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LOK SABHA

Tuesday, August 28, 1962/Bhadra 6,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Linking of Tapti and Godavari Rivers

( Shri Rz—:wshwar Tantia:

. GBJ Shri Bishanchander Seth:
7 Shri Bishwanath Roy:
 Shri Raghunath Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Union Government have finalised the
draft programme for a coast to coast
waterway by linking the Tapti and
Godavari Rivers; and

(b) if so, the broad outlines of the
programme and how far it will benefit
the country?

The Minister of Shipping in the
Ministry of Transfort ang Communica-
tions (Shri Raj Bahadur):
Sir,

(b) Does not arise.

Shri Rameshwar Tantia: May 1
know whether there was any idea of
this kind before, and if so, the reasons
why it has been dropped?

Shri Raj Bahadur: As far back as
1955, the Central Water and Power
Commission prepared an outline plan
of a possible master plan for inland
navigation in which this particular
idea also was incorporated, but that
was in the nature of an idea. It had

1647 (ai) LS

(a) No,
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to be investigated. Those investiga-
tions also have to be carriedq on in
two ways; firstly, technical investiga-
tions have to be carried out to measure
the availability of navigable water,
ang secondly investigation has to be
made whether there is sufficient water
for irrigation. Until anq unless that
is done, we cannot go ahead with the
idea.

Shri Rameshwar Tantia: . May |
know whether Government propose
to explore other rivers for this coast-
to-coast navigation?

Shri Raj Bahadur: So far as I am
aware, the outline plan only referred
to these two rivers, mnamely the
Godavari and the Tapti through the
Wardha river for coast-to-coast
navigation.

Dr. K. L, Rao: May [ know whether
the navigation survey of the river
Godavari from Hingan Ghat to the
sea will be carried out, because it had
been suggested by Sir Arthur Cotton
and partly implemented also a hund-
red years back ?

Shri Raj Bahadur: So far as is
known to us, hydrographic surveys of
certain rivers including this one were
recommended some yeans ago, as 1
said, by the CWPC, and these have
been entrusted to the CWPC now who
wil] undertake them with such means
or resources as they have got.

Shri Bishwanath Roy: In view of the
utility of the scheme, may I know
whether Government would reconsider
the scheme?

Shri Raj Bahadur: But we have got
to take into account whether after the
water has been drawn for irrigation
purposes, there will be sufficient water
left for navigation, and although the
opinion has been expressed that when
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dams are constructed on certain
rivers, some longer stretches of these
rivers might become navigable, it is
on that basis that we entertain some
hopes or expectations about this. I
cannot exactly give any categorical
answer to the question asked,

\
Agricultural University, Mysore

+
(Dr. P. N. Khan:
*644.{ Shri Subodh Hansda:

| Shri S. C. Samanta:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that U.S.A.
propose to give aid to Agricultural
University, Mysore;

(b) if so, the total quantity of the
aid; and

(c) whether the entire amount will
be received at a time?

The Minister of State in the Minis-
try of Fooq and Agriculture (Dr.
Ram Subhag Singh): (a) No specific
aid has been promised by the Govern-
ment of US.A. to the University.

(b) and (c). Do not arise.

st @o wro fg@EY:  Huw ¥ S
Yy fazafaare a9 w71 & ag S€ =)

&7 gy ST f 'ge § § ar frar se
SF FT /T JT 77 THT T a7 39
=1 faawo w3 ?

TRA APET . A F AWAG
| G I A | ¥AT™ AT AT fF Lo
THo Wo IZ I J|TT AT AT |

s ®o @To fgadt : I wwIT #Y
wiFTaca Ifafadr av & & ar
IR AT AT W R A FogA
& a1 ¥ fazafammen & s & ?

seaE wEed U g g ar 5
qIT G AT FIE ¥ €T TG
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ot 7o Ao fgqdt: w2
f afe st 3 a5 Fama wd frealy
& F1 W AR 56 A F) -
faarera dam amdh a1 fam gFR w0
aTEt ?

To W g fag : =y faza-
foermerat 7 @red &7 St AT & 99 &
TFT o famafaarm @ ar <@ #
ST &YX T & G TH g |
AR fazafammerdt &1 vk awg & @
I G § | ST wafear a off gwE
¥5 9w {2 $iX 9| § wwwia fdas
§aR &t ® § ¥R =7 FT Y favuw
Ta” &1 @ & fF W g 7
far 77 & oy 9@z 7k far aiw
¥ Ry wiwma &

Shri S. C. Samanta: May ] know
whether there was any proposal to

get some help from the USA for this
university?

Dr. Ram Subhag Singh: There was
no proposal, but if they offer any aid,
I think that that can be examined.

5t fafe faw: Smr f& w6

AT T W goarn 5 oaw gy

famafaamm 30 & @ o1 @ § AR

HTAT TR TE &1 aF TR g AV I

s wTeaT g fF fafe siai § e

AT q¥ 77 faxafenes awE S

wE? wrat # g yawan & S

t 1 37 ¥ fag #1E A) Fedfom &7

Mr. Speaker: That is too general a
juestion.

=t &g A ST e fE
ot T # e Ffe famafanew €
M " amr # fras AR @
ST W Fgr Fer @ S ?
Mr. Speaker: That is a different
question altogether.

Shri Inder J. Malhotra: May I know
whether apart from the US Govern-
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ment, any other non-official agency is
extending aid to this university?

Dr. Ram Subhag Singh: I have no
information regarding that.

o et T AR 28 Ifaafhd
& fog W@ F #0 "EQF § 9T
At §, afe &, &t fadt =i 8 7

o W T TAg: Ad A, W
F I H Agl w0
Strike by Bombay Seamen

+
(Shri Indrajit Gupta:
Shri Yallamanda Reddy:
“645. { Shri P, Kunhan:
[ Shri Raghunath Singh:
| Shri M. K. Kumaran:

Wil] the Minister of Transport and'
Communications be pleased to state:

(a) whether ships employed on
coastal trade were paralyseq by the
strike of 2,000 seamen in Bombay last
June;

(b) whether the seamen’s grievances
ad been ignored for the last 12
years by the Indian Shipping Com-
panies concerned; and

(c) steps taken to meet the seamen’s
demands and bring about a lasting
settlement?

The Minister of Shipping in the
Ministry of Transport and COmmuni-
cations (Shri Raj Bahadur): (a) to
(¢). A statement is laid on the Table
of the Sabha.

STATEMENT

(a) Nine Home Trade ships (eight
at Bombay and one at Okha) were
affected for a few days by the boycott
declared by the Jahazi Mazdoor Union
of some of the Home Trade vessels
with effect from the 27th June, 1962.
The boycott was called off on the 5th
July, 1962. The number of seamen
involved was 267.

(b) As far as Government are
aware certain demands were submitt-

BHADRA 6, 1884 (SAKA)
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ed by the Jahazi Mazdoor Union to
Home Trade Shipowners in July, 1960.

(c) The Jahazi Mazdoor Union
were able to arrive at bipartite agree-
ments with the Shipping Companies
concerned in regard to wages, hours
of work, overtime, etc., and as a result
the boycott was called off on the 5th
July, 1962.

Shri Indrajit Gupta: Are Govern-
ment aware of the fact that the wages
of seamen who were employed in the
coastal trade have not been revised
since 1950, anq are Government con-
templating setting up any kind of
committee or board or anything of
that kind to regulate these wages on
a standardised basis?

Shri Raj Bahadur: As the hon.
Member might notice from the state-
ment, as a result of the recent settle-
ment between the home trade
shipowners and the Jahazi Madzoor
Union, a bi-partite agreement was
arrived at in respect of wages, hours
of work, overtime, bazaar allowance,
supply of soap, utensils etc. In the
circumstances, I do mnot think constitu-
tion of a new committee for the pur-
pose is called for.

Shri Indrajit Gupta: According to
the statement, 9 ships were affected
by this boycott or strike. But the state-
ment says that the number of seamen
involved was 267. May I know how
these figures tally, because 9 ships
were at a standstill?

Mr. Speaker: Some
been working.

Shri Raj Bahadur: That is the
number.

Mr. Speaker: Some of them might
not have gone on strike.

Shri Indrajit Gupta: Let him tell
us. We would like to know.

Shri Raj Bahadur: The number of
home trade ships is 3¢. They are
smaller—3000 tons gross. In all

there were 34 home trade ships: out
of them only 9 were affected.

might have
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Shri Warior: The PTI had report-
ed on June 27 that about 2000 workers
were involved and 10 ships were
affected.

Mr. Speaker: What is the informa-
tion he seeks?

Shri Warior: If that is so, why has
hc given this information?

Mr, Speaker: Should he contradict
PTI?

Shri Warlor: I want to know
whether the Minister had taken the
trouble to check up the information
in view of the press report.

Shri Raj Bahadur: I may assure
the hon, House as well as the hon.
Member that we take all possible
care to check up information.

Shri Hari Vishnu Kamath: PTI may
be wrong.

Shri Raj Bahadur: In case our in-
formation is foung to be wrpng, we
come to the House and apologise and
give the correct information.

Shri S. M. Banerjee: I want to
know whether only 9 ships have
settled the question of wages and
whether any more agreement is being
arrived at between the other ships
and the workers there.

Shri Raj Bahadur: This is between
the Union on the one hand and the
home trade shipowners on the other.
So the vessels owned by the home
trade shipowners are covered. As
the hon. Member might know, the
strike was not aimed at, or did not
affect, the ships owned by the Scindia
Steam Navigation Company, Gill
Amin Company and the Bombay
Steamship Company. So they must
have their own arrangements or
settlements in regard to these
matters.

Shri Rameshwar Tantia: Does not
the strike come within the meaning
of a strike in an essential service? If
so, what action do Government pro-
pose to take against the strikers?

Mr. Speaker: Shri Kunhan.

AUGUST 28, 1962
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Shri Kunhan: What steps have
been taken to have the Union re-
cognised by the companies?

Shri Raj Bahadur: It is not for us
to take any step. It is a bi-partite
matter between the home trade ship-
owners and the Union. One of ihe
demands of the Union was that it
should be recognised as the sole re-
presentative of the workers. I think
ultimately they got it.

Shortage of Wheels and Axles on
Indian Railways

+

( Shri Subodh Hansda:

| Shri S. C. Samanta:
‘646.{ Shri B. K. Das:

| Shri M. L. Dwivedi:

| Shri Yallamanda Reddy:

Will the Minister of Railways be
pleased to state

(a) whether it is a fact that there
is shortage of wheels and axles on
Indian Railways;

Government
shortage from

(b) if so, what steps
propose to meet the
indigenous production;

(c) whether it is also a fact that
Raiiways have placed orders on a
Hungarian firm for supply of axles
and wheels; and

(d) if so, the number of such
wheels and axles to be imported from
the firm?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (d). A statement is
laii on the Table of the House.

STATEMENT

(a) & (b). There is no significant
shortage of wheels and axles on Indian
Railways. The present indigenous
capacity, however, is inadequate and
the shortfall in the requirements is
met by imports. Self-sufficiency will
be achieved whep Durgapur Wheels
and Axles plant attains full produc-
tion.

(c) Yes.
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(d) 41599 tyres and 11510 axles have
been ordered on the Hungarian firm.

Shri Subodh Hansda: From the
statement, I fing that there is no
significant shortfall of axles and
wheels; at the same time, it is stated
that the indigenous capacity for pro-
duction of these axles and wheel; is
also inadequate. Am I to understand
that the number of tyres and axles
which have been ordered from abroad
is the net shortfall or is there any
more shortfall?

Mr. Speaker: Is the number that
has been asked to be imported from
Hungary to make up the shortfall?

Shri S. V. Ramaswamy: The
position is this. We have assessed
the requirements. There is indigenous
capacity inside the country. The
capacity is not able to cope fully with
the requirements of the plan project.
To meet the immediate requirements,
we have placed orders abroad. That
is the position.

Shri Subodh Hansda: May I know
whether the cost of these axles and
wheels that have been ordered from
Hungary will be paid in foreign money
or by Indian money?

Shri S. V. Ramaswamy: So far as
the Hungarian order is concerned,
they have accepted payment in non-
convertible rupees.

Shri S, C. Samanta: May I know
whether ‘we have to import any raw
materials for the indigenous produc-
tion of axles and wheels in our
country?

Shri S. V. Ramaswamy: No, Sir,
There is no question of import of
raw materials.

Shri A. P, Sharma: Is it a fact that
there is acute shortage of couplings
and on account of this on the South
Eastern and Eastern Railways a good
number of wagons are rendered idle?

Shri S. V. Ramaswamy: That does
not arise out of this.

BHADRA 6, 1884 (SAKA)
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Mr. Speaker: We are only on axles
and wheels on this question.

Shri Bhagwat Jha Azad: The
statement says that we are importing
part of our requirements. May I know
what percentage of our requirements
is still imported from outside?

Shri S, V. Ramaswamy: I could
not work out the percentage, but I
could give the figures if they are
required.

&t wo o AN : IO F ww
ST ST TET T 8, S5 ° ag faar & 5
AR ey TS GFaeT Wie ¥ 93
STSTEE ER, Q1 58 §HER § OgETQ
AT QX &7 W@ | § ag AT qIEal
g f <8 a«d 98 e ¥ Fafad F@m g
BT ST T8 T 1T IR FTq FIA T,
|| IY WA 94 FY S el g |

Shri S. V. Ramaswamy: Actually,
it falls under the Steel Ministry, but
I shall answer it. The full capacity
in the first phase is rateq at 45,000
wheel sets per annum, but they have
just started production. They have
been able to produce 300 wheels so
far and 2,000 axles. When the full
production is taken up, the Durgapur
plant will be able to supply us with
the required 75,000 whee] sets.

ST AT AT TG T FHAT
gfF & # 5w W & ary S d
foFa T &, T SW & fu 3% saTeE
g o g ?

Shri S. V. Ramaswamy: It was by
global tender.

Mata Tila Dam

{ Shri S. M. Banerjee:
| Shri M. L. Dwivedi:
< Shri S, C. Samanta:
| Shri B. K. Das:

| Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

*647.
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(a) whether Mata Tila Dam has
been completed;

(b) if not, when the same is likely
to be completed; and

(c) whether construction work on
power house has started?

The Parliamentary Secretary to the
Minister of Irrigation and Power
(Shri S. A. Mehdi): (a) Yes Sir;
except for the installation of flood
gates.

(b) The installation of flood gates
is expected to be completed by
June 1963.

(c) The work on excavation for
foundations of the power house has
been completed. The actual constru-
ction work on the power house is
expected to be taken up after finali-
zation of tenders which have been
called.

Shri S. M, Banerjee: Is it a fact
that the original estimate of this
particular dam was about Rs. 3 crores
and now it has gone up to Rs. 11
crores? I want to know whether it is
a fact.

Shri S. A. Mehdi: Yes, there has
been some increase in the original
estimate of the dam. Now it has
reached completion and only the
gates are left to be completed.

Shri S. M. Banerjee: I want to
know whether tenders were invited
long ago and still they are being
awaited. I want to know when it is
likely to be finalised and work start-
e¢d on the power house.

Shri S, A. Mehdi: The power house
is cxpected to be commissioned by
1965, and these tenders and all have
been called.

Y wo Ao fgAdY: ArarRET W
ST & FEOEE g9 § IR A EFIR
F gT Fqeran T o fa 3§ #1 gEdr
f9dfg AT F FIR G @AT F7
ferr T W, AET A Q&1 WA Frav
2 ff ag G0 FToT F O aF T AL
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gFT 1 # wg AT W g fF @
frerg & FT AU & 7

ﬂ?ﬁoﬂom:mﬁm%
T JH FTH FTH GH & AR |
qUER BIFY &1 FIH HT @ g ST |
faw, o aRg AIE NFY @ I

= a fagrd JgAAT - F@w ozE
T gew & fAu ewre o &
¥mE AT aT WG F A @R
Mg g ? ‘

N §o Ho HFIY: QL ST H ¥
TXETEAT Y, § Faaatl & Hors Sty |

Shri Vidya Charan Shukla: Al-
though the agreement provides for
the construction of feeder channels
and canals in the territory of Madhya
Pradesh as well as U. P, may I know
whether it is a fact that only the
canals and feeder channels on the
U. P. side have been completed and
that part of the agreement which
requires the construction of the
canals ~n the Madhya Pradesh side
has not been completed?

Shri S. A. Mehdi: It is expected
that by 1963-64 the canal would be
completed.

Shri Vidya Charan Chukla: I want
to know whether the agreement has
been violated.

Mr. Speaker: All work would be
completed before the water is dis-
charged.

Shri Vidya Charan Shukla: I want
to know whether the agreement has
been kept up or violated.

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): There is no question of
violating any agreement. The answer
is that we are going to complete the
work on the canals very shortly.

st Ty e avaa : A qaT-afa
wEea ¥ Famr g fF oEwE § 17
&% g3 AT & | § gg I TEars
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Fiffae T AT F@wqm e
# fopa &% 1

ot o o AN : & F Y T
g

ot T qaw geE:  gr-alee
AgeE | T ¢ & mikiome e
AR R AR F TR ¥ 1 % T
T & | § 7 ST 9Tea § 5 |
faam & 1

wmd WA : | gA-atad
agley 1% fgqe fm aar a6a &7

ﬂ""éoﬂom}: ﬁ%ﬁq&ﬁ
Atfen =1fEw |

=t @I : § 7g SWAT 9mEar
g fr =& &7 § i faorel d=7 &7 Ay,
IG ¥ ¥ weg N F7 fHamy & S |

e RER¥ ¢ qgN  faswl 41
ar g1F dfe

Bridges on Yamuna

*648. Shri Surendra Pal Singh: Will
the Minister of Transport and Com-
munications be pleased to siate:

(a) whether the scheme and pro-
gramme of constructing three bridges
across the river Yamuna in Delhi is
going ahead according to schedule,
or the work is being delayed for some
reason or the other; and

(b) when the first bridge under
this scheme ie. Wazirabad Bridge
will be ready?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement is laid on the Tabie
of the House.

STATEMENT

(a) & (b). The present position with
regard to the three bridges across the
river Yamuna in Delhi is indicated
below:—

Yamuna Bridge at Wazirabad:
The work on the bridge was com-
menced in January, 1962 and is pro-
gressing well. Originally, it was
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expected to be completed by Decem-
ber, 1962, according to the agreement
entered into with the contractor.
Owing to some delays, the bridge is
now expected to be completed by
March, 1963 and the approaches by
June, 1963.

Yamuna Bridge at Humayun’s
Tomb: The work was sanctioned in
February, 1961 at an estimated cost
of Rs. 54,62,200]-. The contract for
the work was awarded in May 1961
and the work commenced in January
1962. The construction work of the
bridge proper could not be taken in
hand as the contracting firm were
asked to modify their design in
accordance with the actual sub-soil
particulars, the collection of which
was entrusted by the firm to the
Central Road Research Institute. The
firm will submit the modified design
after the receipt of the report from
the Central Road Research Institute
on the completion of the boring work.
The work on the guide bund on the
right bank of the river including the
apron and the pitching on the side
slope in the down-stream portion is
nearing completion. Work on the lef!
guide bund will be taken up after
the monsoon. The bridge is expected
to be completed in all respects by
June 1965.

Pontoon Bridge down stream of the
Eristing Railway Bridge: This bridge
is to be constructed by the Delhi
Municipa] Corporation at an estimated
cost of Rs. 3.87 lakhs. The proposal
is before the Works Committee of the
Corporation and is expected to be
sanctioned shortly.

Shri Surendra Pal Singh: Is it a
fact that according to the original
schedule the work on Wazirabad
Bridge was to start in early 1960, but.
from the statement we find that the
work actually commenced in January
1962. If this is correct, may I know
the reasons for that delay?

Shri Raj Bahadur: I cannot give
the exact time when the work was
to commence. But the bridge cons-
truction was commenced in January,
1962; and it is likely to be fully
completed by June 1963.
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Shri Surendra Pal Singh: What is
the total estimated cost of the bridge?

Shri Raj Bahadur: The total esti-
mated cost is about Rs. 31.48 lakhs.

ot Wag 23 : AW, =g faa
& Famat aar & £ gF e et w19
FAAA IF-HRILH-GA F T § a0q
ST T 90T § | § 98 FTHAT 18T §
f& ¥a1 Tw @ g #7 faea 7T F 39
T IO &) FErET ST gwar &
qR F7 fReT 9T g6 A g &
gfaar aeré @ awdt 7

=t R TP : AT AEA WA
9 &, I &Y TE &Y AR AT T4 8,
Fqifs agt ax faqer dfes faerar 2,
I 9T F 9 AT ¥ awar g W @
fod gat g &1 srasEwar g% € )

Shri D. C. Sharma: From the state-
ment I find that the work has been
entrusted to some contractor. What
is the nature of the contract? Are

they cooperative societies or some
other agency?

Shri Raj Bahadur: We have given
the work to the lowest tenderer. I
think it is an ordinary contractor; I
do not think it is a cooperative
society.

Shri Hari Vishnu Kamath: The
statement laid on the Table is obscure
with regard to two points. First, with
regard to the Yamuna Bridge at
Wazirabad. The phrase used is, ‘owing
to some delays’. I would request you
to direct the Treasury Benches to
make it a point to give the reasons
for such delays. Procrastination has
hecome a regular feature in every
oroject and undertaking. I want to
know the reasons for the delay in
this particular case. And, secondly,
Sir,......

Mr. Speaker: Only one thing at a
time.

Shri Hari Vishnu Kamath: But the
statement is one.

Mr. Speaker: There may be 20
questions arising out of the state-
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ment. But one cannot put all the
questions at the same time.

Shri Raj Bahadur: As the hon. "’
Member might recall, the Central
Water and Power Commission pro-
posed to construct a weir across the
Yamuna at Wazirabad for improving
the water-supply in Delhi. That was
initially occasioned by the need for
improving the water supply. At that
time, it was suggested that along
with that we could also have a bridge.
So, we have taken advantage of the
weir. The work of the weir has com-
menced and we thought we should
have weir-cum-bridge, in the process.
In the process of designing and acqui-
sition of land for the approaches it
might have been delayed.

Shri Bhagwat Jha Azad: It is said
that the work of weir-cum-bridge
has been sanctioned in 1961 and that
it costs only Rs. 54 lakhs and it is
expected that the bridge would be
completed in 1965. May I know the
reason why so much time is being
taken on this?

Shri Raj Bahadur: A road bridge
over a river like the Yamuna is not
un ordinary thing, so far as design-
ing is concerned. They have got to
survey properly all the soil condi-
tions, And, it often happens that when
the foundations are dug and soil
survey is made, the design has to be
changed. That is exactly what hap-
pened in this case also. It happens in
many cases. They have to be sure
that the bridge is stable, firm and
strong. Therefore, they could not
hurry and they took some time. This
is the usual time taken.

Agricultural Implements

( Shri S.+C. Samanta:

+649 ) Shri Subodh Hansda:
*“* ) Shri B. K. Das:

 Shri M. L, Dwivedi:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether the needs of agrim:xl-
tural implements during the Third
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Five Year Plan have been worked
out;

(b) if so, what is the total require-
ment for the next five years;

(c) what percentage of it will be
available in our country; and

(d) whether by the end of Third
Plan period the entire requirement
would be obtained from indigenous
production?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) No.

(b) Does not arise.

(c) Does not arise.

(d) It is not considered practicable
to work out the requirements of all
agricultural implements which range
from a hand-hoe (khurpi) to a
tractor. The requirements of hand-
operated and bullock operated imple-
ments are even now met from the
indigenous production in India though
there are pockets where local scar-
city develops because of non-availabi-
lity of steel in required quantity. As
the position of steel improves within
the country, this difficulty will be
overcome. There is also an ample
availability of oil engines and electric
motors for pumping from the Indian
production. There is a shortage of
tractors and power-tillers which is
likely to continue even at the end of
the Third Plan because the capacity
has not been built up in the country
by those who were licensed to manu-
facture tractors and tractor driven
implements.

Shri S. C. Samanta: May I know
whether any research work is being
done at present for the development,
design and manufacture of imported
instruments and also indigenous in-
struments?

Dr. Ram Subhag Singh: We have
set up four centres: there is one centre
at Pannagarh in West Bengal where
research is done in regard to design
and other things.
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Shri S. C. Samanta: May I know
whether the village artisans at the
extension training centre level are
being trained at present for the pro-
duction of implements?

Dr, Ram Subhag Singh: Yes, Sir.
The programme is to train the village
blacksmith and we are going to set
up about 75 workshops during the
Third Plan. Ten have already been
set up. In the Second Plan 23 work-
shops were set up and these are going
to be utilised by the blacksmiths in
the village.

ot Fo Avo fXaFY : 37 7T FT AW
# w3 ga fr o Ffv gewon @
faorer §wW O wEEEEAT €, ¥
TR AT &7 9T A FTC@MT AFT
T @ 2 o & Ff Iodewr g
ST W T A fAs ST w7
© &, 9% fag #1¢ wAs wafaq faam
T @ arf g9 IIHT TF qHIT @1
wugdy § W w9 § 7

w0 Tr g Tag : F FAT fagm
g AR I @ g s
sr-ifear rRue ¥ UF 99 iy F
I EY e W PR @ el
7R 77 ard <19 g7 /i P g
it star fF &% oF aled F s
# g7 & fr e frad dex @ argdt
fraa gy e o fad o 1 afe
srEdT 7 & A% faq 1 agde fad
3€ £ 3 7€ qa qOEd Ay qE @A
2T fir fF Gume O g w1 a@
farg® g 9L ¥ 20 FroHew e
&t &% | foaq dFs fefeaem § ot
O O N SRS FT IATT
warfua faan s @ & 9% g § efaa
ferar ot TFTR N

Shri B. K. Das: I want to know
whether any special steps have been
taken to train artisans for making im-
proved varieties of implements for
agricultural use.
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Dr. Ram Subhag Singh: I have al-
ready answered it, but for the in-
formation of the House and of the
hon. Member I might repeat the ans-
wer, that we are taking steps to
train village-smiths and ,other per-
sons also. If there is anybody who is
interested, I will see that he also gets
trained.

=it fas warE : O AAY ST A
IAT Y § w7 a1 fw = g #}Y
BT waT & JrEAr | & AT =
g & Ta fvam g | o< & oY A
& & ITH) 9 qF A G g & &
o w2 fear s ?

o A T Fag : 7EA { OF WA
2 foms & gx F 3A7 Jgan g 5 #
wfem & 1 w1¥ sfeard 7EF & wifs
T Fmartas faFm savs § 35 -
FAIA FFOHCH AT &0 F 77 7 W@
& o qg s 47 o W § 5 o wrer
F Fd g TE A OF & TS
THFAIT TFoHes &1 fraar faan
T AT 9% feq Fqe @ FT g am
s 39 g A A GEd-
I FFHHCH F | TR ATATG, AT
I & a1 AEE gwal i
JAE AR & IAFT A FU A

Shri Indrajit Gupta: Since we have
been told on an earlier occasion that
the Government intends to establish
some more large-scale State farms on
the model of the Suratgarh farm, may
I know whether at least the estimates
have been made for the third Five
Year Plan period for any modern im-
plements and agricultural machinery
for those farms and whether arrange-
ments have been made for their sup-
ply?

Dr. Ram Subhag Singh: Actually,
only one new farm has been decided
{o be opened at Jetsar. Besides, sume
other places have been visited, but
no decision has been arrived at. But,

as I said, the Government is setting
up agricultural implements work-
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shops in all the package districts and
useful implements will be manufac-
tured there.

Shri P. G. Sen: Is it not a fact that
the supply of agricultural implements
could not be well looked after only be-
cause there is a shortage of steel, as
reported, whereas in the case of other
industries iron could be procured in
abundance?

Dr. Ram Subhag Singh: Regard-
ing the non-availablity of steel also,
we approached the Ministry of Steel
and we have been assured of adequate
supply in course of time.

Second Shipyard

+
( Shri Warior:
Shri Vasudevan Nair:
Shri Surendra Pal Singh:
Shri Shree Narayan,Das:
Shri Dasaratha Deb:
Shri Bibhuti Mishra:
Shri P, Kunhan:
‘GSO.J Shr? A. K. Gol.)alan:
1 Shri Umanath:
Shri M. K. Kumaran:
Shri D. C. Sharma:
Shri Ram Ratan Gupta:
Shri Nambiar:
Shri Basumatari:
Shri Nath Pai:

_ Shri Ravindra Varma:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 1585 on the 20th June, 1962 and
state:

(a) whether Government have fina-
lised consideration of the offer of
credit from foreign countries for the
Second ship-building yard; and

(b) if so, the decision taken there-
on?

The Minister of Shipping in the
Ministry of Transport and Coummuni-
cations (Shri Raj Bahadur): (a) No
Sir.

(b) Does not arise,

Shri Warior: In answer to a pre-
vious question on this subject, the
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Minister was pleased to say that the
time had not come to divulge the
negotiations and to say at what stage
the negotiations were. May I know
whether the time has now come to
divulge the information and, if so,
how far the negotiations have pro-
ceeded?

Shri Raj Bahadur: I would iike to
submit to the House and to the Loun.
Member that they will kindly ap-
preciate that it will be rather inad-
visable for us to disclose any parti-
cular stage or process of ‘he negotia-
tions before time.

Shri Warior: May I know approxi-
mately what time the Government
will take to finalise these negotia-
tions?

Shri Raj Bahadur: We have to be
sure that the firm that we choose for
technical or, if possible, financial col-
laboraticn has got the required ex-
perience and the required tcchnical
knowhow and is dependable in every
respect, financially and otherwise.
Unless and until we are able to make
up our mind about that, it will not
be advisable to enter into or conclude
any agreement with any particular
firm in this matter.

Shri Vasudevan Nair: In view of
the parrot-like repetition of the same
answer for the last two years—

Mr. Speaker: Order, order. He
should not use such words. That is
not fair.

Shri Vasudevan Nair: I withdraw
it. In view of the repetition of the
safe answer—because we are so tired
of this answer for the last two years
which has been repeated by the hon.
Minister—may I know. with what
countries or what firms the Govern-
ment is consulting as far as the szcond
shipyard is concerned?

Shri Raj Bahadur: I could not catch
the question.

Mr. Speaker: The question 1s:
with what firms or consultants the
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Government is having those consulta-
tions for the construction of the
second shipyard.

Shri Raj Bahadur: I do not know
whether it would be proper for me
to divulge the names, but I may say
that we have received one rarticular
offer from a German firm; we have
also received an enquiry from a Dutch
firm; and recently an enquiry also
from another German firm. Apart
from that some negotiations are tak-
ing place in Japan also. We shall
have to make up our mind about the
respective advantages and beneficial
conditions offered by each one of
them, compare, and then come to a
conclusion.

=t frifr f . it AT Ao
St & FamT fF @@ 9@ 1 &g @) aqr
43 § 5 are § ag qme frg am
o o § | = gy g Su T
AT & AT SR qgT TATA F T4 0%
TIS BT A1fgd | ag 91 fedw v
AIAAT A & TE Y SAFT T A7 FHAT
Al

Mr. Speaker: Shri Surindra Pal
Singh.

Shri Surendra Pal Singh: My ques-
tion has been covered.

=t WA fag: ¥ fawad
FT gl FO9 f55F T qT 1S aqT
¥ gAR qHA § | § @y Irgan g £
39 fauarE & (wfemw @ § wft
fFaq ag ok«

| AT ageT
IR AT FAR A4 & 2eMe
¥ v 41 1 agt go Fo fam wrav AT,
T FaX T a9 F O
F ¥ 35 wwg faar | gq & Ao
AT &7 285 ¢ # gf | 99 ¥ 1w
Fagg, oM @SR TEL | 7w
I 56 AT H g fF fAee 3k
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FEAA FIASIRAA FIF ATAT W0 |
7z 9§ %7 Iqerear 7T fri g M SE
F wifar o2 fnie & 5 e s=ar &
s g § fwaar g

Shri M. K. Kumaran: May I know
what is the amount so far spent on
this project and how far the land
acquisition and other preliminary
works have progressed?

Shri Raj Bahadur: The amount that
has been spent so far has been spent
on the acquisition of land. 64 acres
of land has been acquired. We are
also going to reimburse the cost of
diversion of road which is Rs. 13,40,176.

Shri P. Kunhan: May I know whe-
ther the Government has received any
offer from West Germany; and, if so,
what steps the Governmenti have taken
with regard to that?

Shri Raj Bahadur: I said, Sir, that
we have received an offer, through an
Indian firm, from the West German
Ship-building yard and we have
invited them to come and negotiate
with us.

Power from Rihand Project

+
( Shrj Bhagawat Jha Azad:
*651.{ Shri Bhakt Darshan:
| Shri Utiya:

Will the Minister of Irrigation and
Power be pleased to state the attempts
that have been made by the Central
Government to reach an early settle-
ment over the distribution of power
generated from the Rihand Project
between U.P. and Madhya Pradesh?

The Parliamentary Secretary to the
Minister of Irrigation and Power (Shri
S. A. Mehdi): The desirability of
arriving at an early settlement in the
matter has been impressed on the two
State Governments from time to time.
The matter is receiving their atten-
tion. -

Shri Bhagwat Jha Azad: May 1
know whether in the past the Central
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Government has been able to per-
suade the two sister governments to
sit round a table and discuss the past
agreement as well as the future one
erising out of it?

Shri S. A. Mehdi: There have been
two Zonal Councils in 1958 and 1960.
The first one appointed a committee
and the second asked the Chief Minis-
ters to settle the matter. The Chietf
Minister of Uttar Pradesh had given
a date in last May, but due to certain
factors it was postponed. It is expec-
ted that they will soon meet and
settle the matter between themselves.

..Shri Bhagwat Jha Azad: Could we
have any idea as to the availability
of surplus power from this according
to the terms of the agreement?

Shri S. A. Mehdi: That could only
be seftled after the Chief Ministers
have settled their own dispute.

=t W 237 : #fwr, F@y 9g g

2 fF I Ry A ¥R F AR A
W YT TR F1 A I a&FR
F1 g AT giad a1 § & st o faweft
&1 &Y Y § 97 IATRT F AramEw

Ffag ot @ 7 & W Wi =
X wq faselr afus =7 6ft aa &
I FAT 3T g ?

Q}é‘) Ho azi}ﬂ'f-ﬁ'a}qo qYo
F Aw fafetaea vazFare v a
R I3 & A% fafaeex argg ¥ faw
FLF R A Hrq w0 TR Iq F a1
€ Ay aw S awaT &0

o wifa 1@ : Far 47 T TEY
& & fF Iax Ry A% v Ry A
TR AT &R & a7 &7 a7
A1 # e faee T8 W g AR zad
fet & ag7 g & At T Oy S A&
2 f F=ig g AAT e W
Y IAT FT AYT JIHA TW F7 AT
FaTa ?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
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May I remind the hon. Members, Sir,
that there was a discussion very
recently on this matter in this House
and at the end of that discussion when
I replied to the debate I said that I
would personally intervene and per-
suade both the Chief Ministers to
come round to a certain agreed view.
But since then—it was not long ago,
it is a recent happening—up till now,
I wrote two letters, but on account of
this circumstance or that circumstance
the two could not meet. So I again
say that as far as the Central Gov-
ernment is concerned, what it can do
it will do and it shall do.

g fag: o adr g fx
7g fge &9 Y &9 I waw & g@f
& 3 aEwr & fad MfdSee ey
7 o, $iX "o fastell a4 F a1g W
IO W3 F q&f @7 § @ fawey F+7
wE HE Y A T @7

gfwa Agwe g @ 5 A w
@, g%, 3¢ & f5 78 wwsfean av faw
5 fig &0 & e fwar a4,
R 99 & 9 fes M dae R Y o
Z1 = qrax greaw 99 ufar §, foaw &
Hafewr iy 3R SR F fors
2, a1 fed 19 9, 9T 59 ofar § age
& fawrelt freat e g s ot 1 3@ F
feg™ & SaAT fgae QStree Fraw 78
2, foa f 3R as Qe T & )
@ F AT A A & fF T o
T W WEEW FT T |
Shri Vidya Charan Shukla: May 1
know whether the electricity to be
generated from the first phase of the
Rihand project has already been com-
mitted? If so, what amount of elec-
tricity will be made avaiiable to
Madhya Pradesh after the agreement

has been finalised? Is there any sur-
plus electricity still available?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): As an interim measure
the power that will be generated by
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Rihand project has been promised to
DVC and other areas where it is im-
mediately needed. That will be only
as a temporary measure. The UP
Government are prepared to hand
over 10 per cent of the power to
Madhya Pradesh. As soon as the
talks are over and agreement is reach-
ed, it will be possible to give power
from Rihand to Madhya Pradesh.
There is no question of its being taken
away from them.

Shri Mchammad Elias: In view of
the acute shortage of power in West
Bengal, may I know whether the
Government has taken any decision to
give some......

Mr. Speaker: Order, order.

Shri Mohammad Elias: There were
discussions between the West Bengal
and the UP Governments and I only
want to know whether any decision
has been taken to give some more
power to West Bengal from ths
Rihand project.

Mr. Speaker: Order, order.

Shri Mohammad Elias: Sir, ] am
asking this question because it is in
connection with the Rihand project.

Mr. Speaker: Order, order. He will
very kindly resume his seat. Shri
Sarjoo Pandey. .

oY TG ST Y AT HAY
Y 7 aqar § fr it sa R ¥ fag
fgm 30 % qU &7 & 39 & faweft
faem ol | @ F A o wFA g R
fegee 7 & #1 fawreft qdf we< 3w
 7d & s ?

g wgewe qdw g faegwr
T & 1 F9 Fzar i 5w faore a@
A T 1 oA Sew g Ag 99
Y § e o) gE o i gar
FXF L JFAN

That area will not be ignored. Al
the requirements of that area shall

be met either from Rihand or from
somewhere else.
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Shrimati Savitri Nigam: How many
kilowatts of power have been given
to the Bundelkhand area and the
Eastern Districts of Uttar Pradesh
from the Rihand project?

Mr. Speaker: He has answered that.

Shri Yadav.
& THATF URE : qEl IEX s

Y g 9g7 v § | # oF a
T T § F97 W 33 oY T e WAy
T IO 9IW TFR 1 fomr g 1t r

@ gfeeso F1 aTH T@d gu I T2
F1 21 faorely 3 #7 F1E e g7

weRE WER ¢ T FT T X faw
™ g

g faw qar gAEY el

*eyR. =it fayfer et s wmrem
w0 g A H O F (F AGI G
QT AT ATt & fator w1 dfafea
i @ # Fr e gf &7

w@Ed™ {AWE | SRSy (2o
To "o TR ) : 7z fawa wmiy fmrarei
g

The matter is still under considera-
tion.

TR HEIIA © TAT O qHAS & |
“faamrei ) a1 “oew ) @ fean
T & T Y g FY ' AR G

=it farfer foam : & st AT
o T AR T 39 qF § 997 6R
Al ¥ FE T AT g o7 g7

e WAt (Tro gEien A
St g, @ TR FTR frarfafre gar &
o St e o oo Fifasr § v &
I Y I aoTE TE § | T TEAEey
& qrE Y WSl T & | g €T Taeiew
FHNTEETATE STAIT IR T FAT &
f& 7@ A T TEEET € AT a8
g ifed, TF X A B oww
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A f5F FIAT F4097 17 99 F T
FEIT AT I, W CF ¥ F &
fF @ ¥ N o wg g

oA WP © WG g |
FaTe g foFan o i awi #T gt &
T ¥ A g ar @

To PR AAT : § A o1t o fop
39 & g WY g < @ 7E g )
S At g F gy A g
@ ey | 3 faaa 8, 97 1 0 S
Tatar

ot ftfa fwt: e mg T &
397 AT gl & @R F T A g,
3t oY T ATl A1 a9 E, 99 F
qrE & aR ¥ R 991 w4 ghEi
qT SgreT few w@d & sw R
GG fas & S 9% 59 T T (AEA
LU

Tro FEte AW TH FE A
T & 1 e g g T
HIAET § aE AT G E | I & I
=g g (R ST &1 fae w6
| A F ar F f ag g9 @ a9
9T g TIfed I FT NI T &
o7 TR AT AT FT GIRATAF FfSAH
¥ Fore foFan Stmar & ar | W) o
qr smEe ¥ S i @ g, 3
ST T g 0% ¥ A §
a1 &Y, 7w T g Freer gt &
R e, W AEEs § oagd §r
zareat o= W & o S o 7
*ft §g gareAr 3T A far for
et &, W 2 far o fr st
TaTEat § & g sfaaedt & [T g S
g | g afkfeafa #1 geea w3 ARC
G gg A T § )

Shri Rameshwar Tantia: The hon

Health Minister said that there is no
control on the pharmacopoea of:
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Ayurvedic medicines. I want to know
whether it is not necessary to have this
important thing in the public sector
just as we have got the manufacture
of medicines under Central control.

Mr. Speaker: It is a suggesiion.
Shri M. L. Dwivedi.

Shri Rameshwar Tantia: We have
got the medicines......

Mr. Speaker: Order, order.

oY Ho Aro fgaAY : Geo 37 fr@y
T 9875 7 W qEAfeh @i
T FTH WAGIA fear g, A T
s FFAT § 5 S o o3 faafad §
@ A o g oFgm B s
=rfeq a0 adt ? afy a1, 9t o= T T
e

TAA AT 1 TF TF EEIA[T
F AR F & FAET AT FHFA E |

=t Fo Fro fgAdN : T@TS: 7 daot
g fead {edvage &Y oF O 9 sear § S
A G TATHT T AT F7C EE |

o Far AMT: F§ &I T
AE fed FAAT O AT & T ]
o} dzw g fod seiege sAw ¥
TF 2 | HT I &1 a7 wrad & o
forg afefeafs & smadfes zaC & 9
o AT ¥ g7 ® fagxor grar snfgg

ST HENTT : Tho ifas AT (F4T)

o Mgz z@: it FraT
gofor Y 7 w27 fF te TeA Ao
LGN AR ST F ¥ 30 & ooy
FE | F IHA W g

~

A AENEE : d F “sre wifaw
TE" F3T, T I AAI 9T JT 9T
gO3 A7 | 3% § 7 SR T F AAER
& F g Wity g wred  fr s
“¥T" T FE AT
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o Ntz i : 7 fqug § sy
T g T FF unieadl qed § ==l
g Wl g A T@dE wif| & AR
¥T 2 ad ard g1 9F | § AT g
g 5 @ g7y § g 79 7% fog
F A FifF |F G I T
TR
To GAT A1AT : AT § fF edr
& WF I FY, FIATS &1 AT |
Shri Sham Lal Saraf: In view of
the fact that there are some really
good concerns manufacturing Ayur-
vedic and Unani medicines, and also
spurious drugs are being manufactur-
ed by others, and these very drugs
are being administered in the hospi-
tals and dispensaries, what precau-
tions have Government taken to save
people from being administered spur-
ious drugs instead of pure drugs?

Mo AT AT : A, AIIT
T g &Y TAC T FAT AT AT
¥ geduTer € Y &, OEY ara g § 1
3 e featadn & w&T g
AT & | T T w5 T ATHA WA
&1 5% 3 FLE T2 T var o 6 v
o firr grar =R |

=t wETETT West s, i
Far 7 & 5 maafeF 39w ot dar
1 @ § o deifas wiwhEt w1 o
st st & firer fear o g,
g fau 37 o fqgaw gt =fgw
N & 7g swAar = § fF oafge”
eT ¥ IAHT AOAGTT FAT 48 & F FIE
g fawmr fagaor /e, ar SaEr
oAt fawmr fgaor s ?

o Faiter A@<: &y §9 faaz
foraT, Y ST GXET FT AT 5 e |
FEAFAT AT § | WA qg ATAAT
a7 fafaedt & o qdew & faqu S
T 2 1 D NS @Y T
awete ag A fF w@F g wem ¥ F17T
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FaET v fray gEEARs @ w
o sy S 5, AR g@ qwd
gz At fF S W 9T T %A TR
Az § AR faad g A SRR A ¥
auifes 3w o fee fmr mn
% g IhreA & gue fem wm
Fag T ogEq gAE & 5 IR
# gu R fomm A a7 SavE A & da
WAT T T Y T I, AR Ew § oA
SHTAF 1A AR arfe v aa 0w A
T @G A § TAF g A w08 aren
T o, g R faa & wWr

qqF WA ST FATT qF IV
q7 ST AJE G faqr 7o | qare g
a1 fF 7z fa=or oraFT AEwAT ST
1 FE I AGHAT FOCT

Tro FaArAr AT : Wiz fF o
TATAT O, LO9T FR T qFaAr
g

Fruit ang Cattle Farms

+

{ Shri Raghunath Singh:
*653. { Shri P. C. Borooah:

{_Shri P. K. Deo:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether high-altitude fruit and
cattle farms are being established in
India; and

(b) if so, where?

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). No high
altitude fruit farm is being establish-
ed by the Government of India at
present but certain schemes are under
consideration. So far as Cattle Farms
are concerned, it has established a
Jersey Breeding Farm at Kataula in
Mandi District of Himachal Pradesh.

= W fag 7 @A STEar
g f¥ werm & @ NfF grf wedegs
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X R 91gF R0 g A ofan
AT Y &, 39 1 57 6 fasfad
FO & foF w7 ST B 7

To T gan fag : g
o ¥ § O AT K g Row
TR ¥ AR a8 agT 79
WA fafm frm w1 ow &
et & N, gwr gferat F N9 w)
FE TFR F 7 g F NG o gy
STRE

=t W @ s, anft ar-
Ay W A X q@ar fFoow g ¥
faam= foram sy &, F ST STEAT
g fr fm e varl & garra o @aw
¥ e F 9T w1 § AR F9 9% 99
o faur g1 smm ?

o T guwr Fag : ufaw ok
90 qa1 w7 & fag fgarae Ry ¥
g 3 ¥ aede oW ¥ @ e
TR AR fFT T @ W F
sfafe foaraa R & w9k & &
gt #few e @l @ faem
farar s w@T | T AfeT ¥ fod AR
H, fewrad ww § FAR T AR A
Tl H WY S 9eEg @K Hle 7 SArs
9T § & @rer 93 fa=e e o @
¢ gt arw = fawfag fear o a1
7 fasfag T F fag & & 47 oF
I @1 SFIE |
Shri Hem Raj: There are certain
cattle farms and fruit stations opened
by the State Government. Do Govesn-

ment propose to give subsidy to those
cattle farms and fruit farms?

Dr. Ram Subhag Singh: Perhaps,
the hon. Member is referring to those
stations that have been opened near
Palampur.

Shri Hem Raj: I am referring to
those in Lahaul and Spiti.
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Dr. Ram Subhag Singh: They can
be covered by our high altitude
schemes. For Yak and other cattle
we shall see that something is done
there.

Shri Abdul Ghani Goni: May I know
whether Government is content with
opening only one high altitude agri-
cultural farm in Ladakh? In view of
the fact that in the Kargil area the
same climatic conditions obtain, will
Government consider opening a farm
there?

Dr. Ram Subhag Singh: Kargil area
is a little more developed than Leh
area, but we will certainly see that
Kargil gets its share. Besides Kargil,

we want to develop Nubra valiey, as
well,

Y &YX qvIa: F qg AT Ean
g fF o R ¥ agrst faei ® et
T 39 THT FY FSAT A0] FIA 9T
far frm smwr g 7

o Tw G fag - weHTeT H TMe
T 8 F uw W &, A At S
UF KO I I F FTHET ATHE Q1
5 @ ¥ faue ar w7 g S
#fem #t faafag w0 g o 1 e
TR AT A 31w g qw =
FH FT THEG | THY T TG GG TR
# 2 fr @i ¥ F99 w90 & g
q & & o | T 9 famr fEn o
w R

Purna Hydro-Electric Prejeot

+
[ Shri P. Venmkatasubbaiah:
"\ Shri Mohsin:

Will the Minister of lrrigatiom and
Power be pleased to state:

(a) whether the International
Development Association, an affiliate
body of the World Bank, hac extend-
ed a loan to construct e Purna
Hydro-electric  Project in Maha-
rashtra;

*854.

1647 (Ai) LSD—2.
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(b) if so, the quantum of loan assis-
tance; and

(c) whether Government have ask-
ed for simlilar assistance for some
other Hydro-electric projects in the
country?

The Parliamentary Secretary to the
Ministry of Irrigation and Power
(Shri S. A. Mehdi): (a) and (b). The
International Development Associa-
tion has agreed to extend a loan of
13.00 million dollars for the Purma
Project. The loan 3agreement was
signed on the 18th July, 1882.

(c) Similar assistance was asked for
and has been given for the Second
Stage of the Koyno Hydro Electric
Project. This agreemeni was signed
on the 8th of August, 1962 for a loam
of $17.5 million.

Shri P. Venkatasubbaiah: May I
know whether Government propose to
seek similar assistance for some of the
important hydro-electric projects such
as the Sharavathy and Srisailam pro-
jects?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): The Sharavathy project is
already going on, and we have secur-
ed the necessary foreign assistance for
it. The hon. Member i3 asking about
the arrangement that we are going to
have for the Srisailam project....

Mr. Speaker: He is making a sug-
gestion that some other help might
be sought for other projects.

Shri P. Venkatasubbaiah: I was re-
{ferring to the Srisailam project, and
asking whether any assistance was
being sought for that project.

Shri Alagesam: When that prcject is
finalised and approved it will be time
to take up this question

o faifar fowy - it woft R
T fr e dv g ad T
@ & e Je g R ogr oA o
g ?
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They have taken a loan from the
World Bank. I want to know the tate
of interest.

Shri Alagesan: The IDA credits carry
no rate of interest, but they carry
_service charge of 3/4 to 1 per centl.
per annum and that is payable to the
IDA in order to enable it to meet the
administrative expenses. The princi-
pal itself is to be repaid in a period of
fifty years.

N gEATE AW A SR
T FTH Fgl 9% TGA § AR T FT
a6 q@ g ?

S%-ri Alagesan: It will be compieied
by March, 1966, that is, by the end of
‘the Third Plan.

Soviet-Aided Thermal Plants in India

*655. Shri Basumatari: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact ihat the
timely execution of four major Soviet-
aided thermal power stations in the
Third Plan has been ensured;

(b) whether it is also a fact that
there is a proposal for sending Indian
technicians to Moscow for training ‘in
the operation of the Plants; aad

(¢) it so, the number thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Shri O.
V. Alagesan): (a) Yes, Sir.

(b) A suggestion hac been made by
the Russian authorities to this effect.

(c) The number will be decided in
due course according to the needs of
each project.

Shri Basumatari: May I know whe-
ther it is a fact that the technical
personnel who were sent abroad,
especially to Russia, are not given
the full training and they are kept in
a water-tight compartment?

Shrl Alagesan: It is not correct. In
fact, they themselves suggested that
we should send our personnel for
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training in operation and mainten-
ance.

Shri Vidya Charan Shukla: Is it a
fact that certain changes were made
in the schedule of supply of these
generating sets from Russia, and if so,
may I know the particulars of those
changes and the reasons which neces-
sitated those changes?

Shri Alagesan: Formerly, there was
a suggestion, or a question arose that
the Russian authorities would not be
able to supply these units in time for
being commissioned by the end of
the Third Plan. We had talks with
them. Our people went to Moscow;
the chairman of the CWPC went
there and had talks; and the deputy
vice-chairman of the State Committee
of the Council of Ministers of the
USSR for Foreign Economics Rela-
tions came here and we had talks with
him, and it is now agread that the
units for the four thermal stations
will be delivered in time so that we
shall be able to commission al} of them
by the end of the Third Pian.

Shri Ramanathan Chettiar: May I
know whether the terms and condi-
tions of payment for these thermal
plants will be on the same lines as
for the Bhilai steel plants?

Shri Alagesan: I do not know the
terms on which the Bhilai steel plant
was supplied, but we are getting these
plants under the USSR credit arrange-
ment and under their trade agree-
ment.

Shrimati Savitri Nigam: Keeping in
view the power starvation which th»
eastern and southern districts of
Budhel Khand of UP are facing today.
may ] know whether one of these four
power plants will be established in
that area?

Shri Alagesan: One of the power
stations is the Singrauli thermal
power station; it will consist cf five
units of 50 M.W. each.

Shrimati Savitri Nigam: My ques-
tion has not been answered.

Mr. Speaker: The hon. Member
wants to know whether it would be
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located in the eastern or southern
districts of U.P.

Shri Alagesan: It will be in Sing-
rauli. I am not able to say where it
is.

Shri K. C. Pant: Apart from these
four major plants, are there any ‘her
Soviet-aided thermal power stations
proposed to be set up in India during
the Third Plan, and if so, has their
execution also been ensured?

Mr. Speaker: That would be too
wide a question.

Shri K. C. Pant: Are there any
other Soviet-aided thermal plants?

'Shri Alagesan: No, Sir. These are
the only ones.

Shri Maohammad Elias: What would
be the capacity of each thermal power
plant?

Mr. Speaker: He has answered that.

Dr. K. L. Rao: May I know whether
the Indian technicians to be sent to
Moscow for training will be given a
thorough training at Neyveli where
there is a similar Russian plant? Also,
will they be taught the Russian
language before being sent to Russia?

Shri Alagesan: We shall make these
arrangements.

Shri Muhammad Elias rose—

Mr. Speaker: Has the Minister got
figures as to the capacity of each
thermal plant?

Shri Alagesan: Yes. For Korba 4
units of 50 M.W.; Neyveli one unit of
50 M.W. and one unit of 100 MW.;
Singrauli (Obra) 5 units of 50 M.W.
and Pathratu 4 units of 50 M.W. and
one unit of 100 M.W.

Rarthquakes in Punjab and Kashmir

*656. Shri Yashpal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether several Punjab towns
and Kashmir Valley were rocked by
earthquakes in July, 1962; and

BHADRA 6, 1884 (SAKA)

Oral Answers 4406

(b) if so, the details of loss of lives
and property?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes.

(b) The information is being col-
lected from the State Governments
concerned and will be laid on the
Table of the Sabha in due course,

ot T fag - w1 A ATl
¥ F aqaw (Ffew dow) wE w7
WY g gEn A !

aftqg Tyt @97 WA (-
sEATw) - Wi AF T F A -
F ST AR E
Shri Bhagavati: According to news-
paper reports, there had been no loss

of life or property due to the earth-
quake.

But reports from Punjab and
Jammu and Kashmir Governments
are still awaited.

Shri Narendra Singh Mahida: Are
these towns situated on the earth-
quake belt?

Shri Bhagavati: Yes, Sir.

! NFIEIR mest 0 F AT &
ST wrEaT ot fe swpfes aEe w
& a1 afom g ar awfaE
et ¥ o w7

Ty WgIE¥ . FE 9N a%g &
WIS AT A &S FI RN
Shortage of Forms in Post Offices

+
( Shri Hem Raj:
*657.{ Shri P. Kunhan:
( Shri M. K. Kumaran:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that there
is heavy shortage of forms specially
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in the Post Offices situated in the
suburban and rural areas;

(b) whether it is a fact that the
Central Press is unable to meet the
demand of forms for daily use in Post
Offices;

(¢) what are the causes of this
shortage; and

(d) the steps taken by Government
in the matter?

The Deputy Minister in the Minis-
try of Transport and Communica-
tions (Shri Bhagavati): (a) There is
some shortage of forms in most Post
Offices but it is generally not heavy
owing to the special steps taken to
meet the requirements.

(b) Yes Sir.

(c) Inadequate supply of printing
paper, particularly reeled paper re-
quired for the rotary machines of the
Government Presses.

(d) The Heads of P. & T. Circles
have been empowered to print forms
Jocally to meet the shortage by pur-
chasing paper locally, if necessary.
The Ministry of W.H. &. S. have taken
action to obtain increased supplies of
reeled paper from Indian mills and
also to import from foreign countries.

Shri Hem Raj: May I know that it
is during the last two or three yearg
that shortage of forms has been ex-
perienced and they are not being
made available? What steps have
been taken in the last two years to
remove the shortage?

Shri Bhagavati: Government have
taken all steps possible. Now they
are going to import about 2,000 tons
of paper from Japan. From the paper
mills here, they are trylng to nave
as much as they can.

Shri Man Singh P. Patel: Is it a
fact that forms printed in the langu-
age of the nearby States are supplied
in some places?

Shri Bhagavati: It may be through
some mistake.
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SHORT NOTICE QUESTIONS
7 feeet ¥ ghaa wegaw § R ®Y
arwrd & o fear s
+
[t oz a7 -
Lt mo o gy
SN.Q. v.< =t wrmas AT wraE
lu’h’aﬁgmﬁﬁ:
| &Y @Yo o wt
'L‘ﬁ o Go WEMT:

T w@ATRAT WAL qE AT &7 9l
LEidic N

(F)FTmmaadfF 23 ow Q¢
W # g T & 9E e F
sfaq seqare &1 aY F7 qeATE AFAF
= 7 A 0 o, a7 s 7
F g W s F#TR 92

(=) afs &, @t #AT57 AT W TR
foreyer faraor =y 9o 9 TET ST
18

(7) == wwre F owgfeay wiaer
# 780 A ¥ fod war Fraedy % 4
27

RET HATET W ITHW (o To
qo W) : (F) &)

(&) v faa<or o9y ge W ™

fam mr 1 [afe afefase 2, saw
e T Y5 )

() (2) o.000 WaAw wrfeaT F7
() zz %7 Y feufy & Sy ot fAed
@ * A FTaeE-E F aiY #7 o
W FA9 34 7 frorg famm wam &

I shall also read the answer in

English.
(a) Yes, Sir.
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(b) A statement is laid on the
Table of the House [See Appendix II,
amnexure No. 58,

(c). It has been decided (1) to com-
siruct an additional underground
storage tank of 50,000 gallons capaci-
% and (2) to get a separate water
eonnection from the Corporation main
to utilise the satne in case of break-
down.

W e THA g SO AR
§ % g ot weaw gl d, 7 A fed-
T frg 9T @, wifE ooy A fomr
* wfaee ¥ e frem & ey §
s § ff owman ¥ wfafas
wiEE Y faeaerd a8 & | g ane
o s nfed o a wameay Harem
@ & fag faedme § a1 foeslt 1
frm

o GFten AU : gFFT qg & f
Ao o Teo o IR FOT ¥
fafaas ga7 seqarer § afewar qufc-
TrFgoNTFO RN TEL A F
AT T AT A WA 3 R woiem
¥ 7 ¥ o Y =T @ 97 | FRaEn
a1t ¥ g *T € 5 N & av, I A7
o fla ¥ F a1 wag FHAT
AW @1 WA W g | SR g A
1 & AT g oo If@t § S frar
s AR AR g g fr Ay Aad 4
I O AT A S &) o
walq FOREA & 3~ # o g
W@ 91, il ag &F @ WX @w
YT arr F FH A T

ot WA TEA - AT, AR TR T
oz 397 &Y femn mar g A A
F wfree w@kg T Ew AR
3 ¥ g faederd adY &, fawmr &
siarfent F1 W 1 F qg aviar
e § O #0739 age 9% e frar
g

weS 7P : IAT qT T fay TA7
€ | TOR AT 95 F qAT A §
I Fgr g fF I 7 Y At Agh ar
o1 77 fag saaT £ gAT )

Y WeT T[T : WA @ faaor
% ag Tz FA@l TAr § fF a9
T Y, 7 fa Ty q9A F e M,
wifs afx e T &, o @
¥TH FEEq] A7 AT | F qg A
et § o g & f et
F1 TET SEIAT AT T AT Iq w
faene 15 FEaTEr # oaf g

To FAN ARR : »itee, Far fir
AT T F G FET E, IR
=t 7 7g w@ wfemT faan fe gra
TG AL &, AT AET T 99T F W
T R | 39 & FYL A1 SIOHT W7 TR
Qo 0y 18 &, 97 77 7 Tion frwetar &
fo e § fre 1 g A 9T
T 9 AT WY qA 4, AET oA
HAT AT RE, T I ST §ITH
oI "qTT & g1 AT 17 g fau d
¥ areit 3T W & Faa A |
(nerruprions) S19A, g N T A
g3 3, T I AN § area W
T T E T (Intermptions)
qHE FHE 93 FEATE H1 G a g7
SITAT & | T T 3 T 78 € g
EMT AT | 57 F I fF FT g AR
fem #7 ST 3gAAT 99, qg AT qv
FIfe ¥ A T Am R E
41, AF @+ o sy FaET
g1 FEC, WihF T W U aF T
I &1 @ HIX T F TF a9 o
T g QT T, 1 AT H AT
g 9 | a8 wartae afdeaft w8 &
59 % w7 wew g g fvg ma
2 fr deam WaEmw] § s e
¥ ¥ g g, fow & 3 a9 o §
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T OF 75 AT TF I3 ATWST IF
LIS o B

St SHTIER sy ;- AEAT A
F AT F37 & OF 9 FT OF 3A0T g0
arfge | § ag JrvAr gar g 5 3w w
HOWITT gER (SUEHEE ¥ 3, AT www
femede 7

To P AW : {3 JL {ewrddie
¥ 99 gq ¥ 7z aifeafa 2 2,
T1 A 3T FT 3A05 F7 T § HI qreA
FTEAT & FA TG F

=Y TRATE qraE - KA, F O A
AT I g
HeRw AgYAd - d wwad g 5 7w
AT #T IEA G & |
Shri Hari Vishnu Kamath: The
statement is not very clear.

Mr., Speaker: The statement was
very elaborate.

st ®o Ao AR : F 7y WA
e g 5w o § @ et
AT F WA A ATAWF AR
e §ATAG FF1E 7595 § a1 76
afx ¥, qi ¥@T AN T T FRU F
O F1 ST gy g, sores J7Ar
TR FE 77 Y 97 Fi—7w
o fImee gam ¢

o Fgater AT : AT, F1§ 77
aa"fan (Interruptions)

Shrimati Vimla Devi: Why is it

there so much of disturbance in the

House when a lady Minister is ans-
wering the question?

Mr. Speaker: Does not the hon.
Member realise that she is adding to
that confusion?

=Y TR A ATRT | WA WA AT
o % e feafy 1 o & 99
2 & ag A aTgan § R @ ast
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e igrsa yiqom
9 T FATE THAT AT S0

To P AT . 79 I F AGA
i "ﬂ%ﬂ‘ﬂ@'ﬂ'g{ g o qrEr
WW‘“"E?%! (Interruptions )

Shri Hari Vishnu Kamath: The
statement laid on the Table sayg that
the matter was brought to the notice
of the Additional Medical Superin-
tendent of the hospital at 8 p.M. or
so, who, after contacting, mark the
words, who after contacting the various
authorities of the Delhi Municipal
Corporation was successful at 1 a.mM.
that is 5 hours later, in the morning
of the 14th August, to get a tanker
in the hospital. May I know who are
the various authorities of the Delhi
Municipal Corporation whom he con-
tacted and was it a case of every body
disowning responsibility, and passing
the buck which has become a major
industry in the present administration
of Delhi?

o | AAT : A, TEAA
e quitase ¥ g FURkaT &
M7 WA feqEdz F7 IATHE
faar | qEeSET aTdi ¥ w7 tqar 75 g
G T HT AHT | 7T IFH TS AT
Y 2 O, a0FT 73 3TeR T
& faer | @ IFH FrE TAfAT HT
ZetwR fFar, A a8 F57 a9 fF g
A7 T @IT Y | TG IGA Ho Fo
T=ego o Ff TATHA AT | Yo o
TTo o AT ¥ IT AW FY T
e | Iiv wa fE ogw EaY
JT T &, 79 7 T qrY FEY T qEA )
7% 7T FEAFAST A & TF AR aey
g, 99 & usr adf
Shri Hari Vishnu Kamath: You will

agree, Sir, that this is a scandalous
state of affairs in the capital of India.

Mr. Speaker: We have taken 10
minutes on one question. Next,
papers to be laid on the Table.
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WRITTEN ANSWERS TO QUES-
TIONS

Pochampad Multi-purpose
Project

( Shri Laxmi Dass:
658.{ Shri P. Venkatasubbaiah:
| Shri E. Madhusudan Rao:

Will the Minister of Irrigation and
Pewer be pleased to state:

(a) whether it is a fact that the
Andhra Pradesh Government had sub-
mitted the details about Pochampad
Multipurpose Project to the Centre
for its sanction and allocation of grant;

(b) if so, how much time would
Government take to accord necessary
sanction;

(c) whether the Project has been
approved by Gouvernment; and

(d) if not, the difficulties in regard
thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (d). The revised
project called the Godavari Canals
Project (Pochampad) submitted by the
Government of Andhra Pradesh was
examined technically by the Central
water and Power Commission and by
the Advisory Committee. The State
Government were requested to modify
the Project and their report is await-
ed.

Old Dakotas

*659. Shri D. D. Puri: Will the
Minister of Transport amd Communi-
cations be pleased to state:

(a) whether the Indian Airlines
Corporation is flying some Dakota
Aircraft which are over-age by inter-
national standards of safety;

(b) what is the maximum fying
Zours to the credit of any Dakota that
is still being used and the number of
flying hours considered safe by the
manufacturers; and
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(c) by what date the last Dakota is
likely to be replaced?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) No, Sir.

®(b) The maximum flying hours
achieved by an Indian Airlines’ Dako-
ta aircraft as on 1st August, 1962 are
29,368 hours. No limitations on the
flying hours of Dakota aircraft have
been laid down by the manufacturers

(c) The Dakotas will be progres-
sively replaced as and when the Cor-
poration are in a position to acquire
additional modern aircraft.

E & WO wE awfw

§%o. *t T AAw W@ FT
E ol qg T A g A fF o

(%) 7av ag &= g f& mfeaa=
# 39 oy ymfal F 3y W 7
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(=) afz &, dr =8 5w s #1
FrTT 97 AR fFa wew 7

(n) TrzmEEH Fn frewRmd
A afy; Ak

(%) a1 g7 Sfea & §8 @R
Fa=Trat & fr gw 7

WG AAWA | I (s mE-
o &) ;- (F) o (7). et
I g aoag #1 0E § a8 wfesax
e W fesai #7 fefew, ot &
& AR ¥ F e §, e
FWT F1 A T W A g

() it aF Faw aiw SE
fregare gq &, foer @ & F1E
TErg TG § 1 THAR A A g
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Upper Sileru Project

06l J Shri Kolla Venkaiak:
"\ Shri E. Madhusudan Rao:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Starred Question No. 86
on the 7th August, 1962 and state: e

(a) whether the meeting of the
Chief Ministers of Andhra Pradesh
and Orissa on the question of Upper
Sileru Project has taken place;

(b) what are the decision arrived at
in the meeting; and

(c) what is the solution for the dis-
pute offered by the Central Govern-
ment?

The Minister of State in the Minis-
try of Irrigation amd Power (Shri
Alagesan): (a) Yes Sir.

(b) The discussion was inconclusive
and the two Chief Ministers decided
toc meet again in September 1862, to
resume the discussions.

(¢) The Central Government have
mot so far considered it necessary to
intervene.

Alnavar-Dandeli Railway Lime

,mj Shri S. B. Patil:
\ Shri R. G. Dubey:

Will the Minister of Railways be
pleased to state:

(a) whether the Mysore Govern-
ment have accepted the offer of com-
pensation made by the Railway Board
in respect of Alnavar-Dandeli line of
Southern Railway;

(b) it so, when the Railway Board
will take over the charge of Alnavar-
Dandeli line; and

(c) what is the programme of im-
provement of this line?

The Deputy Minister in the Minis-
#ry of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.
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(b) It has been decideq to purchase
this line from the Mysore Govern-
ment and necessary arrangements are
being made to formally take over the
various assets of the line.

(c) The matter is under examina-
tion.

Rise in Freight Rates of Oilcakes

. Shri C. R. Raje:
083 { Shri Oza:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any rise in freight rate
for oilcakes and extractions has been
announced by Conference lines;

(b) if so the details thereof, and

(c) whether Government have re-
ceived any complaint in this regard?

The Minister of Shipping in the
Ministry of Transport ang Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes Sir. The India’ UXK. Conti-
nent Conference announced increases
in fraight rates on 31st July, 1962 in
respect of Oilcakes, and Meal from
Sh. 1156 to Sh. 1276 per 1000 kilos,
Rice Bran Extractions from Sh. 98/6
to Sh. 115/- per 1,000 kilos and Manioc
Meal from Sh. 120/- to Sh. 130/- per
1000 kilos, effective from 1st October,
1962,

(c) Yes Sir, and the matter has
been taken up with the Conference.

Automatic Fire Alarm System

+geq J Shri Bhagwat Jha Azad:
777" Shri Bhakt Darshan:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the automatic fire
alarm system would soon be intro-
duced in Delhi;

(b) whether inquiries and Investi-
gation in this respect have been com-
pleted; and
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(c) when the system is likely to be
mtroduced?

The Depaty Minister in the Minis-
&y of Transport and Communica-
tions (Shri Bhagavati): (a) Yes.

(b) Yes.

(c) Progressively
1993

from October,

Crew of ‘Adi Jayanti’

665. Shri Indrajit Gupta: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) whether the Jayanti Shipping
Company has agreed to replace the
foreign crew of its tanker ‘Adi Jayan-
%’ by Indian crew;

(b) if so, when the change-over
will take place;

(c) whether there are any other
Indian sea-going vessels plying with
mon-Indian crew; and

(d) whether Government propose
to amend the Merchant Shipping Act,
to make recruitment of Indian crew
by Indian ships compulsory?

The Minister of Shipping in the
Ministry of Transport and Communi-
eations (Shri Raj Bahadur): (a) Yes,
Bir.

(b) A statement is
Table of the House,

laid on the

The time originally allowed for In-
dianisation of the crew of ‘Adi
Jayanti’ was upto the 24th August.
1962. The Company have already
taken action to recruit Indians for the
posts of Master, Second Engineer and
saloon crew. They have also placed
the necessary requisition on the Direc-
tor of Seamen’s Employment Office
for the necessary deck and engine
erew and hope to complete recruit-
ment of suitable personnel on or be-
fore the 24th August, 1962. It will
however, take some more time for the
erew to take over their duties on
board the tanker and to relieve the
foreign personnel. In the circum-
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stances, the Company requested Gov-
ernment to grant extension of time
for the Indianisation of the crew of
‘Adi Jayanti’ by a further period of
6 weeks commencing from the 24th
August, 1962. Government, in res-
ponse to this request, have now grant-
ed extension of time upto the 24th
September 1962 for the complete
Indianisation of the crew. The Com-
pany, however, hope that about 50
per cent. of the crew would have
been actually replaceq even by the
24th August, 1962 and the rest by the
24th September, 1962.

(c) No, Sir.

(d) The matter 8 under considera-
tion.

Power Developmeat

*668. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government are plan-

ning long term power development;
and

(b) if so, what are the proposals
and what has been done so far?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes; Sir.

(b) The Central Water and Power
Commission have prepared a perspec-
tive plan (1966-1981) and a draft out-
line of the Fourth Five Year Plan for
power development. The draft out-
line envisages the addition of 1146
million KW. of power. It has been
sent to the State Governments for
their  consideration. A Planning
Group consisting of representatives of
the Central Water and Power Com-
mission, Planning Commission and the
various Ministries concerned has been
set up with a view to drawing up a
long-term power development pro-
gramme for the period up to 1976 and
particular, for the preparation of the
Fourth Five Year Plan.
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Transportation of Mineral Ores
from Calcutta Port

[ Shri P. K. Deo:
1804. { Shri Narendra Singh
L Mahida:

Will the Minister of Railways be
pleased to state:

(a) the target fixed for transporta-
tion of mineral ores for export from
Calcutta port during June, 1961 to
June, 1962;

(b) the total demand of mining in-
dustry;

(c) the present stock of iron ore
lying at different stations of Orissa
awaiting transport facilities; and

(d) how long it will take for the
Railways to transport the present ac-
cumulated stock of iron ore?

The Deputy Minister in the Ministry
of Railways (Shri §. V. Ramaswamy):
(a) Targets Tor movement by rail or
Iron and Manganese ore for export
are fixed from July to June each year.
The target for movement by rail of
iron and manganese ore for export
for the period from July, 1961 to June,

1962 for Calcutta port was as
follows:
Sector Quantity in lakh tons
Iron ore Manganese
ore
Barajsmda 35 30
Badampehar . 10 Nil
Jajpur 30 Nil

75 30
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(b) The target for rail transport
from Jajpur and Badampahar areas 1s
adequate to cater to the demand from
these sectors. As regards Barajamda
sector the demand at present is about
1 m. ton per year.

(c) and (d). The exact stocks of
Iron ore lying at stations in Orissa
are not available and as such it is not
possible to say as to how long it will
take to transport the stock.

Dried Fish Parcels at Alwaye

1805. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived complaints about delay in arri-
vals of dried fish parcels at Alwaye;

(b) whether Government have also
received complaints about heavy pil-
ferage of such dried fish parcels: and

(c) if so. the action Government
propose to take to prevent such delays
and pilferage?

The Deputy Minister im the Minis-
try of Railways (Shri Shabhmawaz
Khan): (a) Yes.

(b) No. .

(¢) Dry fish parcels were sometimes
delayed at repacking and tranship-
ment points. Suitable steps have
been taken to eliminate such delays.

faeret wY wfa safea qan

tcot. & g faw . Fr faad
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[The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) A research
centre for the reclamation and control
of Rajasthan desert was started at
Jodhpur in 1962. The activities under
the scheme included experimental
work on the afforestation of sand
dunes, planting of shelter belts, pas-
ture management and soil conserva-
tion measures suitable for desert
areas. The experimental work on
these aspects have been completed
and recommendations have been
drawn up and forwarded to the Rajas-
than Government for taking up field



4425  Written Answers
scale work. This centre hag since
been converted into an Arid Zone
Research Institute in collaboration
with the UNESCO, to study all the
fundamental and applied problems o
arid regions. v

(b) From 1952—62 Rs. 72.21 lakhs.
From April-June 1962 Rs. 3.49
lakhs.

(c) The programme of work of the
Institute during the third plan in-
cludes inter alia:

(i) A basic resources survey of

the region, over an area of

. 10,000 sq: miles, with a view

to obtain a comprehensive

knowledge and understanding

of the different types of land

and environment of the re-
gion:

(ii) Experimental afforestation of
300 acres:

(iii) Distribution of neucleus seeds
of grasses—4000 maunds.

(iv) Distribution of seedlings of
forest trees—2 lakhs.

(v) 'Distribution of seeds of im-
proved varieties of crops,
particularly castor, ground-
nut and guar—500 maunds.

{vi) Range management and soil
conservation measures on
10,000 acres.

Besides these. the Institute will also
carry out investigations on pasture
development, crop agronomy, silvi-
culuture and irrigation as related to
arid and semi-arid regions. It will
also carry out studies on the socio-
economic aspects of the inhabitants of
the region and the problems of animal
nutrition, physiology and ecology re-
lated to arid and semi-arid environ-
ments.

(d) The estimated expenditure dur-
ing the remaining period of the third
plan is Rs. 99 lakhs.]
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Ferest Cases in Tripara

1809. Shri Birem Dutta: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) the total number of Forest
cases instituted in Tripura during
1958-59, 1959-60 and 1960 61;

(b) whether the number is on the
increase; and

(c) if so, the steps proposed to be
taken to bring such cases down?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) to (c). The
required information is being collect-
ed and will be placed on the Table
of the Sabha, as soon as available.

Appointments and Promotions in
Chakradharpur Division

1810. Shri H. C. Soy: Wil] the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that in
South Eastern Railway in Chakrad-
harpur Railway Division, there exists
a big gap to be filled up in the mat-
ter of appointment and also in pro-
motion of the reserved quota for
scheduled tribes;

(b) if so, what special steps are be-
ing taken to fill up the gap;

(c) whether there are any persons
appointed and promoted from the
scheduled tribes in this Railway Di-
visions, on general merits and ex-
perience; and

(d) if not, the reasons therefor;

The Deputy Minister of Railways
(Shri Shahnawaz Khan) (a) In in-
itial recruitment categories in class
IV the reserved quota has been filled
but in promotion there is a deficit.

(b) Another test will be conducted
angd efforts made to fill as much of
the rcserved quota as possible.

(c) Reply at (a) above covers this.

(b) The reason is that the Schedul-
ed Tribes candidates did not come up
$0 the minimum standard required for
selection. As they gain more ex-
perience the position will be re-
medied.

Bocking by Indian Passengers Going
Abroad

1811. Shri P. Kunhan: Will the
Minister of Ta rt and C uni-
eations be pleased to state:

(a) the number of Indian passengers
who booked their seats by air fqr
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going abroad in June and July, 1962;
and

(b) how this figure compares with
that of June and July, 19617

The Deputy Minister in the Minis-,
try of Tramsport and Communication
(Shri Bhagavati): (a) and (b). Tntal
number of Indian passengers who em-
barked on scheduled services for go-
ing abroad during June and July
1962 was 8761 and 3984 respectively.
The comparative figures for June and
July 1961, were 6097 and 5499 res-
pectively.

Floating Post Office in Kerala

1812. Shri M. K. Kumaran: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is a proposa! to
establish a floating post office in the
water-logged area of Kuttanad in
Kerala; and

(b) if so, at what stage it is?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, there is a
proposal for establishing a seasonal
floating Post Office which will operate
during the months of November and
December.

(b) The feasibility of the scheme
and its economic aspects are being
studied.

Coconut Plantations

1813. Shri M. K. Kumaran: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
that Nephantis Serinopa infesting co-
conut plantations in Kerala is spread-
ing very rapidly;

(b) what are the measures under-
taken to control this pest; and

(e) how far they have proved to
be successful?

The Minister of State in the Minis-
try of Food and Agricultare (Dr. Ram
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Subhag Singh): (a) The State Gov-
ernment have reported that the
spread of the pest is under control.

(b) The control measures under-
taken include spraying the trees with
DDT and releasing parasites to kill
the pest in the field.

(¢) From January to April 1362,
about 79,000 coconut trees were spray-
ed with DDT with assistance from the
Government of India’s Central Plant
Protection |Station at Ernakulam.
Seven Parasite Breeding Stations are
functioning in the State and these
wil] distribute about 100 lakh para
sites for releasing in the field during
1962-63. These measures have proved
effective in controlling this pest.

Retiring Rooms etc., Quilon Jumction

1814. Shri M. K. Kumaran: Will
the Minister of Railways be pleased
to state:

(a) whether any steps have been
taken for construction of retiring
rooms and covering over platforms at
the Quilon Junction in the Southern
Railway; and

(b) if so, when the work is sche-
duled to be completed?

The Deputy Minister in the Minis-
try of Railways (Shri Shahimawaz
Khan). (a) Yes, Sir.

(b) The work is expected 10 be
completed by October, 1962,

Waiting Room at Trivandrum Pecttah

1815. Shri M. K. Kumaran: Will
the Minister of Railways be pleased
o state:

(a) whether the attention of Govern-
ment has been drawn to the difficul-
ties experienced by I'I class lady
passengers due to want of waiting
room at Trivandrum Pettah; and

(b) whnether Government propose
to take any steps to remove those
difficulties?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawasz
Khan): (a) No, Sir.
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(b) No separate waiting accom-
modation has been provided for ladies
travelling in III class. There is how-
ever a separate upper class waitirg
roof for ladies and the same is avei-
lable for use by lady passengers tra-
velling in III class.

P & T Buildings, Rewari

1816. Shri Chuni Lal: Will the Min-
ister of Transport and Communica-
tions be pleased to state:

(a) whether a piece of land has
been purchased by Government for
construction of new buildings for
post and telegraph offices at Rewari,
District Gurgaon;

(b) whether it is a fact that no
construction work has yet been start-
ed;

(c) if so, the causes of delay; and

(d) when it will be possible {o
start construction work?

The Deputy Minister of Transport
and Communications (Shri Bhaga-
vati): (a) Yes.

(b) to (d). The telephone exchange
building has been completed. The
sanction for construction of Post
Office building has teen accorded on
23rd March 1962. Before actual work
is taken up by the CPWD they have
to observe certain formalities such as
preparation of detailed plans, detail-
ed estimates, call of tenders and
award of work which take some time.

Shifting of Post Master General’s
Office, Ambala

1817. Shri Chuni Lal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) ;whether it is a fact that Gov-
ernment propose to shift the Post
Master General’s Office from Ambala
to Chandigarh; and

(b) if so, when and the reasons
therefor?

The Deputy Minister in the Minis-
try of Tramsport and Cemmunications

*
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(Shri Bhagavati): (a) and (b). The
proposal is under consideration.

Running of Additional Trains on Kar-
jat Khopoli Railway Line

1818. Shri Dighe: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government are aware
-of the inconvenience experienced by
passengers on the Karjat-Khopoli
Railway line of the Central Railway;

(b) in view of the rapid industrial
development of the Khopoli region
and the increase of traffic thereby,
whether the Railways propose to run
more trains on this line;

(c) if so, when:

(d) whether Government are aware
of the urgent necessity of construct-

ing a passengers’ shed at Khopoli;
.and

(e) if so, when do Government pro-
‘pose to construct the shed?

The Deputy Minister in the Minis-
‘try of Railways (Shri Shahnawaz
Khan): (a) to (c). The two trains
‘Tunning each way between Karjat
-and Khopoli are able to satisfactorily
clear the traffic offering on the sec-
:tion, There is at present no traffic
justification for the introduction of
:additional trains on this line. The
loads of the existing trains will, how-
ever, be strengthened as and when
:additional traffic offers as a result of
industrialization of Khopoli region.

(d). Yes.

(e) The work is programmed for the
financia] vear ending 31st March 1964.

Insulated Refrigerator Railway
Wagons for Transporting Fish

1819 Shri M. K. Kumaran: Will
the Minister of Railways be pleased
to state:

(a) whether the Governmewnt of
Kerala have requested the Union
Government to provide insulated re-
frigerator railway wagons for ihe
-
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tlransport of fish to the markets out-
side the State; and

(b) it so, what action has beem
taken in this regard?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir. The request has
been received by the Ministry eof
Food and Agriculture.

(b) The matter is under correspom-
dence between the Ministry of Food
and Agriculture and the Government
of Kerala.

Over-bridge at Jharsuguda Railway
Level Crossing

1820. Shri Ulaka: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government have re-
ceived any representation from Orissa
Government for the construction of
an overbridge at Jharsuguda Railway
level crossing;

(b) if so, the reaction of Central
Government in this regard; and

(c) when the over-bridge at the
said level crossing is expected to be
constructed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The scheme
for a road over-bridge in place of the
existing level crossing at mile 318/23-
24 near Jharsuguda station has been
recommended by the Government of
Orissa and accepted by the Railway
for execution during the Thira Plam
period. Site Plan for the bridge has
recently been approved by the Stale
Government. Detailed structural
plans are under preparation.

(c¢) It is too early to indicate at this
stage.

Grant from Central Road Fund ¢
Andhra Pradesh

1821. Shri Ulaka: Will the Minis-
ter of Transport and Communications
be pleased to state:
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(a) the amount of grant received
by Andhra Pradesh from the Central
Road Fund till March, 1962 for road
development schemes in the State;

(b) the amount allocated to Andhra
Pradesh during the Third Five Year
Plan;

(¢) whether Government of Andnvo
Pradesh have represented to the Cen-
tral Government for more financial
aid for development and extension of
roads in the State; and

(d) if so, the reaction of Unrion
Government in this regard?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): {(a) The
total grant given to the Andhra Pra-
desh State from the Central Rocad
Fund ti'l the end of Nlarch 1962 was
Rs. 24217 iakhs made up of as fol-
lows:—

(i)  Ordinary Re cove Rs. 1428
(il) Allocations Rs. 209-40 lakhs.
Reserve Rs. 1949

Special
lakhs.

(b) Rs. 94:00 lakhs (Rs. 78:00 lakhs
from allocations and Rs. 1600 lzkhs
from Ordinary Reserve).

(c) No.
(d) Does not arise.

Buildings for Post Office in Andhra
Pradesh

1822. Shri Ulaka: Will the Minis-
ter of Transport and Communrications
be pleased to state:

(a) the number of Sub-Post Offices
and Branch Post Offices in Andhra
Pradesh not yet provided with De-
partmental buildings;

(b) when the construction of such
buildings would take place; and

(c) the total amount that is likely
to be spent for the purpose?

The Deputy Minister in the Minis-
try of Transport and Commanications
1647 (ai) LSD—3,
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(Shri Bhagavati): (a) 960 Depart—
mental Sub-Post Offices and 3 De-
partmenta] Branch Post Offices have
not been provided with Departmental
buildings. It is not the general policy
to provide departmental buildings for
extra-departmental Post Offices. :

(b) Due to limited financial re-
sources it is not possible to construct.
departmental buildings for all the Dc-
nartmental sub-offices and Depart-
mental branch offices, Moreover due
to availability. of suitable reuted
buildings, departmental buildings are
not necessary in each case. It is pro-
posed to construct departmental buil-
dings for about 50 Sub-Post Offices,
during the Third Five Year Plan.

(¢) About Rs. 40 lakhs.
Ravanasamudram Station, S. Railway

1823. Shri M. P. Swamy: Will the
Minister of Railways be pleased to
state:

(a) whether it i3 a fact that
Ravanasamudram Station in Madurai
Division of Southern Railway is not
provided with a telephone;

(b) whether it is also a fact that
passengers are undergoim® great hard-
ship and inconvenience while en-
training and alighting from train duc
to the very low level of platform;

(¢) whether any representation has
been received by Southern Railway
authorities from public to make ira-
provements to the Station, particular-
ly about raising up of platform and
installing a telephone; and

(d) if so, when will the required
improvements to the station be effect-
ed?

The Deputy Minister in the Ministry
of Railways (Shri S. V., Ramaswamy):
(a) Yes, Sir.

(b) The low level platforms are
less convenient as compared to high
level ones, but it would not be pos-
sible to provide high level platforms
at all stations, due to paucity of funds.

.
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Priority is given to suburban stations
and stations dealing with very heavy
traffic, such as at junctions.

(¢) A complaint regarding the level
of the platform has been received by
Railway Administration which has
also inter alia suggested provision of
a telephone, more quarters, electrifi-
cation, etc.

(d) The matter is under examina-
tion.
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Salad and Uja Hydro-Electric Projects

1825. Shri Bishan Chander Seth:
Will the Minister of Irrigation and
Power be pleased to state:
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(a) whether it is a fact that Jammu
and Kashmir State has requested the
Union Government to take over the
execution of Salad and UJE Hydro-
electric projects in Chinab basin in
Jammu; and

(b) if so, the reaction of Govern-
ment thereto?

The Min's’er of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a). No.

(b) Does not arise.
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Fire at Kandla Port

1829. Shri Raghunath Singh: Will
the Minister of Transport & Communi-
cations be pleased to state whether it
is a fact that fire broke out in Kandla
Port godown destroying 350 bales of
cotton in the second week of July,
1962?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): Yes. A
fire broke out in Warehouse ‘D’ at
Kandla Port on the evening of the 11th
July, 1962, in a stack of bales of cotton
stored in that warehouse. 369 bales of
cotton were affected by the fire but
not totally destroyed. A Committee
was appointed by the Development
Commissioner to investigate the matter.
The Committee has submitted its re-
port. They could not come to any
definite conclusion regarding the cause
of the fire but they were inclined to the
view that the fire was probably caused
by the presence of “fire packed” or
“hot” cotton bales in the stock. This
view is supported by a statement made
before the Committee by a represen-
tative of the firm of Clearing and
Forwarding Agents for the consign-
ment of cotton bales that “hot” cotton
inside the bales cause fire even when
they are stacked in the open in the
ginning and pressing mills.

2. The Kandla Port Authorities are
not liable for the damage caused to
the goods due to reasons beyond their
control.

Over-bridge at Kesinga Level Crossing
on S. E. Rly.

1830. Shri P. K. Deo: Will the
Minister of Railways be pleased to
state:

(ay when the over-bridge at the
Kesinga level crossing on South Eas-
tern Railway is going to be construc-
ted: and

(b) whether the funds have been
provided and when it is likely to be
completed?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
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(a) and (b). The Government of Orissa
have finally agreed to the provision of
a Road under-bridge at mile 133/18 in
place of the existing level crossing at
Kesinga. It is proposed to take up
the work during the year 1963-64.
The plan and the estimate for the
work are under preparation and as
soon as they are finalised, they will
be sent to the State Government for
their . acceptance. .

‘Hydro-Power Potential in India
‘1831. Dr. K. L. Rao: Will the Minis-

ter of Irrigation and Power be pleased

to state:

(a) whether it is a fact that U.N.
offered assistance for a detailed ap-
praisal of hydro-power potential in
India and whether this has not been
utilised; and
"(b) if so, the reasons. therefor?

1 The Minister of State in the Ministry
of Irrigation and Power (Shri Alage-
san): (a) The United Nations Special
Fund ,has offered an aid amounting to
$ 2,351,900 for investigation of hydro-
electric projects in India. The plan
of operations for implementing the
scheme was signed on 23-6-1962. The
assistance is mainly for meeting the
foreign exchange component for the
purchase of equipment for the inves-
tigation work and is being utilised.
It will take about a year before the
first batch of equipmet starts arriving
in India.
(b) Does not arise.
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Commercia] Advertisemenis of
Air India
1833. Shri Mohan Swarup: Wil] the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the Air
India International has published an
advertising brochure in Washington.
containing photographs of Mrs. Jac-
queline Kennedy, taken on her visit
to India last February;

(b) whether it is also a fact that
the White House opposed the use of
the photographs of President’s wife in
connection with the commercial adver-
tising; and

(c) wnether Government have
withdrawn the said brochure from
circulation?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) The publication
in question is not an advertising bro-
chure but a supplement issued with
“Magic Carpet”, Air-India’s staff
magazine, dated March-April 1962, on
the special flight which carried Mrs.
John F. Kennedy from Rome to Delhi.

(b) White House objected to the use
of Mrs. Kennedy’s photographs toge-
ther with the photographs of an Air-
India party in Rome given to Press-
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men accompanying Mrs. Kennedy in
India, the grounds of objection being
the publication of pictures of the Press-
party in Rome on the reverse side of
the bulletin.

(c) The supplement which was pub-
lished along with the issue of “Magic
Carpet” of March-April, 1962, was
withdrawn from circulation when the
objection of the White House was
brought to the attention of the Corpo-
ration by their New York office on
22nd May, 1962.

Seed Potatoes

1834, Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have
introduced the system of seed certifi-
cation of Seed Potatoes in the country;

(b) if so, in which parts of the
country this system is in operation;

(c) what are the main features of
this system; and

(d) whether any legislation has been
enacted to enforce this system strictly?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No.

(b) and (c). Although actual certi-
fication work has not been started, the
Central Potato Research Institute,
Simla, is producing and maintaining
disease free foundation stocks of some
commercial varieties of potatoes which
are supplied to State Seed Multiplica-
fion units. This sytem is in operation
at present in the States of Bihar,
Himachal Pradesh and Uttar Pradesh.

(d) Does not arise.
Vamsadhara Projects

1835. Shri P. Venkatasubbaiah: Will
+he Minister of Irrigation and Power
‘be pleased to state:

(a) whether final agreement has
* ‘been reached between the Goverr-
ment of Andhra Predesh and Orissa
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regarding the construction of Vamsa-
dhara Project; and ’

(b) if so, the details of the agree-
ment?

The Minister of State in {he Ministry
of Irrigation and Power (Shri Alage-
san): (a) No.

(b) Does not arise.

Air Crash near Bangkok

1836. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that a UAR
Airlines Comet with -some Indian
passengers crashed in )ense jungle
near Bangkok on the 20th July, 1962;
and

(b) if so, how many Indians were
killed in the crash? .

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) A U.AR. Air-
lines Comet crasheq in a jungle near
Bangkok on 20th July 1962,

(b) All the three Indian nationals
on board are reported to have been
killed.

Delhi Telephone Advisory Committee

1837. Shri Vishram Prasad: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) whether it is a fact that Parlia-
ment is being represented on the Delhi
Telephone Advisory Committee by
one who is not a Member of Parlia-
ment;

(b) if so, whether Government havg
changed ;the constitution wof Delhi
Telephone Advisory Committee o
give representation to mon-members
of Parliament to represent Parliament;
and

(J if so, since when?
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The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) Yes, the mem-
ber has been unseated.

(b) and (c) No. The case regarding
nomination of a new Member of Par-
liament is under consideration.

P& T.. Employees

1838. Shri P. Kunhan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have
issued instructions to the Posts and
Telegraphs Department to  rewvieiw
punishments if employees submit
petitions expressing their regret for
participation in the July, 1960 general
strike;

(b) if so, how many applications
have been received and what action
has been taken on them;

(c) whether applications have been
rejected even after the employees’
expressing regret; and

(d) if so. the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Soon after the
strike of July, ‘60 administrative ins-
tructions were issued for dealing with
strike cases sympathetically, depend-
ing on the circumstances of each case.
According to these instructions, ex-
pressing of regret, if forthcoming, was
to be taken into account. By this
time practically all the cases have
been dealt with accordingly. The fact
that expression of regret is to be
taken into account was mentioned on
a recent occasion. There is no need
to issue any fresh instructions.

(b) to (d). Do not arise.
Drinking water and Drainage Facilities
during Third Plan

1839. Shri Umanath: Will the Minis-
ter of Health be pleased to state:
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(a) whether there is a proposal to-
increase the sanctioned amount for
drinking water and drainage facili-
ties during Third Five Year Plan;

(b) if so, the amount now sanc-
tioned;

(c) whether it is a fact that Madras.
Government have decided for Rs. 20
crores; and

(d) if so, what is the amounti sanc-
tioned for Madras State?

The Minister of Health (Dr. Sushila.
Nayar): (a) No.

(b) Does not arise.
(¢) No.

(d) The allocation for urban and
rural water supply and sanitation
schemes under the National Water
and Sanitation Programme during the
Third Five Year Plan of Madras 1s-
Rs. 950 lakhs and Rs. 150 lakhs res-
pectively.

Landscape near Purana Qila

1840. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress made in approv-
ing the scheme for improving the
landscape near the Purana Qila in
New Delhi;

(b) the details thereof with the
amount sanctioned for the purpose?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram.
Subhag Singh): (a) and (b). The
Delhi Zoological Park Council at its
meeting held on 22-6-1962, approved
of a plan for providing aesthetic sur-
roundings at the entrance of the
Delhi Zoological Park by developing.
the slopes and the foreground of
Purana Qila. The plan provides for
dressing up the slopes after filling the
depressions and providing a perma-
nent cover with plant material of
different colours, the background
being lawned with intervening can-
nabeds, shrubbery, topiary, etc. The
work is already in hand. The ex~
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penditure on the work is provided
for in the annual budget estimates of
the Delhj Zoological Park. A sum of
about Rs. 5,000 is likely to be spent
this year on the above works.

Night Allowance to Railway Employees

[ Shri Hem Raj:
1841. ¢ Shri P. Kunhan:
| Shri Uma Nath:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that night
allowance has been sanctioned for
the Government Railway empioyees
on duty at night without any reser-
vations;

(b) whether it is also a fact that
this concession is being denied to the
Assistant  Station Masters or, if
allowed, is it with reservations; and

(c) if so, the reasons for this dis-
crimination?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No, Sir.

(b) and (c) As in the case of cer-
tain other categories of staff, yard-
sticks have been prescribed for A.S.
Ms also to be eligible for payment »f
weightage of night duty. No discri-
mination has been made against A.
S. Ms. as a category.

Postal Dak found strewn in a Street
in Delhi

1842. Shri Heda: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that nearly
1000 letters were found lying strewn
on road near a public lavatory in
Phatak Habash Khan near Lahori
Gate, Delhi in the last week of July;
and ’

(b) if so, reasons for this and what
action has been taken in the matter?
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The Deputy Minister in the Ministry
of Transport amd Communications
(Shri Bhagavati): (a) Yes Sir. The
inventory  shows that there were
about 500 letters.

(b) The bag containing the letters
accidentally fell off from the bicycle
of the letter box peon when he was
on his way to Delhi RM.S. after
clearing the letter boxes. It appears
that the bag fell into the hands of
somebody who threw away the letters
taking away the bag. Action is being
taken against the official concerned.

Siaarvatty Hydro-Electric Project

1843. Shri Heda: Will the Minister
of Irrigation and Power be pleased
to state:

(a) at what stage oif completion is
the Sharvatty Hydel Project in
Mysore State; and

(b) whether Government are re-
considering to take up second and
third phases earlier as the power
shortage in Mysore and other States
is acute?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) All the civil engineer-
ing works, such as the main dam at
Linganamakki and the subsidiary dam
at Talakalale, power channel, Vden-
byle twin tunnels, and Malali Tunnel
are progressing satisfactorily. The
execution of works such as surge
tanks, thrust blocks, saddle supports
and the goaerating station is in hand.
The installation of the two units of
89 MW each in the first stage has ocin
{aken up. The first unit is expected
to be commissioneqd in the last quarter
of 1963 .ollowed by the second
machine two to three months later.

(b) The Second stage develop-
ment of the scheme comprising addi-
tional installation of six units of 8%
MW each is already included in the
Third Plan. The question of sane-
tioning the addition of two more
similar units is under consideration.
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Major and Medium Irrigation
Projects in Gujarat

¢Shri D. J. Naik:
1844.  Suri P. R. Patel:
{_ Shri Chhotubhai Patel:

Vil the Minister of Irrigation and
, Power be pleased to state:

(a) whether it is a fact that duriug
"the Third Five Year Plan no addi-
tional benefit is anticipated from
‘.,major and meditm irrigation projects
in the State of Gujarat;

(b) if so, the reasons therefor; and

(c) whether Government intend to
create potential for irrigation in the
Third Plan?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): ta) Additional benefit is

aaucipate L
(b) Dces not arise.

(2) Yes, us some of the continuing
schemes of 1st and 2nd Plan will be
_completed during the Third Plan.

Manuriai Resources in Rural Areas

Shri D. J. Naik:
1845. ¢ Shri P. R. Patel:
{_ Shri Qnhotubhai Patel:

Will the Minister of Food and Agri-
culture be pleased to state:

. (a) the steps taken for the develop-
"ment of local manurial resources in
rural areas like compost manure and
aight soil compost; and

(b) the success achieved as a result
thereof?

The Minister ¢f State in the Minis-

. try of Food and Agriculture (Dr. Ram
Subhag Singb): (a) With a view to
.develop to the maximum extent possi-
ble compost manure and night soil
. compost in tne rural areas the Gov-
. ernment of India forwarded towards
the end of 1956 the following schemes

to the State Governments and Union
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Territory Administrations for imple-
mentation:—

(i) Larger and better utilisation
of local manurial resources for
for compost production in N.E.S.
and C.D. Blocks.

(ii) Night soil compost scheme
in bigger Panchayats and smaller
villages.

Compost  Inspectors have been
app:intedsy in  selected Blocks. For
implementing night <oil composting
scheme in Bigger Panchayats a total
subsidy of 25 per cent. of the recur-
ring cost to be shared equally between
the Centre anj States is given to the
State Governments. In regard to
Night Soil Composting schemes in
smaller villages the cost.is shared
equally between the Centre and the
States. With a view to emphasise the
importance of this work and to popu-
larise preparation of rural compost,
most of the State Government orga-
nis> special compaigns and celebrate
Compost Weeks and Fortnights.
Zonal meetings were also convened
by Government of India in order that
the bottlenecks, if any, in the speedy
implementation of the schemes are
located and removed.

(b) According to the reports re-
ceived from the State Governments
and Union Territories approximately
66 million tons of rural compost was
produced during the year 1960-61—
Anticipated production of rural com-
post during 1961-62, as indicated by
the State Governments etc., is expect-
ed to be of the order of 76 million
tons.

Land Under Irrigation in Gujarat

{ Shri D. J. Naik:
1846.4 Shri P. R. Patel:
| Shri Chhotubhai Patel:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the acreage brought under irri-
gation through minor and medium
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irrigation in the State of Gujarat so
far;

(b) whether it is a fact that the
area under irrigation is much less
than that in other States; and

(c) if so, what steps Gouvernment
intend to take to put the State of
‘Gujarat on par with other States in
respect of irrigation?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Accord-
ing to the information furnished by
the State Government in their Third
Plan proposals 14 lakh acres or about
6 per cent of the total cropped area
in the State, as against the All-India
tigure of about 17 per cent. is report-
ed to have been under irrigation by
the end of the Second Plan period
During the first year of the Third
Plan, 1:8 lakh acres and 1-6 lakh acres
are expected to have benefited from
minor irrigation schemes and major
and medium irrigation projects res-
pectively.

(c) With a view to increase the
area under irrigation in the State, the
State Government has proposed a
number of schemes during the Third
Plan the targets being 8:64 lakh acres
under major irrigation projects and
1190 Jakh acres under minor irriga-
tion schemes. In addition, all State
Governments have recently been ad-
dressed to review their minor irriga-
tion programmes already included in
the State Plans and to rephase them
with a view to accelerate their pro-
gress. If th~ Government of Gujarat
is in a position to take up additional
minor irrigation works, funds over
and above the present ceiling of Cen-
tral financial assistance and the total
#lan outlay will be provided by Gov-
ernment of India.

Accident at Bhatni Junction on
N.E. Railway

1847. Shri R, P. Singh: Will the
‘Minister of Railways be pleased to
state:
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(a) whether it is a fact that on the
1st May, 1962, 906 Down goods train
entered line No. 5 at Bhatni Junction
‘on North Eastern Railway and collid-
ed with an engine standing on the
same line; and

(b) i so what was the cause”

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.

(b) The accident was due fo
Failure of human element’.

Mayoral Conferences

1848. Dr. P. Srinivasan: Wiil the
Minister of Health be plcazed to state:

(a) what were the resolutions of
the Mayoral Conferences held at
Ootacamund in 1980 and at Bombay
in 1961;

(b) what were the propesals at the
Conferences; and

(c) how many resolutions were im-
plemented?

The Minister of Health (Dr. Sushila
Nayar): (a) A statement indicating
the resolutions passej by the First
Mayors’ Conference held at Oota-
camund in 1859 (not in 1960) and the
Second Conference held at Bombay in
1961 is attached (Statement I)
[Placed in the Library. See No. LT-
385/62) ].

(b) Another statement indicating
the various proposals as incorporated
in the Agenda of the two Conferences
is attached (Statement II). [Placed
in the Library. See No. LT-385/62)].

(c) A further statement showing the
uptodate position regarding the im-
plementation of the various recom-
mendations made at the two confer-
ences will be placed on the Table of
the Sabha shortly. [Placed in the
Library. See No. LT-385/62)].

Power from Madras State to Andhra
State

1849. Dr. P. Srinivasan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any proposal
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(d) The stone was supplied by *‘he
Government.

to give power from Madras State to

Ananra siate; and

(b) if so, the terms and details
thereof?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) A small quantity of
power of the order of 1090 kW is al-
ready being supplied by Madras to
Andhra Pradesh. Some proposals for
supply of power from Madras to
Andhra Pradesh are under considera-
tion, but not yet finalised.

(b) These are yet to be finalised.
FEr-AaT T At a7 o @y fafew

to¥o. ¥ §XQT : F4T TG AAT
% qATA AT FIT HT 0%

(F) #rei g fir as o 3 &9
fafqw a9 #7 g2 & gy FE-
FEY A § SGFT AGNBHIT TTE ;

(/) Sg#T 1T 78T TIAT A 3
T W KT

(M) AT T |ATE ; AR

(%) 38F 31 weq< T g 4T
BRI HT ?

The Depuiy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Dry stone pitching on Kota-Bina
Section was carried out as per

Western Railway’s specifications for
stone pitching.

(b) The rate for stone pitching is
for 100 cubic feet or for one cubic
metre.

(c) The rate as per schedule of
rates of the Western Railway for dry
stone pitching handpacked is Rs. 32.40
nP for 100 cubic feet or Rs. 11.40 nP
for one cubic metre and the rate for
labour only for dry stone pitching
handpacked is Rs. 10.80 nP. for 100
cubic feet or Rs. 380 nP. for one cubic
metre. The labour rate quoted by the
contractor was 40 tc ¢4 per cent above
schedule of rates.

e Wd ¥ areege featsw
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gy . Y famamre wedw: v
@ HAT qg AN HT FAT FF ¢

() @9t ™a ¥ M@y
fedtom & fedioma gufwessaa gra
AT A F FAACET T 2852 ¥ 97,
18ER T faae frgfe &t i & 7

(@) vo wwarfat & wqgfea
aifedt & fFaw sa=EET € W

(7) 3T F wrEy? fede #
= a fewaw & 7
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2 1 afeT wEyR & fasadY Frataat §
383 AfFT ™ F0 §, AT Yo
gagiaT wfaal § £1 37§ 262
aqf TRETTE § |

Survey of Land in Tripura

1852. Shri Biren Dutta: Will the
Minister of Food and Agricultur: be
pleased to state:

(a) whether all lands in the Agar-
tala town, Tripura have ben surveyed
during the survey and settlement
operation conducted recently in the
whole of Sadar;

(b) if so, what is the total area of

Government khas land that has been
found in the Agartala town;

(c) whether such land is uader
occupation of the citizens; and

(d) if so, what is the total area
under such occupation?



4453  Written Answers

The Deputy Minister in the Minustry
of Food and Agriculture (Shri A. M.
Thomas): (a) Yes.

(b) 549.56 acres.
(c) Only a part of it.

(d) 128.87 acres.

Maredumilli-Chintur Road in Anchra
Pradesh

1853. Shri D. B. Raju: Will the
Mirister of Transport and Communi-
cations be pleased to state:

(a) the up-to-date expenditure in-
curred on Maredumilli-Chintur icai
in East Godavary District, Andhra
Pradesh under Rs, 100 lakhs scheme;

(b) whether the road has been com-
pleted and is fit for motoring;

(c) if not, the reasons therefor;

(d) whether any grant has heen
given for this for the current yoar;
and

{e) if not, the reasons thercfor:

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (eo:
Rs. 26.457 lakhs uptil July, 1962.

(b) No, Sir.

(¢) to (e). Formation of the road
is not yet complete. Numerous cross
drainage works and metalling oi iu:
rcad are yet to be taken up. The
estimatej cost of the road has gcme
up considerably ang the State Gov-
ernment’s request for sanctioning
mere grant-in-aid than provided in
Rs. 10¢ lakhs scheme is under con-
sideration of the Government of [~dia.
The work, is, however in progress.

Booking of Lemons on S. Railway

1854. Shri D. B. Raju: Will the
Minister of Railways be pleased to
state:

(a) whether Government are awa.e
that lemons booked by the Southern
Railway authorities are being cate-
gorised as vegetable in order to avoid

BHADRA 6, 1884 (SAKA)

Written Answers 4554

concessional rates for fruits, whereas
the same lemons are being treated as
fruits by the Bengal Government for
taxation purposes; annd

(b) if so, the action Government
propose to take in the matter?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). Lemons are charged as
for vegetables taking into account
their general use as a vegetable. The
rate to be charged for transport by
rail is not on the basis of classification
for taxation purposes.

Advertising Campaign by ‘Air India”

1855. Shri Inder J. Malhotra: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the amount spent by ‘Air India’
on its advertising campaign outside
India during 1960-61 anj 1961-62;

(b) what advertising agency is
handling these advertising campaigns;
and

(c) what is the duration of their
contract with ‘Air India’?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) Rs. 41 lacs and
Rs. 52 lacs, respectively.

(b) The advertising campaigns in
different countries are handled by
qualified agencies in the respective
countries.

(c) The duration of the contract is
for one year at a time but it can be
terminated or renewed depending on
their services, after giving reasonable
notice.

l?oreign Exchange for Power
Requiremenis in Bihar-West Bengal
Area

1856. Shrimati Lakshmikanthamma:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Sachdev Committee which has been
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.appointed by the Government of India
to enquire into the Power require-
.ments of Bihar-West Bengal area has
recommended to the Government of
India fcr appointing a special officer
to look personally into the various
delays that are occurring in the caze
-of sanction of foreign exchange; and

(b) whether the Government of
India have accepted the suggestion?

The Minister of State in the Minictry
of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) The recommendation has been
accepted and it is proposed to appoint
a Special Officer for this purpose
shortly.

Rural Electrification in Andhra
Pradesh

1857. Shrimati Lakshmikanthamma:
“Will the Minister of Irrigation and
Power be pleased to state whether it
is a fact that by the end of the Third
"Plan period only about 15 per cent of
the villages in Andhra Pradesh will
be electrified as against the targets
‘fixed by the Central Water and Power
Commission at about 30 per cent?

The Minister of State in {he Minis-
try of Irrigation and Power (Shri
Alagesan): Out of 26,743 towns and
villages in Andhra Pradesh as per
Census Report of 1951, 2,165 were
electrifieq by the end of the Second
Plan period. 2,000 more places are
expected to be electrified by the end
of the Third Plan period giving a
percentage of 15°57 only. No target
in this regard was fixed by the Cen-
tral Water and Power Commission,

Money Bag found by T.T.E.

1858, Shri R. P. Singh: Will the
Minister of Railways be pleased to
state:

(a) whether his attention has been
-drawn to the news item published in

the Indian Nation, Patna dated 30th .

June, 1962 under the heading “T.T.E.
-deposits Lost Bag with Rs. 300”; and
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(b) if so, whether the money bag
has been returned to the owner?

The Deputy Minister in the Ministry
cf Railways (Shri Shahnawaz Khan):
(a) The Government are aware of
the news item.

(b) Not yet,

Discontinuance of Train Service from
Patna to Barwadih

1859. Shri S. M. Banerjes: Will the
Minister of Railways be pleased to
state:

(a) whether an Express Train which
was introduced from Patna to Bar-
wadih via Dehri-on-Sone and Dalton-
ganj has since been discontinued; and

(b) if so, the reasons therefor?

The Depu.y Minister in the Ministry
¢f Railways (Shri Shahnawaz Khan):
(a) and (b). A pair of Express trains
Nos. 47UP/48 Down were introduced
between Patna and Barwadih with
effect from 1-4-1962 purely as an ex-
perimental measure, but were cancel-
led from 25-5-1962 due to very poor
patronisation.

Quarters for P & T Employees

1860. Shri S. M. Banerjee: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there are no quarters
for Posts and Telegraphs employees
2t Daltonganj (Palamau), Bihar; and

(b) if so, whether any provision has
been made for constructing quarters
during the Third Five Year Plan
period?

The Deputy Minister in the Ministry
of Transport and Communications
Sh-i Bhogavali): (a) One quarter.

(b) Proposal for acquisition of one
acre of land for construction of quar-
ters has been approved. The quar-
ters will be constructed after the land
has been taken over,
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Cultivation of Tobacco

1861. Shri H. C. Soy: Will the Minije-
ter of Food and Agriculture be
pleased to state:

(a) whether it is a fact that tobacco
grown in Ranchi, Dhanbag and Singh-
bhum districts in Chota Nagpur is of
local and much inferior variety than
tobacco grown in North Bihar, and
fetches a poorer price to the growers;

(b) whether it is a fact that both
the classes of tobacco growers in Chota
Nagpur and North Bihar have to pay
the same rate of license fee;

(c) whether it is also a fact that
tebaceo cultivation is dying out be-
cause of this heavy licence fee; and

(d) steps taken to revise the licence
{ee for Chota Nagpur tobacco growers
to suit the local conditions?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhiag Singh): (a) No such reports
have been received by the Govern-
ment of India. The information has,
however, been callej for from the
Government of Bihar and will be laid
on the Table of the Sabha.

(b) No licence fee is levied on cul-
tivation of tobacco.

. (c) and (d). Do not arise.
Kothar Dam

1862. Shri Yoge=3dra Jha: Will ‘he
Minister of Irrigaticn an! Power he
pleased to state:

(a) whether it is a fact that the
proposal of constructing Kothar Dam
to check sand coming to the Xosi
Barrage from hills of Nepal has been
dropped;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
experts are of the opinion that unless
sand coming from mountains is check-
ed, the life of the barrage will be
short and uncertain; and

(d) if so, steps proposed to be
taken in this regard?
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The Minister of State in the Minis-
try of Irrigation and Power (Shri.
Alagesan): (a) No.
(b) Does not arise.

(c) Yes.

(d) A two-fold solution for increas-
ing the effective life of the Kosi
Barrage is under consideration. This
consists of (i) construction of a deten-
tion dam in the head reaches ol the
Kosi near about Kothar for trapping:
silt and (ii) adopting soil conserva-
tion measures in the catchment area
of the Kosi. Geological investigations
to study the foundation conditions of
the proposed dam site at Kothar are
in progress. Measurcs to implement
soil conservation schemes in the Kosi
catchment area are under considera-
tion.

Locus. Invasions in Rajasthan

1863. Shri Brij Raj Singh Kotah:
Will the Minister of Fooj and Agri-
culture be pleased to state:

(a) how many villages in Rajasthan
have been badly affected by the latest
invasion by locusts;

(b) which part of Rajasthan has
been most badly hit; and

(c), what effective steps Govern-
ment have taken to combat this seri-
ous menace?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Sirgh): (z) Upto 22rnd August,
out of 5575 villages infested, 4950 vil—
lages have been cleared of hoppers.

(b) The infested districts mainly
lie in western and eastern parts of
the State:

(¢) (i) The Central Anti-Locust
Organisation which is responsible for
locust control operations in the desert
areas of India over about 80,000 square:
miles in the States of Rajasthan,
Punjab and Gujarat has adequately
been strengthened.

(ii) Large stocks of machines and:
locust poison were purchased -and:
stocked at various strategic places
well in advance of the locust invasion..
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(iili) The number of field locust
outposts, through which the Central
Anti-Locust Organisation operates in
the desert areas, have been raised this
year from 41 to 55.

(iv) For locust intelligence, in addi-
tion to the normal facilities available
from the Revenue Department of the
Rajasthan Government, 39 Wireless
stations have been established which
link almost all the outposts for the
-quick transmission of information on
locust situation.

(v) The ground contro] operations
are supplemented by aerial operations
‘wherever necessary,

(vi) The district Collectors with the
help of the villagers and local staff
:are also clearing the hoppers.
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Agricultural University in Assam

1867. Shri J. N. Hazarika: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to give grant-in-aid
to the proposed Agricultural Uni-~
versity at Jorhat, Assam;

(b) whether any progress in  that
direction has been reported by the
State Government, and how long it
will take to provide almost every State
with an Agricultural University; and

(r) what are the criteria on which
an Agricultural University is given
grant-in-aid?

The Minister of State in the Ministry
of Foed and Agriculture (Dr. Ram
Subhag Singh): (a) to (c¢). No proposal
has so far been received from the
Government of Assam for the estab-
lishment of an Agricultural Uni-
versity at Jorhat and as such the ques-
tion of giving grant-in-aid does not
arise,

Establishment of Agricultural Uni-
versities is primarily the concern of
the State Governments. If the scheme
for setting up an Agricultural TUni-
versity prepared by a State Govern-
ment is approved by the Central Gov-
ernment and is included in the Third
Five Year Plan of the State concern-
ed it will be eligible for a grant-in-
aid from the Centre.
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Agricultural Commissioner

1869. Shri Brajeshwar Prasad: Will
the Minister of Food and Agriculiure
be pleased to state:

(a) the duties of the Agricultural
Commissioner and Extension Commis-
sioner; and

(b) whether these posts are of a
technical and scientific nature?

'The D-puty Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a)— Duties of Agricuitural
Commissioner:

(i) Examination of research
schemes submitted by State
Governments and Agricultural
Institutions.

(ii) Examination of technica] pro-
grammes and progress re-
ports on the work of the var-
ious research schemes and
their inspection.

(iii) Preparation of schemes which
the Indian Council of Agri-
cultural Research formulates.
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(iv) Dissemination of mformation
with regard to agricultural re-
search schemes and technical
problems of agriculture of the
couniry through varioug jour-
nals published by the Indian
Council of Agricultural Re-
search.

(v) Advising the Government of
India, State  Governments,
Planning Commission, Re-
search Institutions and Com-
modity Committees on mat-
ters relating to agricultural
problems.

Duties of the Extension Commis-
sioner:

(i) To secure effective w.ad speedy
impicrmentation of the Inten-
i Agriculture District Pro-
gramme commonly known as
“Package” Programme in the
States with a view to stepping
up food production in the-
country.

(ii) To serve as a link between
the agricultural research in-
stitutions and the farmers.

(iiiy To arrange training of ex-
tension  personnel, mainly
Gramsevaks and Gramsevikas;
and in-service training of sub-
ject malter specialists.

(iv) To arrange to disseminate
agricultural information on
improved practices for the:
benefit or farmers and exten-
sion workers, through the
production and distribution of
agricultural information, liter-
ature and other  publicity
media.

(v) To render advice to  State
Departments of Agriculture
and other extension agencies
in the States through a team
of subject matter specialists,
trained in extension work, om
educational aspects of farming
to bring about technological

. improvements.
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(b) The post of Agricultural Com-
missioner is technical but not that of
the Extension Commissioner.

Recruitment to Senior Posts

1870. Shri Brajeshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state the procedure for
recruitment to senior posts of spec-
ialists on subjects like Horticulture,
Poultry, Soils, Information etc.?

The Deputy Minister in the Ministry
of Food ang Agriculture (Shri A. M.
Thomas): The senior posts of Speci-
alists on subject like  Horticulture,
Poultry, Soils, Information, etc., are
filled in accordance with the recruit-
ment rules framed in respect of each
individual post with the concurrence
of the Union Public Service Commis-
sion, either by open advertisement
through the Union Public Service Com-
mission or from among serving offi-
cers of State Governments on a tenure
basis or by transfer on deputation of
suitable officers from State Govern-
ments or from the Central Govern-
ment.

Package Programme

1871. Shri Brajeshwar Prasad: Will
the Minister of Food and Agricultare
be pleased to state:

(a) what is the per-district outlay,
in terms of money, for the Package
Programme; and

(b) how it compares with the pro-
posed outlays for the new districts be-
ing brought under the Programme?

The Minister of State in the Ministry
of Food ang Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment is laid on the Table of the House
showing the per-district outlay, in
terms of money for—[See Appendix
II, annexure No. 62]

(i) the first 7 districts of the
Package Programme; and

(ii) the 8 districts selected sub-
sequently for inclusion in the
Programme.
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Training Schemes on Rural Develop-
ment

1872. Shri Brajeshwar Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) when the Ministry of Com-
munity Development, Panchayati Raj
and Co-operation handles training
schemes on rural development, why
should Gramsevaks alone be trained
under a different agency, namely Dir-
ectorate of Extension under the Min-
istry of Food and Agriculture;

(b) whether it is a fact that about
40 candidates are being sent abroad
for extension training when the pre-
sent foreign exchange position is so
tight;

(c) whether Government have not
enough trained officials in Extension
work during the last ten years to
build up a nucleus for giving training;
and

(d) whether extension is such a
specialized subject needing laboratory
angd other facilities which are not like-
ly to be available in the country?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The main role of
the Gramsevaks is to assist the far-
mers in adopting improved agricultural
practices and raising the standard of
farming in the villages. The content
of training of the Gramsevaks must,
therefore, necessarily have a predomi-
nant agricultural bias. For this reason
the Department of Agriculture is the
most appropriate agency for arrangirg
training of this category.

(b) It is tentatively proposed to
depute about 40 candidats abroad for
extension training during 1963 but no
foreign exchange is involved as the
entire expenditure on the to-and-fro
travel of the trainees as well as their
maintenance abroad is to be met by
the United States Agency for Inter-
national Development.

{c) No, as during 1951 to 1961 only
33 persons have received higher train-
ing in foreign countries in the field
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‘of Agricultural Extension and Extens-
ion Education.

(d) “Extension” is a specialised sub-
ject requiring not only expert teach-
ing staff and equipment but practical
field training in countries where Ex-
tension Services are highly developed.
However, Post Graduate courses in
Extension have recently been intro-
duceq at the Indian Agricultural Re-
search Institute, New Delhi. In ad-
dition, two Extension Education In-
stitutes are being established at
Hyderabad and Anand to provide
higher training in Extension Education
leading to M.S. and Ph.D. Degrees.

Light Houses in Androth and
Kavarathy Islands

1873. Shri Nallakoya: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the present progress regarding
the proposal to establish the general
lighthouse at Androth Island and local
lighthouse at Kavarathy Island; and

(by when the scheme will be finalis-
ed?

The Minister of Shipping in the Min-
istry of Transport and Communications
(Shri Raj Bahadur): (a) and (b). Opti-
cal equipment for Androth  Island
Lighthouse is under shipment to India.
As no contract is prepared to take up
the civil engineering works at the
Island, efforts are being made to get
the work executed through the agency
of the Administrator, Laccadive, Mini-
coy and Amindivi Islands.

Ag regards the Kavarathy Island,
the question of setting up a lighthouse
there is still under consideration.

Medical Facilities in Kadunath and
Chetlat Islands

/ Shri Nallakoya:
\ Shri Rav'ndra Varma:

Will the Minister of Health be
pleased to state:

1874.

(a) whether Government are aware

AUGUST 28, 1962

Written Answers 4468

that there are no medical facilities to
the Kadunath and Chetlat islanders;

(b) whether it is a fact that Plan-
ning Commission have already sug-
gested opening primary health centres
in these islands; and

(c) what action has been taken tc
implement the scheme and by what
date Government propose to open
the centres?

The Minister of Health (Dr. Sushila
Nayar): (a) There are already two
Maternity Centres, one each at Kada-
math and Chathlath Islands. Each
of these Centres has a Maternity As-
sistant and an Ayak.

(b) The Planning Commission have
agreed to the conversion of Maternity
Centres into Primary Health Centres
during the Third Plan period; and

(c) (i) Orders regarding the conver-
sion of existing Maternity Centres at
Kadamath and Chathlath into Primary
Health Centres during 1962-63 have
already been issued.

(ii) Orders have been piaced on the
Medical Stores Depot, Madras, to sup-
ply the required Medical equipment.

(iii) Two posts of Medical Officers
have been sanctioned and efforts are
being made to fill those posts.

The Centres will start functioning
as Primary Health Centres as soon as
the doctors join the posts.

Major Irrigation Projects in Maba-
rashtra

{ Shri Jedhe:
1875. < Shri Tulsidas Jadhav:
| Shri V. T. Patil:

Will the Minister of Irrigation and
Power be pleased to lay a statement
showing the major irrigation projects
sanctioned for Third Five Year Plan
period in Maharashtra State?

The Minister of State in the Ministry
of Irrigation and Power (Shri
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Alagesan): Purna Project is the only
major irrigation project sanctioned in
the Third Five Year Plan period in
Maharashtra.

Major Irrigation Projects in Maha-

( Shri Jedhe:
1876. { Shri Tulsidas Jadhav:
 Shri V. T. Patil:

Will the Minister of Irrigation and
Power be pleased to state:
(a) the major irrigation [project

sanctioned and initiated in the Second
Five Year Plan period in Maharashtra
State which still have not been com-
pleted;

(b) the reasons therefor;

(c) when Government a2xpect them
to be completed; and

(d) what measures Government have
taken to see that these projects have
been completed?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) (1) Vir Dam.

(2) New Khadakwasla.
(3) Girna.
(4) Mula.

(5) Purna (sanctioned in Third !’lan
but initiated in Seconq Plan).

¢b) to (d). All schemes except *the
Mula Project are scheduleq to oe
completed during the Third Five Year
Plan. Mula Project is expected to be
completed in the Fourth Plan period.

In making plan allocations, pre-
ference has been given to continuing
schemes for completion so that henefits
start accruing early. Progress on
these projects has been reviewed by
the Central Irrigation Team. The Pro-
jects are progressing satisfactorily.
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Group Booking for Foreign Tourisis on
LAC.

J Shri P. R. Chakraverti:
\ Shri Ravindra Varma:

Will the Minister of Transport and
Communications be pleased lo iefer to
the reply given to Starred Question
No. 64 on the 7th  August 1962 and

1877.

state:
(a) whether it is a fact that Inter-
national Travel Agencies like the

‘Hotelpian’ are advising tourisis to
South East Asia against inciuding
India in their itineraries because of the
inability to get group booking on L.A.C.
flights within India; .

(b) whether Government are aware
that the volume of tourist traffic car-
ried by the Air India is adversely
affected by the non-availability of
group bookings on internal flights;

have
deal

(c) whether any proposals
been made by the Air India io
with this difficulty; and

(d) if so, what are the proposzls and
what action has been taken on them?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) Government are
not aware of any such advice by In-
ternational Travel Agencies. It is true,
however, that with their existing fleet,
the Indian Airlines Corporation are
unable to provide sufficient capacity to
cope with the demand

(b) to (d). While the Indian Airlines
Corporation are generally able to meet
the demand for group bookings on
their trunk routes, served by te Vis-
counts and some of the regional routes,
served by the Fokkers, they find it
difficult to accept group bookings, ex-
ceeding 20 in number, on some of the
regional routes, served by the Dakotas,
because of the limited capacity on
that aircraft. This naturally offects
the interests of Air-India, who bring
tourists groups to India on their ser-
vices. Both Air-India and certain
Travel agencies have drawn ihe atten-
tion of Indian Airlines Corporstion to
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this problem. The Corporation are,
bwever, doing every thing possible to
accommodate such demands by operat-
ing additional services or diverting
bigger aircraft. With their !'mited
fleet, however, it is not always possi-
ble for the Corporation, to meet de-
mands for group bookings on scme of
the regional routes, served by the
Dakotas. The position in this regard
will improve, as and when the Cur-
poration are able to replace the
Dakotas on the regional route; by
bigger and modern aircraft.

Drinking Water Supply in Sholapur
District (Maharashtra)

1878. Shri Sonavane; Will the Min-
ister of Health be pleased to state:

(a) the schemes for drinking
water supply sanctioned on which are
likely to be sanctioned in areas or
places not covered by the Community
Development Schemes in the Sholapur
District of the Maharashtra State
under the Third Five Year Plan; and

(b) whether the Maharashtra State
Gvernment has approacheq the Centre
for meeting the financial needs in
undertaking the Water Supply Schemes
and if so, with what result?

The Minister of Health (Dr. Sushila
Nayar): (a) No drinking water supply
Scheme in Sholapur District has so far
been approved under the National
‘Water Supply and Sanitation Pro-
gramme during the Third Plan. The
following urban schemes are, how-
ever, proposed to be taken up by the
Government of Maharashtra in Shola-
pur District during the Third Five
Year Plan:—

(i) Pandharpur Water Supply
(Distribution System).
(ii) Sangola  Water Supply

Scheme.
(iii) Barsi Water Supply Scheme.

(iv) Kurduwadi Water Supply
Scheme,

(v) Bhima River Water Supply
Scheme.

(b) Financial assistance will be

sanctined to the State Government
under the normal procedure after the
schemes have been approved.
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Wagons for Jaipur Division

1879. Shri K. R. Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there is
a monthly wagon quota system, pre-
vailing in the Jaipur Division of the
‘Western Railway;

(b) if so, what had been the quota
of wagongs for each of the years 1959,
1960 and 1961 for that Division;

(c¢) whether there has been an in-
crease or decrease in quotas in  the
years 1960, 1961 and also in the present
year;

(d) if there has been a decrease, the
reasons therefore; and

(e) what steps Government pro-
pose to take to remove the difficulties
in availability of wagons that is at
present being experienced in this
Division?

The Deputy Minister jn the Minisiry
of Railways (Shri S. V. Ramaswamy):
(a) No.

(b) to (d). Do not arise.

(e) Daily average loading on Jaipur
Division is more in 1962 as compared
with the preceding years, namely 1959,
1960 and 196-. All possible steps are
taken to ensure a steady movement of
traffic from the stations on the Jaipur
Division
Issue of false Academic Certificates for
Employment and Promeotion in Rail-

ways

1880. Shri Jashvant Mehta: Will the
Minister of Railways be pieased to
state:

(a) whether it hag come to the notice
of the Railway authorities that some
persons are involved in the issue of
false academic certificates to the public
to enable them to get employment and
promotion in the Railways; and

(b) if so, steps taken by Govern-
ment to eradicate this pra-ctice?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes, from the fact that some false
certificates have been produced by
some employees.
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(b) (i) The original certificates are
scrutinised by the Railway  Service
Commission as well ag by the Railway
at the time of appointment, and
whenever a case of an empioyee secur-
ing appointment or promotion on the
basis of these false academic certi-
ficates comes to notice, severe disci-
plinary action is taken. The services of
the employees are terminated, or they
are removed or dismissed from service.

(ii) The cases are reported to the
State Police for investigation and ac-
tion against the persons issuing such
certificates. Education departments
concerned are also advised for taking
action.

Assistance for Replacement of Air-
crafts to Independent Air Operators

1881. Shri J. B. S. Bist: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Independent Air
Operators (Non-Scheduled) have re-
quested Government for assistance for
replacement of aircraft lost in acci-
dents; and

(b) if so, what action Government
are taking in the matter?

The Deputy Minister in the Ministry
of Transport, and Communications
(Shri Bhagavati): (a) Yes, Sir.

(b) The matter is being e€xamined.

Committee for Small Maulti-purpose
Dams on Yamuna
1882. Shri Dinen Bhattacharya: Will
the Minister of Irrigation and Power
be pleasad to state:
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(a) whether it 1s a fact that a Com-
mittee has been set up to expedite the
examination of a proposai io construct
a number of small multi-purpose dams
on the Yamuna;

(b) what is the composition of that
Committee; and

(c) what are the proposals of the
Committee?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri
Alagesan): (a) The Commiitee has yet_
to be set up.

(b) and (c). Do not arise.

Freight Paid for Import of Foodgrains

( Shri Narendra Singh
1883. { Mahida:
(_ Shri Solanki:

Will the Minister of Trapsport and
Communications be pleased to state
what is the total amount of freight
which the Government of India paid
to foreign flag steamers in foreign
currencies or in rupees “onvertible in
foreign currencies and to Indian ships
in rupees during each of the five years
of the Second Five Year Plan and
during the first year of the Third
Five Year Plan for bringing food-
grains to India under P.L. 480 arrange-
ment?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): The re-
quired information is furnished be-
low:—

" Year Amount of freight paid in diffe rent currencies.
(Figures in crores of rupees)
- Paid in
Rupees in i
Rupee counter Paid in non- Paid in Total
part funds to convertible forcign
the U.S, Embassy Indian Rupess  currencies
in India
i 1_9.56-57 . 2°65 013 682 9-60
1957-58 4'79 nil. 10 36 15°15
1958-59 659 011 090 7 60
7959-60 574 018 1-54 746
1960-61 871 031 866 17-68
1961-62 421 012 4158 8-48
32°69 085 32°43 65:97

ToTAL
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Foreign Exchange for Acquisition of
Ships .

( Shri Narendra Singh -
1884. { Mahida:
|_ Shri Solanki:

Will the Minister of ‘fransport and
Communications be pleased to state:

(a) what is the amount of foreign
exchange which was paid during the
Second Five Year Plan, year by year
and during the first year of the Third
Five Year Plan for the coastruction or
acquisition of ships from abroad; and

(b) what is the amoun: in foreign
exchange which will have to be paid
during the remaining four years of the
Third Five Year Plan for the steamers
alredy acquired under ihe deferred
payment?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). The information is being collected
and will be laid on the Table of the
Sabha.

Steamers on Time or Voyage Charter

( Shri Narendra Singh
1885. { Mahida:
[ Shri Seolanki:

Will the Minister of Transport and
Communications be pleased to state:

(a) what is the numbper of steamers
that were taken on time charter or
voyage charter during each of the
five years of the Second TFive Year
Plan and the first year of the Third
Five Year Plan;

(b) what is the amount « # nire which
was paid on such time and voyage
charter in rupees and in foreign ex-
change during each of those five years
and during the first year of the Third
Five Year Plan; and

(c) what is the amount of net foreign
exchange (i.e., freight earnings less
disbursements in foreign currencies;
which the steamers taken on time and /
or vogage charters earned fer India
during each of the five years of the
Second Five Year Plan and during the
first year of the Third Five Year Plan?
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The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to (¢).
The required information is being
collected and will be laid on the Table
of the Sabha.
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Teaching Staff in Railway Schools

1887. Shrimati Sarojini  Mahishi:
‘Will the Minister of Railways be pleas-
ed to state:

(a) whether it has come ta the notice
of Government that there is no ade-
quate teaching staff in the schools
run by Railways;

(b) what efforts are being made to
provide adequate staff; and

(c) the steps taken in this direction
till now?

The Deputy Minister in the Ministry
of Railways (Shri Shabnawaz Khan):
(a) to (c). No general shortage of staff
in Railway Schools has been reported.
Specific cases are looked in‘o and
necessary action taken.

Sitimani Bridge on
Line

Hubli-Shelapur

1888. I Sh.ré S. B. Patil:
\ Shri R. G. Dubey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
regirdering of the Sitimani bridge on
.Hubli-Sholapur  line of Southern
Railway is held up and the same has
created a serious bottle neck in the
traffic; and

(b) whether Governm~2nt are con-
templating to start this work soon
with a view to facilitate qu:ick traffic
on this line?.

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes, Sir. The Railway Bridge in
question was programmed for regirder-
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ing but the work has been held in
abeyance since 1959 on account of the
proposal of the Mysore State Govern-
ment to construct a Dam across  the
River Krishna on the down-stream
side of the railway bridge which will
submerge the bridge.

(b) It is now understood that the
proposed scheme of the State Govern-
ment is not likely to materialise for
some time. As such, it has been de-
cided to take up the work of regider-
ing the existing bridge as planned
originally.

National Rural Water Supply Schemes
in Mysore State

1889. Shri S. B. Patil: Will the Min-
ister of Health be pleased to state:

(a) whether there ave any schemes
for National Rural Water Supply in
the Third Five Year Plan for Mysore
State:

(b) if so, the names and the nature
of these schemes;

(c) whether the schemes have been
taken up for implementation; and

(d) if so, how far they have been
implemented? .

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) (i) For completion of water
supply and sanitation schemes under-
taken in the Second Plan.

(ii) For sinking wells in
without wells.

(c) and (d). Yes. A sum of Rs. 22
lakhs has been spent during 1961-62
and a provision of Rs. 26 lakhs has
been made for 1962-63.

villages

Telephone Exchanges and P.C.0Os. in
Mysore

1890. Shri S. B. Patil: Will the Min-
ister of Transport and Communications
be pleased to state:

(a) the number of tciephone ex-
changes and public call otiices propos-
ed to be opened in Mysore State dur-
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ing the Third Five Year Plan period;
and

(b) piaces where these are proposed
to be opened?

The Deputy Minister in the Minis-
try of Transport and Comrunications
(Shri Bhagavati): (a) 45 new ex-
changes and 130 Public Call Offices
are tentatively proposed to be opened
in the Third Plan.

(b) A statement showing names of
places where exchanges and Public
Cali Offices have already been sanct-
ioned is placed on the Table of the
House. In addition tp tliese, -~ ex-
changes and Public Ca!l Offices will be
opened at other places if they are
found to be remunerative. [See Ap-
pendix II, annexure No. 63].

National Water Supply and sanitation
programme in Mysore and Rajasthan
States

1891. Shri S. B. Patil: Will the
Minister of Health be pleased to state:

(a) the amount of grants and sub-
sidies allotted to Mysore Government
by the Government of India during
Second Plan perioq and the first year
of the Third Five Year Plan under the
National Water Supply and Sanita-
tion Programme;

(b) the amount actually spent dur-
ing each of these periods by the
Mysore State Government; and

(c) the amount allotted in the
Third Five Year Plan for Rajasthan
wnder the above programme?

The Mirister of Health (Dr. Sushila
Nayar): (a) A grant of Rs. 26-80 lakhs
was sanctioned to the Government of
Mysore for rural water supply and
sanitation schemes under the National
Water Supply and Sanitation Pro-
gramme (Rural) during 1957-58. Ac-
cording to the existing procedure from
1958-59, allotment of funds to States
is sanctioned in lump-sum for broad
groups or categories of schemes and
not for individual schemes. As such,
the question of sanctioning grant-in-
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aid specifically for National Water
Supply and Sanitation Programme
(Rural) does not arise.

(b) The information has been call-
ed for from the State Government and
will be laid on the Table of the Sabha
when received.

(c) A provision of Rs. 5 crores for
urban and Rs. 2 crores for rural water
supply and sanitation schemes under
the National Water Supply and Sani-
tation programme has been provided
in the Third Five Year Plan of Rajas-
than,

Rural Electrification in Mysore State

1892. Shri S. B. Patil: Will the
Minister of Irrigation and Power be
pleasej to state:

(a) the number of villages in Mysore
State where electricity has been pro-
vided so far;

(b) the number of villages which
will be electrified by the end of Third
Plan period in the Mysore State; and

(c) the amount allotted for this pur-
pose in the Third Five Year Pian and
the amount spent so far?

"The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) 1,822 villages upto 3lst
March 1962.

(b) 2,742 (anticipated).

(c) A provision of Rs. 425 lakhs
exists in the Third Plan for rural
electrification in the State. An ex-
penditure of about Rs. 222 lakhs is
reported to have been incurred on
‘Power schemes, including rura] elec-
trification’ during the year 1961-62.

Power Supply in West Bengal-Bihar
Industrial Belt

1893. Shri P. C. Borooah: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether it is a fact that the
West Bengal-Bihar industrial belt is
in a precarious condition on account
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of the failure of power supply from
the Durgapur power plant (which
recently caught fire) and of the
Bokaro plant; and

(b) if so, the action being taken to
normalise power supply to the indus-
‘trial belt?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.

World Bank loanm for P. & T.

( Shri P. C. Borooah:
\ Shri Rameshwar Tantia:

Will the Minister of Transport and

1894,

Communications be pleased to state:
L]

(a) whether a three man delegation
led by the Chairman of the Posts and
Telegraphs Board left New Delhi to
negotiate a loan with the World Bank
for the Third Plan programmes of
the Posts and Telegraphs; and

(b) if so, what are the main schemes
to be financed by the loans sought?

The Deputy Minister in the Ministry
of Transport ang Communications
(Shri Bhagavati) (a) Yes.

(b) The main schemes are expan-
sion of local exchange net-works, ex-
pansion of trunk telephone networks
including coaxial cable and micro-
wave projects, additions and improve-
ments to telegraph services and tele-
communication works connected with
the Railway Electrification Pro-

* gramme,

Derailment of De Luxe
Morena

Express at

1895. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether the Madras-bound 22
Up De-Luxe Express was derailed at
Morena on August 15th, 1962;
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(b) if so, the loss of property and
life, if any, suffered in the derailment;

(c) whether an inquiry has been
conducted into the accident; and

(d) if so, with what results?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes.

(b) The approximate cost of damage
to Railway property has been assessed
at Rs. 3,72,000. The accident did not
result in any loss of life,

(c) and (d). Yes. The Additional
Commissioner of Railways Safety,
Bombay has held an enquiry into this
accident and his findings are awaited.

Accident at Level Crossing with
Tinnevelly Express

J Shri P. C. Borooah:
1896. 1 Shri M. P. Swamy:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a taxi
crashed into the Tinnevelly Express
at a level crossing between suburban
Kodambakkam and Mambalam sta-
tions in Madras on the 16th August,
1962;

(b) if so, the casualities involved in
the accident; and

(c) the cause thereof?

The Deputy Minister in the Ministry
of Railways (Shri §. V. Ramaswamy):
(a) Yes.

(b) The Taxi driver and two occu-
pants of the motor taxi sustained in-
juries. None of the passengers of the
train was injured.

(c) An enquiry by a committee of
Senior Scale Officers is under progress.

12:02 hrs.
PAPERS LAID ON THE TABLE
DruGs (FIRST AMENDMENT) RULES

The Minister of Health (Dr. Sashila
Nayar): Sir, I beg to lay on the
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—
[Dr. Sushila Nayar]

Table a copy of the Drugs (First
Amendment) Rules, 1962 published
in Notification No. G.S.R. 984 dated

the 21st July, 1962, under sub-section
(3) of section 33 of the Drugs Act,
1940. [Placed in Library. See No.
LT-380/62].

ArMs Rures

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, 1 beg to lay on the Table a copy
of the Arms Rules, 1962, published in
Notification No. G.S.R. 987 dated the
28th July, 1962, under sub-section (3)
of section 44 of the Arms Act, 1959.
[Placed in Library. See No. Lt-381/
62].

CONCLUSIONS REACHED AT THE CON-
FERENCE OF STATE MINISTERS IN CHARGE
OF BACKWARD CLASSES

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): Sir, I beg to lay on ihe
Table a copy of Record of conclusions
reached at the Conference of State
Ministers in charge of Backward
Classes held in New Delhi on the 26th
and 27th July, 1962, on the Report of
the Scheduled Areas and Scheduled
Tribes Commission, [Placed in Lib-
rary. See No. LT-382/62].

12-10 hrs.

SUSPENSION OF PROVISO TO
RULE 66

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, I beg to move:

“That the proviso to Rule 66
of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motions
for taking into consideration and
passing of the Constitution (Thir-
teenth Amendment) Bill, 1962,
and the State of Nagaland Bill,
1962, be suspended.”

AUGUST 28, 1962

Proviso to Rule 66 4484

Under the proviso to this Rule, if
a Bill be dependent on another Bill,
such Bill cannot be taken into consi-
deration and passed until the enact-
ment of the other Bill. This proviso
may, however, be suspended under
Rule 388 of the Rules of Procedure.

It will be noticed from .clause 2(f)
and from clause 11 of the , ‘State of
Nagaland Bill that there is a refer-
ence to the regional council which is
provided for in sub-clause (d) of
clause (1) of article 371A, proposed
to be inserted in the Constitution
(Thirteenth Amendment) Bill, 1962.
The State of Nagaland Bill is thus de-
pendent upon the Constitution (Thir-
teenth Amendment) Bill. On the
other hand, the Constitution (Thir~
teenth Amendment) Bill is also de-
%pendent on the State of Nagaland
Bill, as will be seen from the Explana-
tion at the end of the proposed article
371A in the Constitution (Thirteenth
Amendment) Bill. Apart from this,
there are references throughout the
proposed new article 371A in the
Constitution (Thirteenth Amendment)
Bill to the State of Nagaland, Legis-
lative Assembly of Nagaland, the
Governor of Nagaland, etc.,, which can
come into being only by virtue of
the State of Nagaland Bill when en-
acted and brought into force. From:
all this, it will be seen that one Bill
is dependent on the other, so that the
two Bills may be said to be inter-de-
pendent.

If the passing of the State of
Nagaland Bill is deferred till after the
Constitution (Thirteenth Amendment)
Bill, 1962, has been passed by the
Houses of Parliament, (and ratified
by the legislatures of not less than 8
of the States under the proviso to
article 368, as it affects articles 54 and
55 and some other entrenched pro-
visions), it would not be possible to
take preliminary steps, such as deli-
mitation of assembly constituencies.
This would be contrary to the desire
of the Government that all such pre-
liminary steps should be taken up:



4485 Suspension of
early. ] may mention here that the
ratification of the Constitution (Thir-
teenth Amendment) Bill will natural-
ly take sometime, because the State
Legislatures may not be in a position
to meet for sometime.

Under the circumstances, I propose
that the House may agree to the sus-
pension of the proviso to Rule 66.

Mr. Speaker: Motion moved:

“That the proviso to Rule 66 of
the Rules of Procedure and Con-
duct of Business in Lok Sabha
in its application to the motions
for taking into consideration and
passing of the Constitution (Thir-
teenth Amendment) Bill, 1962,
and the State of Nagaland Bill,
1962, be suspended.”

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, the proviso is sought
to be suspended on the understanding
that the Constitution has to be
amended first ag certain clauses ih
the Nagaland Bill will impinge on the
Constitution. I find that it is the
other way round. Unless we pass the
Nagaland Bill it cannot be done. Since
the two are so interlinked as stated
by the Prime Minister himself I
think it would be wrong to ask for
suspension of the rules. Such a pro-
cedure should not be undertaken un-
less it is absolutely necessary. It is
something very serious to suspend the
rules and I would like to have your
ruling about this matter, before you
put this to the vote of the House.

Mr. Speaker: I think she is posing
me a question.

Shrimati Renu Chakravartty: The
question is whether it is necessary for
us to suspend the rules at all. The
two are inter related: one impinges
on the other. Is it necessary for us
to go out of our way to suspend the
rules?

Mr. Speaker: This quéstion was
discussed the other day also, when the
Bills were being introduced. It was
contemplated under rule 66 that one
Bill was dependent of the other. I
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said whether there is a Bill which
we might call independent, and the
other dependent so that when the in-
dependent Bill was passed first,
the dependent Bill might be taken
up. Here both are interlinked, as the
hon. Member also said and there is
no way out unless we suspend the
rules. I think we cannot proceed un-
less we suspende the rules. So, it is
desirable, I put the motion to the vote.

Shri U. M. Trivedi: (Mandsaur):
May 1 make one submission? The
hon. Member, Shrimati Renu Chakra-
vartty, said that this is a Bill some-
how or other linterwoven with the
State of Nagaland Bill. My submis-
sion ig that it is not so. This is a
Bill which is entirely dependent upon
the passing of the State of Naga-
land Bill. That is why, at the stage
of introduction, this question was taken
up and it was pleaded that the State
of Nagaland Bill was the main Bill

and the Constitution (Thirteenth
Amendment) Bill was a dependent
Bill. It is so by virtue of the lan-

guage which is being used, because
the change that has been introduced
by the addition of article 371A con-
templates the passing of a Bill with
reference to the State of Nagaland.
The State of Nagaland can only come
into being by the passing of the State
of Nagaland Bill. So, unless and un-
til the State of Nagaland Bill is passed
this provision which is to be made
in the Constitution cannot come into
play.

Mr. Speaker; Can we pass the State
of Nagaland Bill without amending the
Constitution?

Shri U. M. Trivedi: We can pass
the State of Nagaland Bill first,—

Mr. Speaker: Can we pass the
State of Nagaland Bill without amend-
ing the Constitution?

Shri U. M. Trivedi: We can pass the
State of Nagaland Bill first. It is not
necessary that the amendment of the
Constitution should be made first. Of
course, an amendment of the Consti-
tution can only be made by following
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[Shri U. M. Trivedi]

a particular type of provision; it can
be made only by that procedure, by
virtue qf the fact that a particular
type of votiqg is to be followed.

Mr. Speaker: He does not answer
my question.

Shri U. M. Trivedi: Your question
is that of a lawyer asking, a question
during fross-examination. My diffi-
culty is, I will have to give you a
reply which occurs to me. The State
of Nagaland Bill makes some provi-
sions. It does not say that it changes
the Constitution at all. What the
State of Nagaland Bill says is that a
new State is to be formed. The
amendment of the Constitution is con-
sequent upon the passing of the State
of Nagaland Bill. Unless and until
the State of Nagaland Bill is passed,
the words “State of Nagaland” do
not come into being, and unless the
State of Nagaland comes into being—
these three words—the amendment of
the Constitution will not be neces-
sary.

Another reason why I object to
the suspension of the rule is this. The
main discussion that has to be gone
into by the House is in the considera-
ion stage of the State of Nagaland
Bill; it is a very important considera-
tion. Then, a change in the Consti-
tution through the constitution (Thir-
teenth amendment) Bill is a
foregone conclusion. Otherwise,
there is no force in the argument that
can be advanced in the State of
Nagaland Bill. Therefore, my sub-
mission is that the rule should not
be suspended. .

Mr. Speaker: Shri Kamath. Is he
going to speak on the same point?

Shri Hari Vishnu Kamath (Hoshan-
gabad): Yes, Sir. Mr. Speaker, Sir,
1 submit that the motion just now
made by the Prime Minister is open
to objection on more than one ground.
Let me say at the outset that I shall
seek, though on a more modest and
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humble scale, to apply those methods
of cold and rigorous logic for which
the Mimamsakas of ancient India
were famous. I invite your attention
and the attention of the House to a
ruling or an observation which you
gave on the 21st of this month, last
Tuesday, when this matter was raised
at the introduction stage. Here, by
your leave, I may regd a part of that
ruling which must be borne in mind
before we proceed further with the
a}-g'uments'.

I am reading from the uncorrecfed
transcript of the proceedings. This ig
what you said then:

“There are two things in regard
to this Bill. In regard to these
two Bills, one is not dependent
on the other but each is depen-
dent on the other; both are de-
pendent; there is no Bill here
which we can call independent.
In this case, there is this differ-
ence.”

“Secondly,”—you were kind enough
to observe, “it can be introduced in
the House in anticipation of the pass-
ing of the other.”

Then you said: “Introduction is not
barred”. And, it was done and
rightly so in your judgment. You
went on to say: ‘“When we come to
the consideration stage if there are two
Bills and one is dependent on the
other, then certainly that objection
can be taken. It can be introduced
in anticipation of the passing of the
Bill on which it is dependent. If both
are dependent on each other,....”
This is a very fine question that you
formulated. You said: “If both are
dependent on each other, and if one
has to be introduced the second one
would follow. What should be the
procedure for that?” That is the ques-
tion you agked. Then you went on to
say: “If one were dependent on the
other, certainly I would first see that
the one that is independent must be
introduced first and then it would be
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followed by the second. But in the
present case both depend upon each
other and therefore there is this dis-
tinction.”

Now, may I submit, that unfortu-
nately for us, for the House, there is
no rule in the Rules of Procedure to
deal with inter-dependent Bills
as in the case of inter-depen-
dent amendments. We have got
a rule, Sir, for inter-dependent
amendments, but there is no rule, so
far as I am aware, to deal with inter-
dependent Bills as in the present case.
And, it may be, therefore, that this is
without precedent in the history of
free India’s Parliament. Therefore,
I would earnestly ask you to consider
this matter, more profoundly than it
was done last Tuesday, because, Sir,
you will be up against one or two
difficulties if this motion, which has
been moved by the Prime Minister,
is accepted by the House and we pro-
ceed with the consideration of the
Bill.

The obection raised by my hon.
friend, Shri Trivedi, is very valid. I
mentioned it that day at the intro-
duction stage, but as it was the intro-
duction stage I did not press it very
firmly. But may I invite your atten-
tion to this provision of article 4 of
the Constitution? I submit, Sir, that
the State of Nagaland Bill can be
andq must be passed first because un-
der clause (2) of article 4 it is said:
“No such law as aforesaid shall be
deemed to be an amendment of this
Constitution for the purposes of arti-
cle 368" Therefore, the State of
Nagaland Bill can be passed without
the Constitution being amended be-
cause this clause (2) of article 4 of
the Constitution makes it clear that
it does not require an amendment of
the Constitution at all, and the
amending Bill that is before the House
seeks to insert certain new provisions
in the Chapter “Temporary and
Transitional Provisions” of the Cons-
titution. But the State of Nagaland
Bill must be and should be considered
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and passed first. Otherwise there is
no help, there is no way out of it
It is not an amending Bill under article
4 of the Constitution and unless that
Bill is passed the House cannot right-
ly take up the consideration of the
Constitution (amendment) Bill.

Mr. Speaker: The hon. Membcr is
of the opinion that the State of Naga-
land Bill can be passed without amend-
ing the Constitution.

Shri Hari Vishnu Kamath: Exactly,
Sir, that is my opinion. May I sub-
mit, Sir, therefore, that, carrying this
argument further, there is no rule for
inter-dependent Bills or there is no
proviso for inter-dependent Bills.

Mr. Speaker: Where there is no
rule, I can regulate the procedure.

Shri Hari Vishnu Kamath: You can
regulate the procedure, I know.

Mr. Speaker: There is no difficulty
about that. Where there is no pro-
vision I can regulate the procedure
and, therefore, there ought not to be
any difficulty on that account.

Shri Hari Vishnu Kamath: I bow
to your ruling. I know you have the
fullest powers in the matter. I am
equally confident that sitting there in
that high chair under the canopy illu-
mined by the Dharma Chakra you will
not be swayed by consideration of in-
convenience or embairassment to the
Government. I am confident—I not
only hope—that you will not be sway-
ed by considerations of inconvenience
or embarrassment to the Treasury
Benches. Therefore, in that spirit I
appeal to you.

Mr. Speaker: If he has those fears,
then I am very sorry.

Shri Hari Vishnu Kamath: I said
I am confident to the contrary.

Mr. Speaker: I have heard him.
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Shri Hari Vishnu Kamath: 1 have
‘one more point. I find that some hon.
Members are laughing, This is 'no
matter for laughter, because the Rules
‘of Procedure have been framed by
Members of this House. And, they
are laughing at this. This js hardly
proper. Because, as I said the other
day, an attitude of indifference or a
lackadaisical attitude towards the
rules framed by the House is dan-
-gerous to the growth of parliamentary
institutions in the country. I am not
a stickler for rules. I do not think
‘the rules gre sacrosanct.

Mr. Speaker: What 1is the next
point?

Shri Hari Vishnu Kama h: The
next point is about the proviso sought
to be deleted or suspended just be-
-cause of the tail piece, the tail piece of
the proviso which deals with the assent
by the President. That is a big hurdle
which the Treasury Benches are up
against assent by the President and
the Prime Minister has, if I heard
him aright, in his edifying and instruc-
‘tive speech in making the motion,
rightly stated that the provisiong of
one Bill—I forget which one—cannot
‘be considered or cannot be brought
into play unless the provisions of the
other are brought into force. Now,
mark the words “brought into force”—
I wish I had a copy of the speech
which he made; it was a written text;
I wish I had a copy but. unfortunately,
I do not have it “brought into force”.
"What is “brought into force”? A Bill
‘cannot be brought into force unless
assented to by the President. Now,
the Treasury Benches, I am sorry
to say, presume, but presume not too
much perhaps, that the President will
‘give assent as a matter of course. They
may be right in assuming so in the
present state of things; they may be
right, and I do not quarrel with their
‘'stand. But, is it not—I will not say
‘an indignity’—certainly a manner of
trifling with the privileges and powers
of the President?

The Minister of Law (Shri A. K.
Sen); May I say that there should
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not be any discussion about the Presi-
dent here?

Shri Hari Vishnu Kamath: It is a
purile cbjection.

Mr. Speaker: Even if there be an
apprehension that it would not be
assented to, why should the Govern-
ment not proceed with the Bill. Whe-
ther the President assents to it or not
that is for him to decide, but the Gov-
ernment has to do its duty.

Shri Hari Vishnu Kamath: Please
listen to me. Now, suppose this Bill
which is sought to be passed, the
Constitution (Thirteenth Amendment)
Bill, is vetoed by the DPresident in
other words, if the President does not
give his assent, or if he sends it back
to the House, the other Bill would
have to be re-opened, the State of
Nagaland Bill would have to be re-
opened, which would be a waste of
time of the House. Therefore, 1
would suggest.. .

Mr. Speaker: Can Government get
a pre-assurance from the President?

Shri Hari Vishnu Kamath: There-
fore, they should be considered inde-
pendently. I would request the
Prime Minister to proceed with the
Bills as if they are independent Bills.
They can take up one Bill, this Bill,
if they feel that it is not dependent
the State of Nagaland Bil], or the State
of Nagaland Bill could be taken up in
the light of the articles of the Constitu-
tion. One of the Bills should be
passed first, it can go to the other
House and after both the Houses have
passed it in three or four days, by
next week end we can get the other
Bi!l also passed in this House.

Mr. Speaker: Would the hon. Law
Minister like to say something on
this?

Shri A. K. Sen: We have listened
with very great respect, as we usual-
ly do, to the objections raised by Shri
Kamath. But, you will excuse me,
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Sir, if 1 were to say that we have not
been convinced at all by his objection.
A cursory glance at the provisions of
the Nagaland Bil] will show that we
are not merely setting up a State with
an ordinary Legislature with the or-
dinary powers that a State Legislaturs
pussesses. We are setting up a Legis-
lative Assembly which has certa:n
limited powers, as mentioned in article
371A, which is proposed to be insertea
by the Constitution  (Thirteenth
Amendment) Bijll. You will notice
that clause (1) (b) of that contemp-
lated article says:

“the Governor of Nagaland
shall have special responsibility
with respect to law and order in
the State of Nagaland...... "

This would be a provision which wiil
have to be there, and a mere Bill, a
mere law, under article 3 will not
serve the purpose. Then the proviso
on page 2 of the Bill, after clause
(b), which says:

“Provided further that if the
President on receipt of a report
from the Governor or otherwise is
satisfied that it is no longer
necessary for the Governor to

have special responsibility.....".
that provision has also to be inserted.

Then there is clause (d). The
whole of it is different from an ordi-
nary State and an ordinary legisla-
ture.

Then clause (2) on page 3, says:

“Notwithstanding anything .n
this Constitution, for a period of
ten years from the date of tne
formation of the State of Naga-
land or for such further period
as the Governor may, on the
recommendation of the :egional
council, by public notificaticn
specify in this behalf,—".

Then, the laws of Nagaland wili not
apply automatically to the Tuensang
District.

On page 4 of the Bill you will find
clauses (e) and (g). These are fet-
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ters imposed by the Constitution
(Amendment) Bill on the State which
is going to be set up under article 3
and that can only be done by an
amendment of the Constitution.

Then, the election to the legis.ature
under clause (g) will be under a
different system. That will need not
only an amendment of the Constitu-
tion of an ordinary nature but an en-
trenched clause necessitating reference
to the States.

Therefore the State of Nagaland
Bill cannot be proceeded with uniess
we pass the Constitution (Amend-
ment) Bill. At the same time, as ihe
hon. Prime Minister has already indi-
cated, the Constitution (Amendment)
Bill is also dependent on the other Bill
because it talks of Nagaland, the
laws passed by the new Nagaland
Legislative  Assembly, votes on
demand and various other {inancial
provisions, the legislature and elec-
tions to the legislature. That means
that wunless Nagaland is set up,
this will be meaningless, because
the  whole of it presupposes
the Nagaland State to be
set up under the provisions of the
Constitution. That is why it is a
case where an objection will be raised
whichever Bill we take up first. As
a matter of fact you will remember,
Sir, that Shri Kamath himself raised
it when the Bill was introduced. He
raised this very point on which he
has gone back now. Whichever Bill
you take up, this point will be raised,
namely, that it is dependent on the
other and therefore we cannot pro-
ceed with it unti] the other Bill is
passed and assented to by the Presi-
dent.

Shri Tyagi (Dehra Dun): Wnich
rule of the Rules of Procedure comes
in the way?

Shri A. K. Sen: Rule 66. But the
Rules of Procedure of any asscmbly
like this or of any authority are not
ends in themselves. They are meant
to serve a purpose. If the purpose is
to secure to the people of Nagaland
what this Parliament has declared its
intention and policy to be. I do not
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[Shri A. K. Sen]
see how the Rules of Procedure should
be so sacrosanct that they are to oe
treated as final.

Shri Hari Vishnu Kamatn: 1 said
that they are not sacrosanct. Only,
you should have some regard for the
Rules.

Shri A. K, Sen: The Rules are not
sacrosanct......

Shri Hari Vishnu Kamath: They
are sacrosanct for us, not for you!

Shri U. M. Trivedi: Sir, will he
kindly refer to article......

Mr. Speaker: Has he raised a point
of order that the hon. Prime Minister
cannot move this motion, or is he of
the opinion that no suspension of the
rule is needed?

Shri U. M. Trivedi: No suspension
is needed.

Mr. Speaker: That is all right. 1
understand that. I need not wait for
anything now. There is no point of
order that the motion cannot be
moved. The motion has been moved
that one rule be suspended and it is
only the opinion of some hon. Mem-
bers that it need not be suspended.
So, this is a question to be decided
by the House itself by a vote whether
the rule should be suspended or not.
Whether it goes against the Constitu-
tion, or hag otherwise some effect on
it, or is ultra vires of the Constitu-
tion is something that the courts can
decide. I am not called upon here to
give any ruling on that.

It is clear that a motion has been
moved under rule 388 of the Rules of
Procedure that a particular rule be
suspended and I have only to put that
motion to the House because nothing
is said that this motion cannot be
moved. So, I am putting it to the
House and it is for the House to decide
whether to accept it or not.

Shrimati Renu Chakravartty: There
is only one point. From the com-

AUGUST 28, 1962

Proviso to Rule 66 4496

monsense point of view first the State
of Nagaland Bill should be discussed
because we may make certain amend-
ments in it which may need further
amendments in the Constitution.
Whatever is passed under the State
of Nagaland Bill will have to find a
reflection and substance in the Consti-
tution. Therefore, is it not more logi-
cal to discuss that and get the opinion
of this House on the State of Naga-
land Bill than to pre-suppose what
the nature of that Bill will be and
amend the Constitution prior to the
passing of the State of Nagaland Bill?
That is my point.

Shri Frank Anthony (Nominated—
Anglo-'ndians): Sir, ] do not mean
and I do not say that we will not,
because presumably the ruling Party
will get it through, but technically,
as I heard the hon. Law Minister
mention, you have to amend article
371 of the Constitution because we are
contemplating giving special powers
to the Governor. Are we not jumping
over the fence? Are we not assuming
that in the subsequent Bill, this
House is bound to give special powers
to the Governor? Suppose they
reject the clause, the whole amend-
ment will be otiose. That is the only
difficulty. First you put the Consti-
tution Amendment Bill assuming that
certain provisions will be passed
there. Suppose the House in its wis-
dom does not pass it, the whole thing
will be otiose.

Mr. Speaker: Is he of the opinion
that we can pass the Nagaland Bill
without suspension?

Shri Frank Anthony: Yes.
Shri Tyagi: After all....
Mr. Speaker: Order, order.
o TAWAAR  (FTATT): qemT
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My intention was that motion might
be made of both the Bills after sus-
pending the rules; discussion might
be had together of both so far as the
consideration stage is concerned.
Afterwards, we can put the question
to the House first of the Nagaland
Bill and then we can put the second
after that. That was how I intended
to proceed and that is the only proce-
dure we can follow here. So far as
suspension is concerned, why should
there be objection about that? Sus-

1647(Ai) LSD—S5.

Amendment) Bill and
State of Nagaland
Bill
pension might be allowed and we can
proceed thcn taking both together.

Shri Hari Vishmu Kamath: The rule
does not apply to the present case.

Mr. Speaker: Now, I put the ques-
tion. The question is:

“That the proviso to Rule 66 of
the Rules of Procedure ana Con-
duct of Business in Lok Sabha in
its application to the motions for
taking into consideration and
passing of the Constitution
(Thirteenth Amendment) Bill,
1962 and the State of Nagaland
Bill, 1962, be suspended.

The motion was adopted,

Mr. Speaker: The Motion is adopt-
ed and the rule suspended.

12.38 hrs.

CONSTITUTION (THIRTEENTH
AMENDMENT) BILL AND STATE
OF NAGALAND BILL

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Enmergy (Shri Jawaharlal
Nehru): Sir, T have followed with
great interest the preliminary canter
of some hon. Members of the Opposi-
tion. I confess that I was impressed
by the volume of sound but not by the
sense. Because, as you have been
pleased to say, these two Bills are
wholly and absolutely interdepen-
dent. Now, if the hon. Member Shri
Hari Kamath’s views are to prevail, it
becomes impossible for us to deal
with the question or give effect to our
agreement with the Naga Convention
in regard to the Bill. It will be an
extraordinary position if an argu-
ment is raised on the basis of scme
rule—] do not think the argument
is correct—that we cannot move at
all in the direction we want to: that
is presuming that this House wants to
go that way, but it cannot.

Shri Hem Barua (Gauhati): We
have closed that chapter. Why does
he make reference to that?
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Shri Hari Vishnu Kamath
(Hoshangabad): It is irrelevant.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: I am glad
that the hon. Member realises that
he is irrelevant.

Shri Hari Vishnu Kamath: Along
with you. We share the honours.

Shri Jawaharlal Nehru: You cannot.

1t is immaterial to me how at the
time of voting, you, Sir, are pleased
to get the voting done, whether on
the one Bill first or on the other. But
the two have to be considered at the
consideration stage together, so that
hon. Members may be able to deal
with, and see, the whole picture and
criticise it or try to amend it. After-
wards, we shall naturally take them
separately. Now, I beg to move,
therefore:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

Shall I stop now or move the second
motion too at the same time?

Mr. Speaker: He may move both
the motions formally and then make
a common speech on both.

Shri Jawaharlal Nehru: I also beg
to move:

“That the Bill to provide for
the formation of the State of
Nagaland and for matters con-
nected therewith | be taken into
consideration”.

Shri Hari Vishnu Kamath: On a
point of order. Leave has not been
granted to move the second Bill,
namely the State of Nagaland Bill,

Mr. Speaker: What leave?

Shri Hari Vishnu Kamath: 1 be-
lieve that the motion was made only
for the first Bill. Leave must be
granted first for the motion on the
second Bill.
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The Minister of Law (Shri A, K.
Sen): That is only at the stage of
introduction.

Shrr*Hari Vishnu Kamath: We can-
not consider the Bill unless it is
introduced and the next motion is
made.

Shri A. K. Sen: There is no necessity
for leave for consideration.

Mr. Speaker: 1 do not quite follow.
To what leave is the hon. Member
referring?

Shri Hari Vishnu Kamath: The
motion must be made first, and then
only he can speak on the Bill.

Shri U. M. Trivedi (Mandsaur): He
says that the motion has not been
moved.

Mr. Speaker: That is what he has
done just now.

Shri Hari “shnu Kamath: We did
not hear.

Mr. Speaker: He has just moved
the two motic:.s, one after the other,
that the two Bills be taken into
consideration. ’

Shri Jawaharlal Nehru: Almost ex-
actly two years ago, I made a state-
ment in this House, in regard to Naga-
land and in regard to a certain agree-
ment that had been arrived at with
the leaders of Nagaland, of the Naga
Convention party there, so that what
we are doing today is in continuation
of that agreement that we came to.
It is not an entigely new thing. An
agreement wag arrived at and it has
been acted upon during these two
years to the extent it could be, with-
out having an amendment of the
Constitution etc.

We would have had this earlier
but for the fact that the situation in
Nagaland was not normal and has not
been normal, as the House very well
knows, and we wanted it -to approach
normality before we took this step. I
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do not pretend to say that it is abso-
lutely normal, but, undoubtedly, it is
much better now than it has been.
And the Provisional Council of Naga-
land that was formed as a result of that
agreement has been functioning, on the
whole, with success. And as they de-
sired that further steps should be
taken now, we thought that the
time had come for us to implement
that agreement pof two years ago fully.

In effect, therefore, this House had
accepted the basic point that these
Bills raise, that is, of Nagaland with
certain powers etc., apart from details
which are given in the Bills; this
House has accepted it, and we have
acted upon that for all this period.

Now, I am happy to be able to move
this amendment because it is in con-
tinuation of the policy that we have
followed in regard to Nagaland
throughout. We have never re-
lied on using military forces
merely to deal with the situation
there, although, unhappily, we had to
use them because of the activities cf
certain hostile elements there. We
have always made a politica] approach,
the approach to make these people
iriends and citizens of India. It was
in continuation of that that we had
these Conventions there which pro-
duced ultimately, two and a half years
ago or thereabouts, a sixteen-point
memorandum which the Nagas them-
selves brought before us and placed
before us. that is, the Naga leaders
of that Convention. We accepted it
then not fully but we accepted it
almost entirely except for some minor
changes which we could not give
effect to; and the matter was one of
agreement between the Governmont
representatives and the members of
the Naga People’s Convention. 1
submit that this matter, the basic
matter, has been accepted, not in the
form of a law, but it was placed be-
fore the House and it agreed that in
the circumstances that should be done.
Now, I am coming forward with de-
tailed provisions to give effect to that
agreement arrived at and broadly ac-
cepted by this House.
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I do not propose to go into the his-
tory of what happened in the Naga
Hills, because this matter has been
before us in various forms, and many
questions are asked from time to time.
After the transfer of power in 1947,
the Naga Hills district and the Tuen-
sang district were incorporated in the
North-East Frontier Agency, and they
were included in the Sixth Schedule
of the Constitution.

Later. some people organised armed
resistance, and not only armed resist-
ance, but there was a succession of
murders, forcible exactions, arson etc.
With great reluctance, we had to itake
measures, that is, military measures
or police measures to deal with the
situation. May I say here that our
military and police forces and the
Assam Rifles have had an exceeding-
ly difficult time there, not difficult in
the military sense, but difficult in the
sense that they had always to be held
back by us so that innocent people
might not suffer? It was very diffi-
cult. It was not organised armies that
we were dealing with but snipers and
others. Occasionally, some innocent
people did suffer. We are sorry for
that. We even took steps to punich
those who were guilty, although they
might have been innocently guilly,
that is, our forces. And yet, in spite
of all this, in spite of all the care that
we have taken, the kind of propa-
ganda that has been made by Mr.
Phizo and some of his lieutenants has
been quite extraordinary and quite
outrageous in its character.

1 cannot guarantee, naturally, that
in several years of operations, things
have not been done by any individual
member of the police or the Army,
which are undesirable, We are try-
ing to stop that, and our policy has
been that these should not happen,
but under the extreme stress -and
strain of this place, something may
have happened; wherever we have
found out, we have taken steps against
them. But I do wish to pay a tribute
to the general behaviour of our Army
and the Assam Rifles in these Hills in
the face of exceedingly difficult cir-
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cumstances; it is not regular fighting,
but picking them off from behind,
from bushes, ambushes and the rest.

So, this thing increased. The ter-
rain was very difficult, and there was
a frontier also, the frontier with
Burma. Later, the hostile Nagas used
to retreat on the other side of the
frontier where we could not follow
them; we could not go into the Bur-
mese territory against the wishes of
the Burmese or without their permis-
sion, and so, they found shelter there
and came back when they could.

Now, this went on for some time
when this Convention, to which I have
referred, was held. The people of
Nagaland became exceedingly weary
of the suffering they had to undergo
and all the exactions that were made
from them by the hosti'e elements,
and they gathered together in a big
convention. I think that was the first
Convention.

Shri Hem Barua: On the 26th
August,

Shri Jawaharlal Nehru: It was in
1957.

Shrimati Renu Chakravartty (Bar-
rackpore): 22nd August.

Shri Jawaharlal Nehru: I have not
got the exact date; it does not matter.
But the first demand they made on
us was that the Naga Hills area and
the Tuensang Division should be made
into a separate unit under the Exter-
nal Affairs Ministry. We acceded to
that demand, so that although in
theory and constitutionally these areas
were still parts of the Assam State,
in effect they were separate, made
into a separate unit under the Exter-
nal Affairs Ministry, that is, under the
Government of India. This has con-
tinued since then.

Now, I wish to draw special atten-
tion to this fact that this has remain-
ed a separate unit, because now that
it is proposed to form the State of
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Nagaland, it is largely renaming the
area plus some powers given to it,
Assembly etc. But the unit has been
separate for several years. It is not
creating a separate unit, It has been
separate by the decision of Parlia-
ment and it has functioned as such.
So that all that these present Bills
intend doing is to rename it—in fact,
even the naming part has been prac-
tically done—and to ®give it certain
autonomy. The separation from Assam
took place some years ago.

It was in December 1957 that this
was separated and this was accom-
panied by the general amnesty, for
the release of convicts and under-
trials responsible for offences against
the State. A second Convention of
the Naga people was held in May 1958.
They went to the extent of appointing
a liaison committee to contact and win
over the misguided Nagas in suppert
of the Convention’s policy of securing
the maximum autonomy for the areas
inhabited by the Nagas in order that
they can share the responsibilities of
the government of Nagaland.

This effort, however, did not meet
with success. Then a third Conven-
tion was held at Mokokchung in Octo-
ber 1958 and this prepared the 16-
point memorandum for the considera-
tion of Government. Their main de-
mand was for the constitution of a
separate State within the Indian Union
to be known as Nagaland. Thern a
delegation came under the leadership
of Dr. Imkongliba Ao, President of
the Convention, and met me, two
years ago, in July 1960. That result-
ed in this agreement, and subsequent-
ly the matter being placed before Par-
liament. A Council was formed and
during the last two years it has been
functioning as a preliminary to the
changeover; progressively, the Gover-
nor, although in law he had autho-
rity, has acted in accordance with the
wishes of the Council of the Nagas.

The House may remember the tra-
gedy when that great leader of the
Nagas. Dr. Imkongliba Ao, was shot
down by some of the hostiles. That
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itself indicates the kind of people the
hostiles are—shooting down one of
their own great leaders who himself
had at one time supported them ear-
lier but had subsequently found that
this would lead to no results, and had
workeq for an agreement and for
peace and harmony there.

In the agreement that was arrived
at, there was a transitional period, as
desired by the Naga leaders them-
selves, during which an Interim Body
consisting of 45 members chosen from
the tribes of Nagaland and a Council
of not more than 5 members from the
Interim Body were to be constituted,
to assist and advise the Governor in
the administration of Nagaland. These
interim arrangements were brought
into force and had been functioning
satisfactorily, Elections to the village,
range and tribal councils had been
held and the administration of Naga-
land has increasingly become the res-
ponsibility of the representatives of
the Naga people themselves.

Apart from the desirability of this
change on the merits, it is something
to which we are completely commit-
ted. I would submit that even this
Parliament is committed to it, apart
from the minor points of it, and any
hesitation in giving effect to it will not
have good results; it will show that
we give our word and cannot keep
it, which is not a good thing for a
government and certainly not for Par-
liament.

The State of Nagaland Bill we are
considering has certain special provi-
sions. One is that for the time being
the Governor will have special powers
in regard to law and order and fin-
ance, but as soon as the situation is
normal, that will not be so. That can
be declared by the President. I may
add that all those special clauses have
been made by the Naga leaders. As
for finances, the actual income of
Nagaland is very little at present. It
could be more, but it is little, The
Government of India has been spend-
ing a large sum of money in welfare
schemes, and we thought that the
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Governor should have special powers
to se. that the finances were not mis-
used.

These are the two temporary powers -
that he is given. As soon as the situa-
tion improves, the Ministry which will
be in existence in Nagaland will be
in charge completely.

But there is one part of this State
of Nagaland, which is the Tuensang
Division or District. That has been
treated separately, not berause we
wanted to treat it separately but be-
cause the Tuensang representatives
wanted it to be treated separately and
the Naga representatives who had
come to that Convention agreed
with that. This areas is”~ some
what more backward than the other
two districts of Nagaland. Therefore,
it has been decided that this arca will
have a Regional Council, and the Gov-
ernor will play a little greater part
in that area for the first ten years,
the period being shortened if need
arises.

I shoulq like to stress that tiis pro-
viso about the Tuensang district is
not of our seeking. We agreed to it
because the representatives of Tuen-
sang and the representatives cf the
Nagas put it forward, ang we thought
it was a proper provision i0 make ior
the future, because conditions are
different, and they were a little afraid,
that is the people of Tuen:ang, that
their interests might not be properly
looked after otherwise.

13 hrs.

It is proposed that the Governor of
Nagaland will also be the Governor of
Assam, or the other way about, the
Governor of Assam will be the Gov-
ernor of Nagaland; that is, he will be
there not as Governor of Assam, but
as Governor of Nagaland.

Also, it is too cumbersome a proce-
dure to have another High Court. The
High Court of Assam will continue to
function for Nagaland.

I do not wish to go into further de-
tails of this. Naturally, in forming a
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State with all kinds of swuecial provi-
sions, the Bills are rather lengthy. For
instance, we do not wish to irterfere
with their triba] customs, tribal ways
of justice. and therefore, we have left
these tribal laws in tact, and their tri-
bal councils will deal with tacm; and
an exception has been made about
that. as well as about transfer of land.

Thus, by these Bills, we do an im-
portant part. that is add to the num-
ber of autonomous States of the
Indian Union. The State is a small
one, and the State, for the time being,
will have certain restrictions on its
autonomy in regard to law and order
and finance, and certain special pro-
visions in regard to the Tuensang Dis-
trict, Otherwise, it will be a full
State of the Union, and in course of
time, I hope as the situation retuins
to normality, it will have all the other
powers of the States of the Indian
Union.

I think that considering the back-
ground that we have had, and the
trouble we have had in this area, it
is a happy consummation that we
solve it not purely by military means,
but by this political and friendly ap-
proach, making them equal partners
in this Union of India to all the other
States and to ourselves. I beg to move,
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Mr. Speaker; Order, order. Now
Swamiji would allow me to proceed.
Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

“That the Bill to prcvide for
the formation of the State of Naga-
land and for matters connected
therewith, be taken into consi-
deration.”
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Both the motions are before the
House.

There are some amendmenis, Does
. Shri Bade want to move his amend-
ments Both his motions are for re-
ference to Select Committee.

Shri Bade (Khargone): I want to
move both the amendments.

T WA ;A 0w E

ot &% AT w wAw £

oo g : fET AT F a9z
afsz

AN &g F AT g

(i) “That the Bill to provide for
the formation of the State of
Nagaland be referred to a Select
Committee consisting of Dr. M.
S. Aney, Shri Brij Raj Singh,
Shri Homi F. Daji, Shri Kashi
Ram Gupta, Shri Hem Barua. Shri
Hari Vishnu Kamath, Shri Gauri
Shanker Kakkar, Shri Lahri Singh.
Shri Narendrasingh Mahida, Shri
Prakash Vir Shastri, Dr. B. N.
Singh. Shri Pravinsinh Natavar-
sinh Solanki, Shri U. M. Trivedi,
Shri Yashpal Singh and the Mover,
with instructions to report by the
first day of the next session.”

(ii) “That the Bill furtaer to
amend the Constitution of India
be referred to a Select Commitete
consisting of Dr. M. S. Aney, Shri
Brij Raj Singh, Shri Yudhvir
Singh Chaudhary, Shri Homi F.
Daji, Shri Kashi Ram Gupta, Shri
Hem Barua. Shri Hukam Chand
Kachwai, Shri Hari Vishnu
Kamath, Shri Gauri Shanker Kak-
kar, Shri Lahri Singh, Shri Pra-
kash Vir Shastri, Dr. B. N. Singh,
Shri U. M. Trivedi, Shri Yashpal
Singh, and the Mover, with ins-
tructions to report by the first
day of the next session.”

weaH WERA 0 A 4T qraAE
weEgl &1 #|@r @gElE ST #T &
S ?

A,
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Four hours have been =allotted to
both these Bills.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I request that in view
of the importance of the Bills, the
time allotted, four hours, is far too
insufficient and should be extended.
For two Bills, four hours is far tco
little, and I am sure you and the
House will agree to the extension of
the time to at least six hours.

Therefore. under rule 292, by your
leave I move:

“That the time alloited by the
House on the 25th August, 1962
(vide Fifth Report of the Busi-
ness Advisory Committee} Jor
consideration and passing of the
Constitution (Thirteenth Amend-
ment) Bill, 1962, and tne State of
Nagaland Bill, 1962, be extended
from 4 hours to 6 houis.”

Mr. Speaker: The difficulty is that
the Business Advisory Committee
made a recommendation. It was not
put before the House. No one objected
to it, and the report was approved.

Shri Hari Vishnu Kamath: 1 was
not here.

Mr. Speaker: Should that be a
reason?

Skri Hari Vishnu Kamath : That is
no reason, I know.

Mr. Speaker: One Member of his
party must have been present in the
Business Advisory Committee.

Shri Hari Vishnu Kamath: No, Sir.
I am the only Member in tne Business
Advisory Committee.
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Mr. Speaker: Then we are sorry
that he was absent.

Shrj Hari Vishnu Kamath:
absent.

I was

Mr. Speaker: But the business has
to be done. If we priceed and if we
find that the time is quite insuilicient
then the House r~n decvide. The Huuse
is master of its cwn busincss. I have
no objection, bui I think we should
first see how the debais gces on, and
if we feel that the time is hosufficient,
we can extend it.

-

= TH {IF ARA (TERY)
Tsa G W A9 9, Afew § @0
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Shrimati Renu Chakravartty: Three
days ago, on the 25th of August, the
London Observer flashed the news
that Mr. Phizo has termed the dec-
laration of the proposed Nagaland
within the Indian Union as an example
of the duplicity which makes the
patriotic Nagas distrust India. 1In
this background, it is even more im-
portant that we pass this Bill, which
actually incorporates, as the Prime
Minister said, principles which on the
whole we have accepted much earlier,
and I think that it is necessary that
this Bill herald to the world that the
brave and the proud Naga people
enter the great family of the Indian
Union, comprised of a variety of
peoples, races and religions, assured
of the greatest measures of freedom to
develop their language, their outlook
and their culture according to their
own genius, helped by the resources
of the 400 million people of the Indian
Union, based on equality, friendship
and kinship of the sixteen States of
the Indian Union.
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It is also necesary to reiterate that
this is not at all duplicity. It has
arisen because of the desires express-
ed by the people of Nagaland and the
Tuensang areas, and it has been
evolved in the course of a long period
through great travails, after long
periods of negotiations and has, as
the Prime Minister has stated, passed
through many stages, the first phase
being the Xohima Convention of
August, 1957, where the Naga people
and their representatives put forward
before the Government of India that
they desired to be administered by
an agent of the President of India and
under the Ministry of External
Affairs. Since then they have been
administered by the Governor of
Assam as the agent of the President
and under the Ministry of External
Affairs.

The second phase was the Kohima
Convention of May, 1958 where they
desired maximum autonomy for their
area.

The third period was when the
Naga Convention met at Mokokchung
in October, 1959, where they desired
a separate State within the Indian
Union, with a Governor and an ad-
ministrative secretariat and a Council
of Ministers and a Legislative
Assembly.

After that came the sixteen-point
memorandum first placed before the
Governor of Agsam and later before
our Prime Minister on the 26th July,
1960. And the Prime Minister re-
affirmed and Parliament upheld him
in the policy which he enunciated that
we shall give the maximum autonomy
to the Nagas in their internal affairs
and we shall accept their desire for
a separate State of Nagaland and
Tuensang area within the Indian
Union. A new State, the Nagaland
was to be born prior to it there was to
be a transitional period, a period when
an interim body has been functioning
in this Nagaland. And, today we are
just giving legislative sanction to what
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we have already accepted—the estab-
Ilshment of separate State of Naga-
land.

This is the entire history of the
birth of Nagaland, arising out of the
desires of these people. We, there-
fore, welcome certain clauses of the
Bill which are of a special nature
because we believe and have always
accepted that there should be unity
in diversity and that we have to give
as much autonomy as possible to
these units which, we think, have to
be separate States of the Indian
Union. I should like to recommend
the first portion of the new amend-
ment to Part XXI of the Constitution,
where we say:

“Notwithstanding
this Constitution,—

anything in

(a) no Act of Parliament in res-
pect of—

(i) religious or social practices
of the Nagas,

(ii) Naga customary law and
proeedure’

(iii) Administration of civil and
criminal justice involving
decisions according to Naga
customary law,

(iv) ownership and transfer of
land and its resources,

shall apply to the State of Naga-
land unless the Legislative
Assembly of Nagaland by a reso-
lution so decides;”

1 think this is very necessary es-
pecially because of the special con-
ditions that prevail there and the
fact that they have to be protected
against encroachments by the more
advanced plains people. It is, there-
fore, a very welcome amendment
which we are putting into the Consti-
tution.

Besides this guarantee of their free-
dom, we have also guaranteed to them
autonomy of the Tuensang district by
the formation of the Regional Coun-
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cil. This too, the Prime Minister
has stated, has been done because of
the desire of the Tuensang people.
Therefore, the Minister for Tuensang
Affairs will also be there and he will
be a part and parcel of the Council
of Ministers functioning in the State-
of Nagaland.

After saying all these things, I
would like to mention a few points
which 1 would ask the Government
to consider in greater detail. We:"
have given certain special powers to
the Governor. To my mind, these
should devolve, as soon as possible,
upon the elected representatives of
the people. The only criteria for
continuing with these would be the
conditions of law and order as well
as the overall consideration of keep-
ing the integrity and unity of the:
Indian Union.

For instance’ on page 3, there is a
sub-clause (2) which says:

*“(2) Notwithstanding anything
in this Constitution, for a period
of ten years from the date of the
formation of the State of Naga-
land or for such further period as
the Governor may on the recom-
mendation of the regional council,
by public notification specify in
this behalf,—

(a) the administration of the
Tuensang district shall be
carried on by the Governor.”

The provision clearly states that
there shall be a further prolongation
of the period, if necessary. But
there is no provision also stating that,
if necessary, this period may be re--
duced. 1 feel that that should be-
there, because even the overall
powers given to the President given on
page 5 to over-ride the power of the
Governor. It says:—

“Provided that no such order
shall be made after the expiration
of three years from the date of
the formation of the State of
Nagaland.”
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1 feel that the whole attitude
should be that as soon as ever possi-
ble we should give over the right of
govenance to the electeq representa-
tives of the people and reduce the
immeasurably big powers which we
are concentrating in the hands of the
Governor. I think this point should
be considered, how far we are going
to restrict and limit that and try to
hand over power. In the Bill we
should make provision that we should
hand over power at the earliest possi-
ble moment to the people’s represen-
tatives who have been elected directly
by the people.

Regarding the regional council of
Tuensang I fing that they will send 6
representatives to the Assembly by
indirect election. The Prime Minis-
ier has not told us the special reason
why this indirect form of election has
been specified for the Tuensang rep-
resentatives within the Legislative
Assembly of Nagaland. They may be
backward people. But they are per-
mitted to elect directly to the regional
council. If that is so, what prevents
the people of Tuensang area to elect
directly their representatives to the
Assembly of Nagaland? This is a
question which has arisen in my mind.
I feel the principle should be, as far
as possible, direct representation based
on the direct participation devolving
upon the people of these areas in the
choice of the representatives.

One point whi'h I want to under-
line is this. Possibly © because of
specia! circumstances prevailing in
Nagaland. we have siven huge powers
to the Governor. That is what Mr.
Phizo is making a wood amount of
propaganda about that this is dupli-
city. I have not brought the
Observer here. It has always given
much publicity among the British
Foreign Press to Mr. Phizo. This is
a point which he makes much of that
actually all powers are really devolv-
ing upon the Governor. It is a fact
too, that we have given wide powers
to the Governor. We have given
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them because of the very special con-
ditions prevailing there. As a matter
of fact, the Governor of Nagaland
has not only full power of deciding
law and order, exercise his individual
judgment as to what action should be
taken and that the decision of the
Governor in his discretion shall be
final, and the validity of anything
done by the Governor shall not be
called in question on the ground that
he ought or ought not to have acted
in the exercise of his individual
Judgment, but it is not only a ques-
tion of law and order. The second
point in which he has wide powers
is with regard to finances.

In passing I would like to make a
point about finances. I was looking
into certain questions and answers on
Nagaland. Only the vther day. I
find, the Prime Minister said that we
are giving a lot of help. I think we
should give them more because they
have really missed the First Plan and
also the Second Plan and when it is
only in the Third Plan that conditions
have changed when they are begin-
ning to get the fruits of some of the
developmental plans which have been
in action in other parts of India. Whe-
ther it is a question of handloom and
cottage industries or whether it is a
question of other developmental
plans, I think, much more and greater
emphasis should be laid on these new
areas because as we bring fhem for-
ward we would be able to integrate
them further with the great Union of
India.

The administration of the Tuensang
district is to be carried on ‘entirely by
the Governor. Not only the compo-
sition of the regional council, but the
manner in which the members of the
regional council shall be chosen, their
qualifications, terms of office, pro-
cedure of appointment of officers and
staff and every single item is entirely
under the jurisdiction of the Gover-
nor. If this is the work of the
Governor, then, I am absolutely clear
in my mind, knowing as I do the
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topography of Assam, and its commu-
nications, that it is absolutely neces-
sary for them to have a sensrate
‘Governor. It is not a question of
principle; it isTa pragmatic approach
which we have to make in this
matter.

When 1 come to the second reacing
of the Bill I shall move an amend-
ment. I have not made the conse-
quential changes. If I think that I
have the response of the Government
10 my amendment I shall have the
consequential changes made.

If you look at page 3, you will
find,—

“the Governor may make regu-
lations for the peace. progress and
good government of the Tuensang
distrigt and any regulations so
made may repeal or amend with
retrospective effect, if necessary,
any Act of Parliament .r any
other law which is for the time
being applicable to that district;”.

This power is vested in the Governor.
He can if necessary, even repeal any
Act of Parliament, leave aside the
other laws. This is a point which
should come under further scrutiny
and I am sure the Prime Minister
will throw more light as to exactly
what would be its imp'ications and
wly such a clause had to be intro-
duced, whether it was desired by the
people of Tuensang or the representa-
tives of Nagaland. If so, we shall
certainly listen to it with great
deference because any difficulty which
thcy may face in the integration of
their State into the general comity
of the States of India shall be borne
in mind Then, sub-clause (f) says:

“Notwithstanding anything in
the foregoing provisions of this
clause, the final decision on all
matters relating to the Tuensang
dicstrict shall be made »y the
Governor in His discretion.”

At every stage, the entire manage-
ment of the Tuensang district is left
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tc the Covernor. Clausc 21 says that
the President may, by order do any-
thing not inconsistent wi - uch pro-
vicions which appears to him to be
necesary or expedient for the pur-
puse uf removing the diffi iy, if any
whick may arise in givinz effect to
the provisions of the A=t This
g2neral nroviso is *here. There is a
provico *hat this will ke applicable
for three years from the date of
formation cf the State of Nagza'and.
Are we to understand that after that
period, the Governor will be all. in
all and that the President or the
Union Ministries’ guidance or autho-
rity to intervene in anything which
goes wrong are not there. Wide
powers are given to the Government.
This point should be explained fur-
ther to us as to why the Governor
of the State of Assam should be given
these big and wide powets. I have
read through the opinion of some
Members as of Assam Legislature also
the Chief Minister of Assam. They
have tried to say that there should be
an integrated administration that is to
say for the whole of the eastern
region there should be one integrat-
ed administration, one administrative
unit.  That is of course absolutely
impossible in the situation in NEFA
and Nagaland, as it exists today and
it is not granted by this Bill. We
are putting up a separate administra-
tive unit and that is desired by the
people of Nagaland and that has been
given. We welcome it. If we do
that and if we give such wide powers
to the Governor, it is only right that
the Governor should be a separate
entity from that of Asam. We are
against the institution of Governors
as we feel they are superfluous. But
if you keep them and give such wide
powers, almost powers of life and
death, there should be a separate
Governor for the Stafe of Nagaland.

When the Prime Minister replies to
the Nagaland Bill, Debate, we hope he
would refer to the question of High
Court also. It is a small State and
we should not duplicate and should
not incur extra expenditure; that is
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all true. We give them special position
with regard to the Naga customary
law; no Act of Parliament is going to
apply to them in regard to this. Their
procedure will continue. Their local
village courts are functioning and
render justice. If that is so, is it
necessary that there should be the
same High Court for Nagaland also?
Possibly, it will be better if we divide
the two so that the High Court too
may be a separate one so that they
may not travel all the way from
Nagaland to Gauhati. The seat of the
High Court should also be in a place
which is convenient to them. With
these few words, 1 commend the Bill
and express my full support to it
with the submission that more and
more power should devolve to the
people. Our policy has always been
to give the fullest autonomy and
opportunities to develop to the Naga
people without interfering in any way
in their internal affairs and ways of
life. As the Prime Minister, said,
that is the best way to bring about
unity of India. We once again wel-
come our Naga brothers into the big
comity of the Indian Union.

Shri P, K. Deo (Kalahandi): Mr.
Speaker, being one of those who have
surrendered their territories and
States for the integration of this
country for the formation of a
stronger and prosperous democratic
India, I cannot reconcile to these
various processes of fragmentation
and disintegration that has been tak-
ing place in this country. But at the
same time, I feel that the decision of
the Government in this regard is
most appropriate. It is more or less
2 matter of administrative conveni-
ence. In the present state of affairs.
1 do not think there could have been
a2 more appropriate decision than this,
that is, the formation of a separate
State for the Naga people. It will
be most appropriate to pay a tribute
to that patriot Dr. Ao who led
a delegation to Delhi as President
of Naga People’s Convention and met
our Prime Minister. 1 wish he were
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with us today; and participated in the
developmgnt of this Nagaland. It is
our misfortune that he fell a victim
to the terrorist Naga rebels and he is
no more with us. The formation of
Nagaland raises a few pertinent ques-
tions. Let us take the question of
viability. This area comprises of 6300
square miles with a populaticn of
360,000 people and has only three
lakhs of rupees of resources. Via-
kility was the main criterion for the
formation of States within the Indian
Union, Then, see the manner in
which the Nagas got the Nagaland. In
the meetings of the National Integra-
tion Conference we have stressed
again and again that all avenues of
conciliation and mediation shouid be
explored before we yield to any pres-
sure of violence or terrorism. I am
sorry to remark that our Government
yielded to pressure of violent tactics
used by the Naga rebels. However
limited in numbers they may be. they
created such a situation that our Gov-
ernment had to yield to the formation
of Nagaland. This is not a good sign.
There may be demands for Vidarbha;
there may be demands for a Funjabi
Suba; our hon. friend Shri Jaipal
Singh may be dreaming of a Jhar-
khand State. Shri Swell has started
a movement for the separation of the
hill districts from Assam proper. The
Mizos in the Lushai hills have started
2 movement for a separate State of
their own. So, at a time when our
borders are threatened, at a time
when we should think of India as a
whole, such fissiparous tendencies
should not be epcouraged. That is a
question which has to be exemined
from that context.

The third question that is posed is
this: does it solve the problem? I
feel that this is a temporary nieasure
and in a short period we may have
again to change this decision so that
a bigger State and a more prosper-
ous State can be formed in our north-
eastern border. It has got ‘i own
jimportance and at that border we
generally expect that a stronger unit
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will be built up there. So, the ques-
tion of the formation of a bigger State
with this Nagaland-Tuensang Area
and the hill districts and alss with
Manipur, in which there is a substan-
tial Naga population, will have to be
considered. We sincerely hope that in
a short while we will have a bigger
State. We came to learn that there
Las been some movement going on in
the various Union territories for hav-
ing some sort of a representative
Government where they could have
their own elected representatives.
The demand is very great in Manipur
and in other Union territories ualso.
So, I beg to submit that the question
of the formation of a bigger State in
the north-eastern border may not be
lost sight of and may be considered at
the appropriate time.

The fourth question is, why shoula
this new State be looked after by the
Ministry of External A#airs. It is
cur domestic question. The Ministry
of Home Affairs is quite com™etent to
look into these matters. The very
fact that they have yielded to the point
that these areas should be looked
after by the Ministry of External
Affairs might give the Nagas a false
sense that they are not part of India.
They are, as it is, to be looked after
just as our relations with foreign
countries are being looed after by
the Ministry of External Affairs. So,
they may have a feeling that they are
still foreigners to us!

Dr. M. S. Aney (Nagpur): Does that
state of affairs continue even under
the present arrangements? If that is
so, you may ask the Government to
clarify the point.

Shri P. K. Deo: Yes. I entircly
agree with my hon. friend, Shrimati
Renu Chakravartty, who pointed out
that there has been too much power
given to the Governor in respect of
finance, maintenance of law and order,
etc., and full powers have been given
to him so far as the governance of the
Tuensang area is concerned. I per-
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sonally feel that these powers ure
very wide, and there could be somc
restrictions put on the powers, be-
cause we all want that a legislature
should function there in no time and
that the representatives of the people
will be elected on adult franchise and
not in the way as is envisaged in this
Bill, namely, tHat there will be tribal
representation in these councils and
that instead of adult franchise the
tribes will send representatives of
their own. It should not be so.

I feel that this measure of ours will
bring permanent peace in Nagaland
and that peace we expect, should not
be the peace of the grave but should
be the peace of the brave. We feel
that for the uplift and prosperity of
Nagalang, our Government should ex-
tend the hand of co-operation and
gordwill and, at the same time, for-
give and forget what has happened in
the past. There should not be cases
of victimisation. Rather, we should
try to win them over and make them
feel that we are brothers and we will
join hands in building up a prosper-
ous India.

Lastly, I would like to speak a few
words about the high court. As
pointed out by my hon. friend, instead
of being located a Gauhati, the high
court may have a branch somewhere
at Kohima, because Gauhati is so far
from Nagaland and if we want that
justice should be available to them
cheaply and conveniently, this ques-
tion of having a circuit of the Gauhati
high court in Nagaland should te
considered.

Finally, our association with Naga-
land has been there from the mytho-
logical times. Lately, it is at
Kohima that that the Indian tricolour
was first hoisted by the Azad Hind
Fauj under the able leadership of
Netaji Subhas Chanira Bose. So,
we all want that that historical lard
should prosper and be an equal part-
ner in the co-operative commonwealth
of this country.
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The Parliamentary Secretary to the
Minister of External Affairs (Shri S.
C. Jamir): Mr. Speaker, Sir 1 rise to
support the Biii that has been intro-
duced in this House. It is my feel-
ing that at the end there will be un-
animity on this matter. Though the
Prime Minister has mentioned the
background, 1 would like to add a few
words in regard to the ' background
and the Nagaland political movement
which has culminated in the present
Bill. This is just with a view to cn-
lighten hon. Members to understand
the Naga problem ang the viability or
non-viability of this State.

13.39 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

As you all know, Nagaland is
rather small in area and population,
bu: it was considered necessary te
constitute it into a separate State
within the Indian Union. The crea-
tion of Nagaland State within the
Indian Union is a matter of pride for
India, because we have in the Nagas
2 orave, honest and hard-working set
of people. Therefore, it should be a
welcome unit making up a composite
Indian Union.

I would like to mention here about
the historical background. The year
1830 saw the first attack on Nagaland
by the British, and it was followed
by a period of intermittent wars bet-
ween the Nagas and the British. The
Nagas were forced to recognise the
superior might of the British and thus:
the Britishers came to stay in Naga-
land from 1834 itself. Though Naga-
land was a part and parcel of the
Indian Union, it was kept exclucded
trom the rest of the country duvring
the British period: may be, because
of this reason that the representatives
of the Nagas submitted a memoran-
dum to the Simon Statutory Commis-
sion when they visited Kohima in the
year 1919. The demanded that the
Nagas should be left free to deterniine
their future if and when the British
rule in India comes to an end. As
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years rolled by the Nagas became
more and more political conscious and

~in the year 1946, in the month of
"June, at Wokha the
- Council was formed to work for the
- cause of the Nagas.

Nzga National

The demand made in 1947 for a
csovereign homeland for the Naga:
was not thus a new idea; it was with
the peopie since the visit of the
S.mon Commission in the year 1929.
I too would like to mention here that
when India achieved her independ-
cnce there was great rejoicing - all
over ‘he country, but unfortunately,
under new India, the Naga areas be-
came bifurcated and were placed
under different administrations—
some were added on to NEFA, some
became part of Assam and some came
0 be in Manipur. This arrangement

greatly upse'thc feelirrs and senti-
ments of the Naga peopic.
The efferts of the Triba! 3Sut

Committees under the chairmanship of
the late Gopinath PBordoloi also faued
because the Nagas eventually rejected
the provicions of the Sixth Schedu:c
of the Constitution of India which
were then being drafted.

Subsequently, the then Governor of
Assam, late Sir Akbar Hyder Al
visie3 Kohima ond negotiated a
settlemeni with th: Naga leaders aird
proposed an agrecment known as the
‘Nine-points Agreement”. But
differences aro'e as to the wording of
the las¢ clause :nd thus this agree-
ment alto did aot materialise.

Again. T would like to mention
about plcbiscite which Phizo also
quoted in his press conference in

London. Definitely, there vwas an un-
official plebiscite on the issue of
independence held in the year 1951
by the Naga National Council. We
cannot deny the facts. Among those
who participated almost cent per
cent voted in favour of a sovereign

State of Nagaland. Of course, there
had been irregularities and pit-falls in
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the conduct of this plebiscite. But
that is also a fact. The practical
effect of the plebiscite was the non-
acceptance of the Constitution of
India by the Nagas. The Nagas also
siaged a boycott of the two General
Elections of 1952 and 1957 respec-
tively, as a result of which the situa-
tion in Nagaland became tense,

The first violence was started in
Tuensang Division in the year 1954
by A. Z. Phizo and his followers,
where the Nagas were illiterate and
more excitable. Similar violence
was followed in Mokokchung and
Kohima areas. His group murdered

innocent Nayas in the name of
independence. So far they have
murdered more than 400 innocent

Naga lives. The situation became
more tense after the murder of pro-
minent leaders like T. Sakhrie and
many government servants and vil-
lage elders.

The situation became very bad that
the Government had to deploy secu-
rity forces in aid of civil power. The
villages in many areas had to be
grouped in order to deny the hostiles
food and material from the public
and also to provide protection to the
innocent villagers. But the Nagas
could not stay long under these cir-
cumstances because the hostile acti-
vities were so serious that the public
could not carry on their normal duties
peacefully. They started voicing
thesir opinion and condemning the
activities of the hostiles, They start-
ed holding local meetings in their
respective areas. All this resulted in
the meeting of the First Naga People’s
Convention at Kohima in August,
1957. This was attended by repre-
sentatives of all the tribes. It was
well attended. Never in the history
of Nagas we have seen such a big
convention well represented. The
other day, at a press conference in
the United States of America, Phizo
is reported to have said that the Naga
People’s Convention was un-repre-
sentative in character. I wonder if
he was really quoting his own view
on that. I cannot understanq his say-
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ing like that because he was away
from Nagaland. We were there. The
people were there. But he*says that
it was un-representative in character.
I do not quite understand him. When
it is well attended by people, we say
that it is representative in character.

It was in this first convention that
the historic decision was made to find
out the final political settlement with-
in the Indian Union. According a
delegation was deputed to New Delhi
to meet our Prime Minister. There
was discussion, as a result of which
complete amnesty was declared all
over the Nagaland. The villages
were degrouped, and military opera-
tion was suspended with a view to
give chance to those underground to
come overgrcund and lead a peace-
ful life. An appeal was given to the
underground people, to come over-
ground. They were tc!d that they
would be given pardon for their past
offences. Enough iime was given to
the underground people. Another big
step was taken at the Second
Naga People’s Convention at
Ungma in May, 1958 by appointing a
Liaison Committee to contact the
underground people. Four month’s
time was taken in the effort to bring
round the underground people and
during this period about 70 per cent
of the underground people came over-
ground and settled down in the villa-
ges. The efforts of the Liaison Com-
mittee was not successful because the
underground people were unwilling
to negotiate with the Government of
India except on the issue of indepen-
dence whereas the Government of
India had already indicated that no
political discussion could be held on
the issue of independence. So there
was disagreement and the Select Com-
mittee of the Naga People’s Conven-
tion, therefore, after a full delibera-
tion of the report of the Liaision
Committee, decided to go ahead with
the difficult task of preparing the
draft proposals for the final political
settlement within the Indian Union.
Accordingly, the Drafting Committee
was formed in December, 1958 at
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Xohima. After that enough time was
given and the door was kept open to
incorporate the views and opinions of
the underground people as well. The
Draft proposal was presented to the
Third Naga People’s Convention
which was held in the month of Octo-
ber, 1959. After nine day’s discussion
and deliberation of the 16-points
memorandum the Convention unani-
mously accepted it and also resolved
to send a negotiating body to meet the
Prime Minister and discuss the 16-
points memorandum. As a result of
the talki with the Prime Minister came
the creation of a separate State of
Nagaland under the Indian Union on
the basis of the 16-points memoran-
dum, In pursuance of the Delhi Agree-
ment, the Interim Body with Execu-
tive Council was inaugurated on the
18th February 1961 to prepare the
ground for ushering in a full-fledged
‘State of Nagaland.

Since the inception of the Interim
Body, it has been carrying on work
of re-construction of the Nagaland and
various schemes of development work
and during the l!ast one year period
remarkable achievements have been
made in all fields of activities. Forma-
tion of all the Councils are now com-
plete and they have started function-
ing in all the areas.

/ Having seen the rapid progress and
the influence of the Interim Body, the
underground people have become more
jealous and more desporate. So  they
tried to kidnap membei: of the Interim
Body and the Executive Councillors.
They have even firel at a convoy of
Executive Councillors. In this tense
situation, Dr. Ao, the first President of
the Naga Peoples’ Convention and the
First Chairman of the Interim Body
was shot at by the hostile Nagas in the
broad day light at Mokokchung Town
on the 22nd August, 1961 and he died
on the 24th August 1961. Whatever
may be the future progress of Naga-
land, the late Dr. Ao will cver be re-
membered by the future generations
of the Naga people and the rest of
India as the architect of the State of
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Nagaland. Much blood was shed and
many lives were lost while working
on the creation of the State; however,
their sacrifice has further strengthened
Nagaland to be with the Union of India.

This, Sir, is the background of the
Bill that is now before the House, I
have explained it at some length and
in some detail because it is necessary
for the House and the country to be
aware of the depth of Naga feelings
on this issue and of the historical rea-
song for these feelings. Although until
recent years the people of India had
no chance to be seized of them, they
have existed without modification or
compromise ever since the beginning
of relations between the Nagas and
the rest of India. It is not, therefore,
any fragmentation of India at which
the Bill aimg but rather at the first
practical step to integrate Nagaland
into the federal structure of the Indian
Union from which they had hitherto,
in heart and mind, held aloof. There
have been some elements, some sec-
tions of the people, who still feel that
a ‘full-fledged State was not granted
to the Nagas. By the passing of this
Bill by this House, their suspicions and
doubts would be removed. There have
been some sections of the people who
were trying to disrupt this arrange-
ment but they can never succeed.

Some people have made mention
ab--ut the name Nagaland. The name
of the new State is Nagaland, because
that is the choice of the people. Let it
nct be imagined that it is some new
or exotic choice, It has been the ideal
of a whole generation of Nagas who
have lived through blood and sacrifice
to achieve it. It is not unnatural, in
the circumstances of its birth, that
special constitutional provisions should
attend to this.

Then I would like to mention about
the special provisions for land and its
resources. In accepting these special
provisions regarding the unfettered
ownership by the Nagas of the land
and its resources, the Government has
not only recognised the intensity of
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Naga tradition regarding such ownmer-

ship but it has shown a magnanimous
understanding in the tradition of
Ashoka and Akbar that the strength
of India lies in her unity in diversity.

Then I would refer to the provision
about Tuensang district. Special and,
at the first sight, complicated provi-
sions exist for the administration of
Tuensang District. These were for-
mulated in exact keeping with the
provisions of the Constitution to re-
move inequalities in India as a whole
by granting for a time certain special
facilities and concessions to the back-
ward areas and the tribal people. The
same problem arose even within the
Nagaland because in Tuensang Dis-
trict the people are still backward
and they lag behind the people
of Makokchung and Kohima District.
It was for this reason that the Naga
Peoples’ Convention formulated this
provision for the Tuensang District so
that they can grow with the rest of
the Nagas.

Shri Bade: Do you like the use of
the word ‘backward”? Are you satis-
fied with the provisions which are con-
tained in the Bill and the powers
which are given to the Governor? I
am asking this because so many tribes
do not like the use.of the word ‘“back-
ward.”

Siri S. C. Jamir: We cannot deny
the fact that the people in that area
are backward. 1t is a fact. So, we have
to admit it.

In order to give them training, they
will have representation in the Naga
Legislative Assembly and also in the
Cabinet. A reference was made to the
Governor’s powers. Here I may say
that the Minister will be entirely and
solely in charge of the Tuensang area,
and the Governor will have to act ac-~
cording to the advice of the Minister.

Shrimati Renu Chakravartty: Not
always.

Shri S. C. Jamir: Under this provi-
sion, we have given them the right to
elect even Government servants to
become members of the regional coun-
cil sothat they may assist the people
1647 (Ai) L.S.—8.
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in the running of democratic institu-
tions unti] they are capable of looking
after themselves.

Lastly, I would like to point out that
from the very outset the Naga politi-
cal demand was for special treatment
which will fit in with it the Naga way
of life and will also enable them to
enjoy enlightened and progressive
form of Government according to

their taste. R

Some friends have stated that this
agreement was made under pressure
and violence. I do not agree with
that view. I feel that the Nagas have
got a right to claim a place in the
Union of India. This is a matter of
right, So, we should not treat the
creation of the State as due to any
policy of appeasement.

Then I would like to refer to some
financial matters. Due to long years
of neglect by the British, the New State
has to depend entirely on the Centre
for finance. But I assure the House
that once the funds are given and
normally returns, the people would be
in a position to develop the resources
and thereby substantially reduce the
heavy expenditure that is now being
incurred by the Centre. In this ini-
tial stage, if hon. Members are really
sincere and serious in helping a new
State grow side by side with the rest
of India, finance should not be made
a problem for the development of
that area. Once the money is given,
the State Government should be
given full power to utilize it in the
way it likes for the development of
that area.

The development of the frontier
area is beneficial not only for the
people of that area, the local people;
it is needed much more needed in the
interests of the country as a whole.
So, Sir, I renew my request that the
Bill should receive the unanimous
support of the House.

Shri P. C. Borooah (Sibsagar): Mr.
Deputy-Speaker, after hearing the
hon. Member for Naga Hills describing
the history of the Naga Movement, I
will try to confine myself to the feel-
ings of the people of Assam on this
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subject. Coming as I do from the
State of Assam, it is with no small
sorrow and pain that I rise to take
part in this debate and give my sup-
port to the State of Nagaland Bill,
1962.

I am unhappy mainly for two

reasons. First, the Bill aims at carv-
ing out a new State by cutting a limb
of the States which Mahatma Gandhi
once described as lovely Assam,
whose damsels both from the hills
and the dales meet together to tell

fairy tales and to weave dreams in-

their primitive handlooms.
14.00 hrs.

Secondly, at a time when an all-out
effort is being made to put an end to
the disastrous fissiparous and disrup-
tionist tendencies that are prevailing
in the country and to bring about
national integration, it has Dbeen
necessitated us to debate a subject
introduced by the same great Prime
Minister, the aim of which goes
counter to the very concept of our
much striven for national integration.

After fifteen years of our indepen-
dence we find that the North Eastern
region comprising Assam, Manipur,
Naga Hills, Tripura and NEFA is not
settled. The different experiments
made at different times have not been
able to bring stability there. If we
look back to the history of the last
fifteen years, we will find that in the
year of our independence there were
twenty districts in Assam taking into
consideration the six districts of
NEFA and also Manipur. Sylhet had
gone to Pakistan. Then we intro-
duced the system of Part A, Part B
and Part C States. Manipur was taken
out of Assam and made a Part C
State and there came two administra-
tions. Then, by introducing the Sixtn
Schedule in the Constitution, the six
Hill Districts of Assam were made
autonomous and placed under a District
Council in each. Nagas, of course, did
not accept this autonomy. But the five
Hill Districts formed their  District
Councils and five separate administra-
tions came into existence. This raised
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the number of administrations to seven.
Then, with the object of effecting quick
development, by a stroke of pen,
NEFA which has six districts was
separated from Assam and placed
under the External Affairs Ministry.
This made the eighth administration.
Now comes the State of Nagaland,
that is, the ninth administration. So,
where there was one administration
in 1947, today we have got nine ad-
ministrations and if we take Tripura
into the fold it becomes ten adminis-
trations in the North Eastern region
having 21 districts, with the result
that people from one region have been
separated from the other region and
the country in that part has been torn
to pieces administratively.

It is very unfortunate that a cer-
tain section of the people always
bring in the question of language in
any matter relating to Assam. They
always try to taint any action taken
by the ruling party there, good, bad
or indifferent, and think as if there
are some motives. They go to the
extent of professing that the demand
for a Hill State as also for a separate
State of Nagaland in the outcome of
the language controversy. 1 emphati-
cally say that it is absolutely not true.
It has got no bearing with that. The
demand for a Hill State came as early
as the time when the States’ Re-
organisation Commission was set up,
that is. about 8 or 10 years prior to
the coming to the forefront of the
language movement.

We have seen in yesterday’s papers
that the All Party Hill Peoples’ Con-
ference wants to start civil disobe-
dience in support of their demnnd for
a separate State from the 24th Octo-
ber this year, that is, two years after
the passing of the Assam Language
Act. It is a very amusing affair. May
I ask whether the Conference have
given up their original ground or for
fear of losing the original stand have
taken a new stand on the language
controversy which has come ten
years after their demand for a
separate State?
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It will not be out of piace to m-n-
tion here that the Assam Langu-
age Act is one of the most liberal
Acts in this country so far as langu-
age is concerned because this Act
goes a bit more in giving safeguards
to the linguistic minorities than any
other State. In the Hill Districts, so
far as the Assam Language Act is
concerned, English will continue until
it is replaced by the languages of the
respective districts. There is no ques-
tion of Assamese there. But in other
States it is not so. Take the case of
Darjeeling in West Bengal. There
the people wanted Gorkhali but,
besides Gorkhali, Bengali is also put
as the State language there.

Shri N. R. Ghosh (Jalpaiguri):Both
are State languages.

Shri P. C. Borooah: Whatever it
may be, I do not grudge it. But I
say that the Assam Language Act is
more liberal to the linguistic minori-
ties than any other part of the coun-
try. That is my point. Anyway, it
is not the subject-matter of this debate,
I introducad it only to stress the point
that there is no quarrel between the
Nagas and the Assamese at least so
far as the language is concerned. This
is my point and that is why I had to
bring in this language question.

The Assamese language is well
understood in the Naga Hills Districts.
There are many tribes in the Naga-
land and each tribe speaks its own
dialect which is not understood by
the others. Assamese is the only
language through which people of one
tribe talk to the people of the other
tribe. That has been like the lingua
franca. You will perhaps know, Sir,
that the proceedings of the Naga
Peoples’ Convention were conducted
in the Assamese language and in the
Constitution which has been framed
by the Nagas themselves and has been
passed by the Naga Peoples’ Conven-
tion they have provided three langu-
ages, namely, Naga, Assamese and
English. This at least proves that
nobody can blame the Assamese so
far as the matter of language of the
Nagas is concerned.
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Nagas are a very ancient people. A
mention was made by our hon. friend,
Shri P. K. Deo, that there is a men-
tion of them in the Mahabharata.
Ulupee, the daughteer of Nagabhoomi,
was the wife of Arjuna. The Assam
districts being contiguous to the Naga
Hills there are many things common
between the Nagas and the Assamese
and between their culture. They are
living as brothers since time imme-
morial. There has never been any
quarrel or a fight between them;
rather, there are instances of Naga
chieftains helping the Assam chiefs at
the time of their distress. When
Assam lost its independence to the
British in 1826, the Nagas were
gradually taken away from the
Assamese and a thin wall was raised
between the Nagas and the Assamese
in the pre-independence days which
has become the Chinese wall in the
post-independence period. The same
thing happened in the case of the
other five autonomous Hill Districts.
If the matters are allowed to pass in
this way, a day may come when even
the now silent five districts of NEFA
may demand some sort of a State or
secession. That is the position. We
should remember that the hill people
will not bé satisfied with one Hill
State.  Maybe, each district will
demand a State of its own. Not only
that, each sub-division may also ask
for a State of its own; Jowai. a sub-
division of Khasi-Jayantia Hills, is
demanding a separate District Coun-
cil. Also, some may go to the extent
of demanding secession. We hear that
in the Mizo Hills District, there is
already a strong movement going on
for secession; the Mizo Hills District
is situated in between Pakistan and
Burma. So, the repercussions will not
be confined to Assam alone. As has
already been mentioned, it may touch
the Punjabi Suba, the Hariana State,
the DMK'’s Tamil Nad and Shri Jaipal
Singh’s Jharkhand also. New Demands
may also come up. Whatever it may
be, it is high time that we examine
what we are doing in the north-eastern
region, and review our affairs there. It
is high time that we examined these
things very carefully. Why were
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these demands not there at the time
of British rule? Why was there no
demand for a separate State or a
demand for Hill State or secession at
that time? And why is this sort of
separatism being talked of, when, we
are particularly careful in seeing that
the distinctive culture and customs of
the different hill peoples are not dis-
turbed, and when we have been spend-
ing large sums of money for their
development? This is a matter to be
thought over.

In a state of being over-anxious to
establish peace in the Naga front and
possibly in his anxiety to stop blood-
shed and killings in that area, our
Prime Minister, rather a bit abruptly
accepted the proposal of a separate
Naga State for the Nagas. Our Gov-
ernment got committed to it, and as
a result of it, today, we are discus-
sing this Bill to make Nagaland a
separate State.

The Assam Assembly was consulted.
They have considered this Bill and
they have given their views in a
resolution. It will be interesting if I
read out that resolution here, because
the wording and the construction will
go 2 long way in explaining the mind
of the people of Assam. With your
permission, Sir, I shall read out the
resolution. It reads thus:

“This Assembly is ef the opinion *
that in the interest of national
solidarity and also with a view to
bringing about a co-ordinated
development and greater political
stability of thec eastern region of
India, there should be an inte-
grated political and administra-
tive set-up of the various units
within this area and that nothing
should be done which may have
an effect of weakening this unity.

This Assembly further considers
that in such an integrated set-up,
special arrangements could be
made to meet the needs of diffe-
rent regions of the area.
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This Assembly is of the view
that the provisions of the State of
Nagaland Bill, 1962, are not con-
ducive to the aforesaid objectives.

This Assembly, however, notes
that the Government of India is
committed to the setting up of
Nagaland as a separate State
within the Union of India.”

Shri Bade: Does my hon. friend
agree with this resolution?

Shri P. C, Borooah: Yes, I agree
with this; I agree and I am in full
accord with the sentiments expressed
in this resolution.

Shri Bade: Then the hon. Member
may vote according to that at the
end.

Shri P. C. Borooah: Whatever it
may be, I have said already that it
is with sorrow and pain that I have
to support the Bill.

Before 1 conclude, I may convey to
the people of Nagaland through this
august House that we are sorry to
find them go away from us, of course,
administratively, but we can tell them
that we cannot be separated in other
spheres. None can change the geo-
graphy of the land  Nagaland and
Assam will continue to exist side by
side till doomsday. And Nagas and
Assamese will live together as
brothers, as they have been doing from
the time immemorial. Will you believe,
Sir, that even when the Naga hos-
tiles’ activities were at their height,
and when the kidnappings were ram-
pant, the victims who were found to
be Assamese and non-military per-
sonnel were treated by the Nagas
very kindly, and they were given
good food as if the Nagas were treat-
ing their old friends, and then they
were escorted to the place of safety?
That was what was going on at that
time, on the one side, while on the
other side, killings were going on.
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This sort of fraternisation of such
high order is rare in history. The
innumerable weekly markets which
are there today lying on the hundred-
mile length of the Naga Hills border
are still manned 25 per cent by the
Nagas. Here, the Nagas meet freely
the Assaraese, and both work together
for their common economic benefit.

In their rising against the mighty
force of our country, the courage,
unity and tenacity shown by the
Nagas should remain as an example
for us, and we hope that that example
will give us strength to lead the
44 crores of our countrymen to inte-
grate into one nation in the fullest
sense of the term.

Sir, I am an optimist myself, and I
have faith in the future, and I have
high hopes in the generation that is
coming. Wishing the Nagas ‘Be happy
and prosperous in the new State’, and
hoping that Nagaland and Assam will
unite again some day, I support this
Bill.

Shri U. M. Trivedi: I think we must
be very honest to the Constitution,
and it is with this introduction that I
address this House on this question.

It is by virtue of the provision
contained in article 3 of the Constitu-
tion that the opinion of the Assam
Legislative Assembly was recently
obtained on the State of Nagaland
Bill. Of course, the word ‘Nagaland’
has somehow or other got into the
statute. One does not know how it
has got into the statute. I do not find
anywhere at what stage the word
“Nagaland’ was coined. England,
Switzerland, Ireland are all ‘lands’.
In India, however, there is one land
only, and that is India. To have the
term ‘Nagaland’, therefore, is a mis-
nomer. However, somehow, the word
‘land’ has got in, and I should not be
supposed to have said that I also use
the word ‘Nagaland’, and, therefore,
I am stopped from challenging the
position. 1 would, for my part, say
that it may be called ‘Nagapradesh’
or ‘Nagalok’ or something of that sort,
but it should not be called Nagaland.
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Shri Yashpal Singh (Kairana): Is
Hindi secondary or primary?

Shri U. M. Trivedi: The proviso to
article 3 of the Constitution reads
thus:

“Provided that no Bill for the
purpose shall be introduced in
either House of Parliament except
on the recommendation of the
President and unless, where the
proposal contained in the Bill
affects the area, boundaries or
name of any of the State, the Bill
has been referred by the Presi-
dent to the Legislature of that
State for expressing its views
thereon within such period as may
be specified in' the reference....”

Those views have been expressed
by the Assam Legislative Assembly.
In expressing those views, I find that
almost every Member from Assam,
Shri Mohi Kanta Das, Shri Tarapada
Bhattacharyya, Shri Dulal Chandra
Barua and several others have opposed
it. I find there are about eighteen
Members who have taken part in the
debate in the Assam Assembly, and
almost all of them, with the excep-
tion of two, Shri Lila Kanta Bora and
one other Member, have opposed, it.
Shri Lila Kanta Bora also says in his
speech that:

“I really do not like any bifur-
cation of my State.”

So, each one of the speakers in the
Legislative Assembly of Assam has
opposed this measure. And those
views are now before us. Now, does
it lie in our mouth to say that simply
because we are sitting here in Parlia-
ment, therefore, we should disregard
the views of the people of Assam? We
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are simply disregarding the views of
those who have been most affected
thereby. I know that with the majo-
rity that the ruling party enjoys in
this House, it is not possible that any
voice will be heard other than the
voice of the majority. But the majo-
rity should also consider whether,
when the views of the Assam Assem-
bly have been obtained and when
that legislature has been very empha-
tic upon it, and when each one of
them has opposed this Bill it should
not go a long way in determining our
decision, and whether we should enter
upon this hazard of having a new
State in India. And what would that
State contain? 6,300 square miles
with a total population of 3,60,000. It
is a sad commentary on our power
to govern, on our power to rule, on
our power to administer. We are not
here to satisfy the whims of Mr. Phizo.
We are not here to get certificates
from him. We are not here to satisfy
the whims of writers and observers
in England or elsewhere. We have to
see whether we are fit enough to
govern a territory which is hardly
6,300 square miles in area and govern
it efficiently or not. It is because we
have not been able to govern it
efficiently that Phizo has come into
our territory, passed through our
territory, got back into our territory

and went out of our territory, and

this is where we are made fools.

The whole world is laughing at us.
We have to consider whether we
should allow ourselves to be made a
laughing stock. It is a strange
phenomenon that today the Communist
Party also has agreed to support this
Bill. Always and anon, it has said
everything against America. But it
has failed to notice that it is these
American missionaries who have
created this trouble for us. Each one
of us who had ever an occasion of
remaining in Kohima or the area
thereabout knows it. I was there in
1941-42. I know what conditions were
prevailing there. The same conditions
obtain there even today. One Dr.
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Homeswar Deb Choudhury said this
in his speech in the Assam Assembly:

“The Christian missionaries,
tutored the Naga people that the
Nagas were a separate nation.
The missionaries’ head at Kohima,
of course, he was also the Head-
master, and myself often met for
affairs of the Leper Asylum. He
was probably Mr. Roberts, if I
remember exactly or may be
wrong in his name. He used to
speak these things to me also.”

This was the general impression that
was created on those who had the
misfortune of being there. I had a
talk with one Dr. Liscom. He also
felt that the Nagas were a separate
nation.

We in our country have got tribes
all over India. We have got the Bhils
in Gujarat, the Bhariyas, the Ghants
and Bhilaras in the territory from
which my hon. friend, Shri Bade, is
elected. And they are more nume-
rous there. They can also claim to
have a separate language, separate
manners and separate customs. All
those things are there. We are not
going to recognise them in that way.
They are part and parcel of ourselves.
We have allowed these Christian
missionaries to have the upper hand
in this matter.

It is a matter of great sorrow for
us, as some Members from Assam
might express, that today we are
creating a territory which we have
not been able to administer because
of the violence that was practised.
We have not been able to put down
this violence practised not by 3,60,000
people, but by hardly 10 per cent of
that population who were supplied
with arms by these foreign mis-
sionaries in a very subtle manner from
across the Burma border. We have
not been able to check that activity
and we are today the victims of that
activity.

The gloomy picture that presents
itself is this, that we have given them
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autonomy as much as we could. We
have recognised their. customs.
Regional Councils were created for
them. But there was no satisfaction.
The more you satisfy them, the more
dissatisfied they become. Will the
creation of Nagaland create satisfac-
tion? Phizo has already blurted out
that he is not satisfied. He still feels
that they belong to a separate nation.
Why do we want satisfaction from
those people who will never see eye
to eye with us? He is at loggerheads
with us. We are not able to catch
hold of him. He might be a murderer.
We have not charged him with
murder. One or two murder charges
would have been enough. I do not
know whether there is reciprocity
between us and UK. on this matter.
We could have demanded his extradi-
tion. But we have failed to do that
also and the man has now become a
citizen—in what manner, I do not
understand, by what law, I do not
know—of UK, although as an Indian
citizen he marched to that territory.

Let us examine the financial posi-
tion. We will have hardly an income
from this State of Rs. 30 lakhs, where-
as the expenditure will be Rs. 5 crores,
In other words, this will be a deficit
State to begin with, with a deficit
of Rs. 470 crores. Is it worthwhile
doing it? Can we not utilise this
money of Rs. 4.70 crores in any other
manner? Can, we not utilise it in
some other reforms in that territory?
Can we not utilise it in the same
manner that the Christian missionaries
are using it? Can we not employ
other missionaries, other secular mis-
sionaries, instead of religious mis-
sionaries? =~ We have failed in that
and the net result is that today, not-
withstanding the fact that the people
of Assam have not agreed to the
bifurcation of their territory, we are
agreeing to this proposal by this Bill.
It is a joke played on the people of
Assam.

And what is the satisfaction it is
going to give? Everytime there would
be clamour. The Governor will be
the same. In other words, the execu-
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be called Governor of Nagaland; he
will also be called Governor of Assam.
The judiciary will be the same. The
High Court will be common. Univer-
sity education would be the same,
the Bar Councils Act and other things
will be common. The one difference
will be that they will have the satis-
faction that 60 persons will be elected
and paid some allowances and some
Ministry may be formed and their
mouths may be shut for sometime,
that is to say, money will make some
purchases and there would be fol-
lowers for that.

The law which has been placed
before us fixes one legislator to be
elected for 6,000 people. In the whole
of India, we do not elect an Assembly
Member for less than 75,000 voters.
It varies, between 60,000, 80,000 and
90,000. What is there special that
these people should have a legislator
for 6,000? For these 3,60,000 people,
there would be a separate Member in
the House of the People. 1 will not
grudge it.

But the whole. point is that we
have to try to unify and integrate
our country, this great State of India,
by doing away with smaller units.
The first fundamental in the creation
of a State is that it must be viable.
We are today sowing the seeds of
disruption in our country. We have
before us the picture of Goa staring
us in the fact. A statement has been
made by the Prime Minister about
Goa. Similarly, there is the question
pending about Pondicherry, Karaikal;
Mahe and Yenam.

Shri Hari Vishnu Kamath: A Bill
is coming.

Shri U. M. Trivedi: We can easily
take Chandernagore and put it in
West Bengal. We are hesitating to
do it. This will lay the foundation for
a good deal of clamouring.

This tendency will go further. The
most important thing is that round
about Kohima there are still tribes
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who call themselves Hindus. I do not
know their names—Bhukis, Mirs or
something like that. They are small
tribes. They still remain round about
Kohima. And they are averse to being
governed by the Christians. So it is a
fight of one religion against the other.
It is not the fight of a tribe. The
moment a tribal becomes a Christain,
his custom is given up. The moment
he becomes a Christian he changes
from the tribe, he is lost to the tribe.
And the Christian missionaries have a
complete hold on them and they want
to imbue them with their ideal.

It is unfortunate in our country, and
it has been unfortunate even up to°
date, that religion is treated synony-
mous with culture. The Muslims told
us, whether they lived in Kerala, whe-
ther they lived in Tamilnad, whether
they lived in Andhra Pradesh or whe-
ther they lived in Gujarat, each one
said “My mother tongue is Urdu’—
whether he understood one word of
Urdu or did not understand—and
created trouble for us.

Shri Ansar Harvanmi (Bisauli): The
Tamilnad Muslims never said that
Urdu is their mother tongue; they
always considered Tamil as their
mother tongue.

Shri U. M. Trivedi: I have been told
and I have been taught and I have
heard people saying that.**

Shri Raghunath Singh (Varanasi):

One hon. Member, Shri Abdul Wahid
. from the South said that Tamil was

his mother tongue.

Shri Ansar Harvani: Indian Muslims
have not....

Shri U. M. Trivedi: **

Shri Ansar Harvani: It is absolutely
WIOng.

Mr. Deputy-Speaker: Order, order.
-

Shri Tyagi (Dehra Dun): It is an
aspersion on the whole community.
He cannot say like that.
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Shrima!i Vimla Devi (Eluru): He
must withdraw that.

Shri Jawaharlal Nehru: The hen.
Member talks of the unity of India
and is making charges all over, and
false charges, I say.

Shri Tyagi: I submit, Sir, that his
remark must be expunged. It'is a
disgrace to the Parliament and it must
not go into the record.

Shri U. M. Trivedi: There is noth-
ing unparliamentary. I have useqd it
deliberately and I am conscious of the
remark I made. There is nothing un-
parliamentary about it.

Shrimati Vimla Devi: Such sweep-
ing remarks he cannot make here.

Shrj A. C. Guha (Barasat): Any re-
mark that questions the loyalty of a
particular community should not be
made in this House.

Shri Tyagi: It is a sweeping remark
on a community and I think therefore
it should be expunged.

Shri Raghunath Singh. It should be
expunged.

Shri Jawaharlal Nehru: It applies,
as stated) to many Members of this
House; it is a disrespect of many
Members of this House who are
Muslims.

Mr. Deputy-Speaker: Mr. Trivedi,
please withdraw that remark.

Shri U. M. Trivedi: I do not with-
draw it. This is in reply to what Shri
Ansar Harvani said. He made certain
remarks and I resent it,

Shri Tyagi: He only said that his
claim that the people of that area
demand Urdu is not correct.

Mr. Deputy-Speaker: I will have to
expunge it. These remarks of Shri
U. M. Trivedi will be expunged.

**Expunged as ordered by the Chair.
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Shri U. M. Trivedi: I am in your
hands, Sir. I do not agree to the ex-
punging of those remarks, because
unless it is unparliamentary . . (Inter-
ruptions).

Mr. Deputy-Speaker: The hon.
Member should not use such words,
and they are offensive also.

Shri U, M. Trivedi: I am in your

hands in this matter. I do not dis-
pute it.
Shri R. S. Pandey (Guna): Since

the Deputy-Speaker has said that you
are wrong, you should correct your-
self.

Shri U. M. Trivedi: I am on cor-
rect position. I am not going to cor-
rect myself.

Mr. Deputy-Speaker: Those remarks

will be expunged. He may proceed

~ and confine his remarks to the Bill in
question.

Shri U. M. Trivedi: Yes, Sir, I was
only giving an illustration and I was
unnecessarily disturbed.

Shrimati Vimla Devi: You disturb-
ed the whole House.

Dr. M. S. Aney: Don't illustrate it
further.

Shri U. M. Trivedi: All right, Sir.

I was submitting that the creation
of Nagaland is resented by the whole
of Assam only on this ground that
this territory is being created as a
sort of shelter for these Christian
missionaries who have converted hun-
dreds of thousands of these people. Of
course they are not more numerous
than 3,60,000. But for them this
whole country is to be made to bear
a burden of nearly Rs. 4,70 lakhs every
year.

-This position also must be consider-
ed from the economical side, whether
in the present position of our econo-
my it is desirable for us that a sepa-
rate land must be created. If this
separate land is created, as I have said
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and I will reiterate today, then there
is every likelihood that the process of
disintegration which beings today in
the eastern end will not be confined
only to Nagaland: we have other ter-
ritories round about, and each will
try to claim a separate unit for itself.
In other words, so many smaller dis-
integrated units, to be governed in
different methods and in different
ways with their different customs, will
be put on our heads.

I will therefore conclude by saying
this. It is true that it has been decid-
ed long ago that we must have it
and we are going to have it, because
the majority is there. But we must
respect the views of the Assam peo-
ple who have with a single voice and
with a unanimity asserted their views
against this Bill.

Shri Hem Barua: Sir, the new State
of Nagaland comes into existence after
long years of travail and tribulations,
dispeace and discord that has cost the
lives of so many people and disturb-
ed the peace in the north-east corner
of our country. It is a most welcome
addition to our federation of States.

This political settlement arrived at
between the Government of India and
the Naga Peoples’ Convention 1is a
happy augury in the sense that it
marks an end to an era of cataclysm
of blood and ushers in a new epoch of
hopes and aspirations for the Naga
people towards progress and peace.

On this happy occasion my mind
naturally turns back to Dr. Imkongliba
Ao, a man of vision and statemanship
who laid down his life on the altar of
a cause, hit by an assassin’s bullet.
Dr. Ao died so that Nagaland might
live, and in a sense Dr. Ao is the
architect of this new State of Naga-
land. Naturally enough, we pay our
warm tributes to this man of vision,
man of courage, man of moral streng-
th and a man who had a wide out-
look and a comprehensive view.

Now, it is often argued, and as I
have seen from the proceedings of the
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Assam Assembly I came across one
argument very often trotted up. That
argument is this, that the creation of
this State of Nagaland would disturb
the political stability in this north-
eastern region of our country. I, Sir,
do not understand how it is going
to disiurb the political stability of the
north-eastern region. After all, Naga-
land does not evaporate; after all,
Nagaland is not going to ‘be liquidat-
ed; after all, we are not conceding
the demand made by Phizo for a
sovereign State; after all, Nagaland
will be a part of this broad family
of Indian States. Therefore, this
argument that it would disturb the
political stability of this north-eastern
region is an argument in which I do
not find any sense or any meaning., I
always feel that a people whose aspi-
rations are satisfied—aspirations that
they have genuinely had in a very
serious way—are for ever a better
bulwark of defence than a people emo-
tionally and psychologically distraught
and disorganised.

It is a very fine thing to see of late
that there has been a developing in-
terest in the north-east region of our
country. Dr. Verrier Elwin used a
very fine expression about that straie-
gic region of our country; he called it
“a frontier of hope”. And it is a very
fine thing that there has been a deve-
loping interest in our country about
that north-eastern region. Ang it is
possibly because of the fact that it
enjoys a peculiar geographical posi-
tion, situated as it is at a point that
describes an international boundary,
an international frontier, with coun-
tries of different political complexions,
like China, Burma and Pakistan, sur-
rounding it almost on three sides. And
of late, possibly because of this
Chinese agression on a part of NEFA
that fact has pin-pointed interest in
this part of our country. Therefore,
I say from this standpoint also, this
political settlement arrived at by the
Government of India with this Naga
People’s Convention led by Dr. Ao
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is an act of sagacity, an act of wis-
dom, and from that standpoint also 1
welcome it.

On this happy occasion, I want to
pay my tribute to the gallant men of
our defence forces. The Prime Minis-
ter, while speaking at the introduction
stage of these two Bills, made a re-
ference to the excesses, possible ex-
cesses, committed by our gallant men.
There are charges of excesses, no
doubt, and there might be reasons for
that also, but we do want to give a
handle to Mr. Phizo who has beer
carrying on a campaign of slander and
calumny against this country, and
there are Western partpers to him in
this campaign. Whatever that might
be, on this happy occasion of the for-
mation of the State of Nagaland,
I want to pay my tribute to
the gallant men of our defence
services who have been there, who
have faced Naga bullets, hostile
bullets, faced the onslaughts from the
hostile Nagas so that India might live

‘as one, as a united country, so that

India might be strong, so that India is
no more dismembered. For that pur-
pose, these boys are there facing the
bullets and preventing the further
liquidation of our territory.

Some years back when I stood at the
cemetery dedicated to the war dead of
World War II at Kohima, and looked
at the tomstone, I found on that tom-
stone a very fine inscription, just a few
of lines in English. What do the lines
say? The lines say:

“When you go home,
Tell them of us and say,
For their tomorrow

We gave our today.”

These people who fell there, gave their
tomorrows for our todays, so that India
might have a destiny of her own, so
that India might live. We must pay
our tribute on this occasion to our
gallant men who sacrificed their lives.
That was of course dedicated to the
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war dead, but when I stood and read
those lines, my mind naturally turned
to the courage and the valour shown
by our gallant young boys, young
men, there.

I shall deal briefly with the events
that led to this situation. What are
those events? The British held the
Naga Hills for 70 years and during
this three-quarters of a century, the
British Power never tried to uplift
the people of Nagaland from the neo-
lithic stage to the stage of the twen-
tieth century. The British Power
went to the Naga Hills with the gun
in one hand and the Bible in the
other, but they neglected completely
the welfare of the people. Therefore,
naturally enough, when freedom has
come, there is an urge, there is an up-
surge in the mind of the Naga people
to grow and develop. “These are peo-
ple who were submerged under alien
rule possibly more than we were sub-
merged. Therefore, when freedom
came, naturally enough there was an
urge for them to grow and develop.
This has gone deep into their psycho-
logy. There is a broad movement of
the mind, if I may use an expression
of the Prime Minister. He said
“movement of the mind” and I have
learnt it from him. There has been a
broad movement of the mind so far as
these Naga people are concerned.
Therefore when they become restless
and restive because they want to grow
and develop, there cannot and there
should not be any apprehension.

I remember when the Hills Sub-
Committee under the chairmanship of
the late Gopinath Bardolai was con-
stituted by the Constituent Assembly,
a section of the Hill people submitted
a memorandum to that committee. It
reads like this. This memorandum
says:

“Unlike our brethren in the
plains, who have had the oppor-
tunity to reap the full benefit of
the British administration and
thereby have “advanced in all
spheres of life, who have made no
progress whatsoever in spite of
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so many years of British rule in
cur Hills. Our natural desire,
therefore, is that Government
shoulq not treat us on an equal
footing with the plains people.
The system of administration we
have here is quite different from
that prevalent in the plains, and
we desire that even under the new
Indian Government we should be
allowed to manage our own affairs
according to our social customs.
and usages.”

This has been admitted as a provision:
in the Bill

What happened on the eve of free--
dom? When we were about to get
freedom, Prof. Coupland, a British.
constitutional expert was despatched
from London to report on the consti-
tutional possibilities of India, and it
was Prof. Coupland who made this.
suggestion, an outrageous suggestion:
he said that the hills of Assam and.
the hills of Upper Burma may be
combined together and constituted
into a Crown colony under the aegis of.
the British Power. That was the:
suggestion that he made. And then:
what happened? This suggestion
worked deep nto the minds of these
Hills people, this suggestion for sepa-
ratism. As I have said, under the
British rule, the 'hills people were:"
debarred from having any commu-
nion or relationship with the plains
people. There were two very nefari-
ous regulations under the British
rule. One was known as the Inner
Line Regulation of 1873 and the other
was known as the Frontier Tracts
Regulation of 1880. These two barri-
cades were there, and they prevented
the people of the hills from having
communion, having any connection,
with the people of the plains. And
the British people had their own
reasons for that, because they knew
that the fire of freedom was burning
from one length of the country to
another, and they were conscious of
the fact that once these barricades
were removed, the flame of indepen-
dence might creep into the Naga Hills,
the Hills people might get agitated
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.and there might be trouble and diffi-
culty for them. It was because of
this that they instituted these two
‘barriers in the form of regulations.

But it pains me to tell you what
happened after we achieved freedom.
No attempt was made by our Gov-
ernment to create a sort of compre-
hensive Indian mind there, so far as
¢he people of the Hills are concerned.
Was there any communion? Did we
not have the same barricades? Did
we not have the same isolation? Did
we not fan the flame of separatism
that was generated by these British
regulations, by the British Power,
and above all by Coupland? We did
the same thing. Was there any ex-
change, cultural exchange or exchange
of views or communion of minds?
There was none, except that some
-films from a Bombay studio were ex-
hibited there, films, or pictures of,
“what should I say, of the human fe-
male body being exposed to advan-
tageous proportion. But for that, was
there any cultural exchange? There
was nothing of the sort. I do not
want to go into details of the events
that have led to this, but I would
charge our Government for another
thing also.

Under the auspices of Phizo they
declared freedom, they declared in-
dependence, and on the 21st May
1947 the Naga National Council, the
spearhead of the revolution under
the auspices of Mr. Phizo, made a
statement asking the people of Assam
to declare an independent State and
co-operate with Nagaland. They
wanted the flame of their distorted
conception of freedom, according to
their own urge, to spread into the
State of Assam also. Then in 195i a
plebiscite was organised in order to
spotlight the demand for a sovereign
State for the Nagas into international
footlights. In 1952 the election was
boycotted. In 1953 there was an armed
revolution organised against our
Government. In 1956 a parallel Gov-
ernment was established by Mr. Phizo
known as the Naga Federal Republic.
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It drafted a constitution also. May I
read out a few lines from that con-
stitution? That constitution says like
this:

“Nagaland is a peoples sove-
reign republic. This has been so
from time immemorial. There
shall be a Parliament with a
strength of 100 Tatars....

—Tatar is a Naga word meaning M.P.

“The President will be elected
by the people and his Cabinet
will consist of fifteen Kilonsers.”

Kilonsar is a Naga word meaning
high Minister. That is a very fine
word. I like it.

Whatever that might be, it hap-
pened like that. My purpose in re-
ferring to these events is only to show
that we allowed this shadow to ex-
tend itself. We never tried to limit
the shadow. I do not mean that in
order to limit the shadow, Govern-
ment should take to force. I did not
want this problem to be treated as a
mere law and order problem. But I
would charge our Government with
saying that there was no serious
attempt to arrive at a political solu-
tion of the problem until, in fact, the
Naga People’s Convention organised
themselves from the 22nd to the 26th
of August, 1957 and passed a resolu-
tion of historic significance demand-
ing that a separate Nagaland should
be cerated within the Indian Union.

Shrimati Renu Chakravartty ®hat
did the Assam Government do?

Shri Hem Barua: I do not know;
there was a Congress Government.
What can I do? I am not here to
answer for them. And, if I have to
answer for them, there will be a
wvery long tale. I do not want to go
into that.

Coming to the provisions of the
Bill, I would rather very much appre-
ciate the Prime Ministers anxiety for
the hill people. He is for giving a
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sort of autonomy to the Naga peopie
to organise their own way of life, to
maintain their own distinctive cul-
ture, their customs and institutions of
justice and all that. They have a
democratic organisation known as the
Upas where justice is meted out.
These are democratic institutions.

In August, 1946, the Prime Minis-
ter wrote a letter to 1.S. Aier, a Naga
college student then in the Allahabad
University. There he said:

“At the same time it is our
policy that tribal areas should
have as much freedom and auto-
nomy as possible so that they can
live their own lives according to
their own customs and desires.”

This has been provided for in the Bill.
I welcome that. But I would never
compromise with one thing. In the
Constitution (Amendment) Bill....

Mr. Deputy-Speaker: The hon. Mem-
ber should soon conclude.

Shri Hem Barua: I have just come
to the provisions of the Bill

Mr. Deputy-Speaker: He has taken

nearly 20 minutes; no Member has
taken more than 20 minutes. )
Shri Hem Barua: How many

minutes more, Sir?

Mr. Deputy-Speaker: One or two
minutes more.

Shri Tyagi: He is just now coming
to the actual points.

Mr. Deputy-Speaker: That is not

my fault.
Shri Hem Barua: I would be very
fast.

Mr. Deputy-Speaker: He will have
two minutes. (Interruptions).

Shri Hem Barua: Clause 2 of the
Constitution (Amendment) Bill gives
a lot of power to the Governor. When
¥ turn to section 91 and 92 of the
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Government of India Act, 1935, I
feel almost the same powers were
given to the Governor there so far as
the hill districts are concerned. We
are actually repeating those provi-
sions.

Tuensang is proposed to be adminis-
tered as a separate area. I do not
understand why it should be so. If
there can be an elected Assembly for
the new State of Nagaland. elected
Assembly functioning for the -whole
of the State, for all the districts of
Nagaland—and there are only three
districts—I cannot understand this.
Financial responsibility has been given
almost entirely to the Governur. Why
should it be done like that?

Another point is about the law and
order problem. That is entrusted to
the Governor. I would say, this is
a very wrong thing to do ; when we
have entrusted the responsibility of
administration to the elected Assembly
of the people, it must be thc respon-
sibility of that Assembly to do its
duties so far as this law and order
problem is concerned. There is an
apprehension that there may be con-
flict, between the civil administration
as represented by the Council of Min-
isters and the Assembly and the mil-
tary authorities as represented by the
Governor. Recently, they have had
a conflict like that. When the IAF
men were captured by the Naga hos-
tiles there was a conflict between the
civil and military authorities and it
came to light. Therefore, I say this
provision must not be there.

The Governor has been given arbi-
trary powers. The Minister for Tuen-
sang Affairs will have the right of
access to the Governor. There may
be conflicts between him aad the
other Ministers in the Council of
Ministers in the new State of Naga-
land. Therefore, I have tabled an
amendment that this clause 2 should
be deleted and in place of that the
constitutional provision for ai' Gov-
ernors should be inserted. Otherwise,
it would be a democracy cnly in
name,
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Shri S. T. Singh (Inner Manipur):
Mr. Deputy-Speaker, Sir, I whole-
heartedly support this Bill for the
Naga State. Before I proceed any
further. I would like to say something
of the Nagaland and its people.

The proposed Nagaland is a small
area of about 6.000 sq. miles of rug-
ged hills having a scattered and
scanty population of four lakhs with
a very ‘ow income. It is smaller in
.size and in population than any dis-
trict of India. These factors make
everyone of us curious why the Naga-
land should be a State. But, under
the prevailing circumstances, it be-
comes a necessity. We must face the
reality even with a heavy drain on
the Consolidated Fund of India.

Then comes its people. Though the
Naga people had been with us from
time immemorial, we have had very
little idea about them. Thev were an
isolated people with no communica-
tions whatsoever. They had very few
common things with the valiey people.
Due to bad communications, physical,
economical political and social reasons
even they themselves were hostile to
each other. Every unit was a sove-
Teign unif and there had been conti-
nuous struggle between one unit and
another. They were leading @ hard
life. And, it was nothing but a con-
tinuous warfare. That was a very
hard life. Every unit was living in
cloistered seclusion. Every village was
a rath-prehistoric fortress. That was
the condition before the Brilish came.

No one was serious to link up all
the parts of India as they are today
by love or by force or otherwise at
least to stop the rule of the jungle,
before the British people came. But
the British people came and scaled all
the hills, rivers, and desert with their
flag even at a loss withoul any direct
and immediate gain. They established
suzerainty over the erstwhile inacces-
sible areas.

For the first time, the Nagas had a
central Government Thev had en-
_joyed the fruits of a firmly establish-

AUGUST 28, 1962 (Thirteenth Amendment) {55

Bill and State of
Nagaland Bill

ed government which had been desired
for so long. They had seeen the world
outside through the British people.
Under the Rules and Regulations
of the British they could live better,
safer and easier life. To some extent,
they had been linked up Dvolitically,
socially and economically

All of us know that the British
people were masters in ruling a
foreign country. They had shrewd-
ness, cleverness and efficicncy in
abundance. They knew their duty.
They were most discipiined - and
hard workers. When there was no
clash of interest with them, they were
nice people and very impartial too.
They liked justice. In short, they
possessed all the good qualities of a
ruler, at least for these areas. If there
was any disturbance here and there it

" was efficiently dealt with.

15 hrs.

The Nagaland was one of the most
undeveloped areas. There was nothing
to be exploited immediatcly .n  that
area. There was nc rooni lo. CCONO-
mic exploitation. There was no clash
of interest, politically and economi-
cally. The Naga people could see
only the bright side of the British
people. Therefore, many of the Naga
people took the advent of the British
people as a boon. Frankly speaking
it was a boon to them. Then Inde-
pendence came. The Naga people also
aspired that they should have a better
type of administration and wanted to
have some say in the administration.
But instead they found only change
of masters from the whites to the non
whites. So far we know that they
had good impression about the whites.
But about the non whites they had a
poor opinion. Due to lack of foresight
and other reasons the Government
concerned manned the administration
of the Nagaland with raw and inex-
perinenced hands. They could not
cope with the situation; they were all
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misfits and square pegs in round holes.
That aggravated the situation. The
widespread disappointment of the
Naga people on the one hand and the
failure of administration on the other
brought an uncontrollable situation.
Some enterprising foreign bred Nagas
exploited the situation and it worsen-
ed further. The exploiters were
gaining ground everywhere. The
Nagas were a simple and innocent and
brave people and they took full ad-
vantage of that for their selfish ends
and proclaimed as their goal a bold
but impossible objective of a sovereign
State of Nagaland. They had gone
too far due to our negligence and lack
of proper approach and timely inter-
vention. If it was not checked in time
there would have been serious repur-
cussions in other parts of India. Now
{t became too late for piecemeal solu-
tion and only full autonomy can save
the situation. In the above context
our Prime Minister after studying the
Naga problem minutely introduced the
Bill and I think that all of us should
support”this Bill unanimausly for the
past indifference towards our brothers.
I heartilv thank the Prime Minister
for his statesmanliKe approach te the
delicate problem to remove the ill once
for all.

Dr. Colaco (Goa, Daman and Diu):
Mr. Deputy Speaker, Sir, I am speak-
ing in a language with which I am not
much familiar and I hope you will
excuse any mistakes or lapses.

I have been following day by day
with deep interest the proceedings of
this House and I am aware of the
briliian zest ang fire that is displayed
by the Opposition Members and of the
restrained and dignified manner in
whaich the Government benches hold
their positions. All, moved by the
same love of their motherland, seek
only to serve her to their best and
give the world another example of a
healthy and robust democracy. I am
also, personally, inspired by the same
will to serve the Nation, and at the
same time my small home land, the
territories of Goa, Daman and Diu,
which I here represent, although im-
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perfectly. You will perhaps be sur-
prised to hear me speaking on a sub-
ject—the State of Nagaland Bili—and
you may think that it may be alien to
me. But I beg to submit that nothing
that may involve any national inter-
est should be strange to any Member
of this House. Secondly, I see in this
particular Bill some relevant moral
values which in some way shed light
on some aspects of the case of the
territories I represent in this House.

The first point I must stress is that
in this Bill due recognition has been
given, as implying a full counstitutional
and political right to the legitimate
aspirations of people, even of a people
that might be called tribal in a mea-
sure, who wish to keep intact within
the shell of a separate political en-
tity, their peculiar individuality with
the whole context of their religious,
juridical, social and some other insti-
tutions. I see T this fully implemen-
ted a healthy moral principle im-
plying some sort of a conditional right
of self-determination within the solid
boundaries of the national unity. You
have here a haughty, sensitive and
pugnacious people who tired of a
wearing fight, offer through the
Naga Peoples’ Convention a platform
of agreement to the Government of
India, making fully known the will of
the majority to stay within the Indian
Republic but as a separate entitv, while
a limited section of the populaticn was
fighting for the so called full inde-
pendence. And so ends—we must be-
lieve—a painful chapter of strifes and
depredations and of unrest and suffer-
ing, that was the lot of that people.
Sometime ago, the hon. Prime Minister
had stressed: “The story of the Iast
five or six years has been a sad and
depressing one.” I may say that the
same thing happened in Goa, when the
aspirations of her people, of her majo-
rity—I must underline this word—pur-
posely ignored by her rulers, were
duly understood and canalised to their
final goal by the Indian people. We
see in this case duly recognised the
same right of the people to be
thoroughly heard and respected in
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their legitimate aims and ambitions.
‘The ethical vaiue of this tact had to be
stressed for the consideration of all of
us.

The second point that I wish to em-
phasise is the apt and true materiali-
sation of this principle in a genuine
local autonomy, as it was already
agreed to from August 1960. This Bill
grants to the people of Nagaland the
status of a full-fledged State within the
Indian. Republic with only some neces-
sary safeguards regarding the powers
conferred on the Governor, the loca-
tion of the High Court and a few spe-
cific clauses referring to the Tuensang
district, safeguards that cannot under-
mine the foundations of the new State.
You can sece in this fact another ethi-
cal principle involved. It is commonly
understood—and that is a mistake—
that the best way to the emotional and
psychological integration of a pecple
is to keep them attached by tight and
almost suffocating reins to the chariot
of the nation. This is an error of vision
which is far from convincing as will
be shown by experience; the sad Goan
experience utterly belies it. It is abso-
lutely necessary that the people should
feel and see their will and aspirations
fully respected and satisfied through a
real and broad-based autonomy to ob-
tain their adhesion and integration with
the nation. The discontentment, the
unrest, the ignorance by the national
Government of their needs and grie-
vances, the physical and, what is worse,
the moral distance of that Government,
all these gifferent factors are only con-
ducive to national disintegration.

1511 hrs.

[MR, SPEAKER in the Chair]

The Indian Constitution, one of the
best of the world, although with its
“unitary bias”, does not lose its fede-
ral structure, and the nation is, on the
whole, made of pieces that are more
united because perhaps they are more
free. The Nagaland was not only given
a separate place in the nation but she
achieved in one jump the status of a
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'State. the 16th State of Bharat, sever-

ing her connection with Assam and
endowed with a Legislative Assembly,
with a responsible Cabinet of ministers
and elected representatives in the Lok

-Sabha and in the Council of States, al-
"though she will be, for her full finan-
- cial needs, a drag on the Consolidated

,I'und of India.

Goa, 1 may say, rightly aspires to
this same status, that represents the
fulfilment of her natural and unres-
tricted growth. Meanwhile, as Union
territory, with her sound material and
moral wealth, she deserves a full recog-
nition of her right to a broad measure
of autonomy with a Legislative Assem-
bly endowed with due legisiative
powers including the powers of the
purse and an executive council res-
ponsible to the Legislature. This may
be applied to other regions also. The
Government’s view on this matter well
expressed in many ways and lately
stated by the hon. Home Minister re-
garding the territory of Himachal Pra-
desh, is evidently welcome.

Local autonomy is a sign of health
and a remedy to many ailments. A
simple fact may prove this almost un-
assailably. I am pointing out this fact
only as an illustration and a proof. I
am here in New Delhi receiving every
day so many representations, protests,
demands, petitions and complaints, etc.,
that I see almost despairingly that Goa,
according to a famous saying of an old
Portuguese Viceroy, is still being seen
from far and heard late. Some local
big sins of omission and commission are
responsible for this state of affairs. The
hasty way of introducing reforms,
forgetting that the hon. Prime Minis-
ter had more than once assured that no
changes would be made without the
consent of the Goan people, the pre-
sence of so-called “additionals” who
were sent there unnecessarily and who
are completely unacquainted with the
legislation of the land modelled on a
Latin pattern, which cannot be chang-
ed overnight, the adoption of an inde-
cisive commercial and industrial policy,
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the creation of new fields of unemploy-
ment, and last but not the ieast, the
glorious presence of some people who
seem to have entered there not as libe-
rators but as conquerors—all these
things go to show the bad results of a
lack of local autonomy which I hope
will be inaugurated without further
delay under the able administration of
the present Lt.-Governor and with the
full co-operation of the Goan people,
perfectly apt to conduct their busi-
ness by themselves.

1 am sure Nagaland will find her
soul as soon as she enjoys the full mea-
sure of her autonomy and so will, more
directly, find the soul of India. The
same will happen in Goa, if my predic-
tions go without fail due to some fault
of men. What is needed, in one as in
the other case, is that in addition, due
and healthy contacts should be main-
tained between the Centre and the
provinces by a thorough and well-guid-
ed cultural and social interchange by
an organised tourism to and from these
places, and specially by sending there,
now and then,—ag I have many times
stressed—impartial, fact-finding and
integrating commissions who can mix
freely with all the different sections of
the population angd fee] their pulse on
so many affairs regarding their life
and progress.

The coming to New Delhi of elected
parliamentarians would help a lot in
this work of integration. I said “elect-
ed” members, and I take it as a point
of honour to stress the necessity of a
genuine representation of the Goan
people through the electoral system.
This is the only point in which T agree
with some opponents to my nomina-
tion, while continuing to deal with the
other points with my imperturbable
silence.

Coming to this matter, I must stress
that in accordance with article 80 of
the Constitution, Goa, Daman and Diu
must also be represented in the Council
of States and this representation could
be allotted to Daman and Diu. As you
know, these territories will have to be
represented also in the local legislature.

1647(Ai) LSD—7.
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Finally, I must stress another point
which I think is also important. The
present Bill puts an end to a weary and
painful struggle which was going on
for so many years. Against the back-
ground of these struggles, there was al-
ways running a clear current of nego-
tiations and these negotiations were
happily crowned with full success.
This is an excellent and an honourable
method which is in full accordance
with the Indian pacifist policy.

Coming to this point, I must again,
almost involuntarily, refer to my own
country. 1 was lately seeing with some
astonishment that India has grown
some kind of a guilty conscience or ci
an inferiority complex regarding the
liberation of Goa. This was perhaps
partly due to some fluidity of the en-
unciated principles or to a defective
propaganda. The sharp criticisms of
the Americans concurred with that
also. But as we see, India had no ac-
count to give to the world in this mat-
ter, not only according to the cancns
of the West (“who could throw the
first stone?”—was asking pertinently a
Prelate), but even in accordance with
her own ethical and  political code,
India believes in pacifism and non-
violence which are deeply rooted in
her soul by her old traditions and by
the teachings of Mahatma Gandhi, in
which we find an echo of the Sermon
on the Mount. But pacifism and non-
violence are not unconditional
beliefs,. . . .

Mr. Speaker: The hon. Member's
time is up.

Dr. Colaco: I shall finish in two
minutes. They are not unconditional
beliefs in the ordinary course of events
of this world. They are sure, funda-
mental methods but have to be abro-
gated although exceptionaly, when one
has exhausted entirely all means of
persuasion, peace and non-violence.
India waited for a long time of fifteen
years to see whether the base of dis-
cussion from the opposite side shift=d
for a while to give some place to nego-
tiations. That base, on behalf of the
Portuguese Government, and not of the
Portuguese people, was persistently
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growing up as a high and thick wall
of stone. She was also aware of the
failure of the economic sanctions im-
posed on Goa and which after &ll hurt
only the poor Goans. She was defi-
nitely convinced—and this peint is
utterly relevant—that a great majority
of the population of Goa, fully cons-
cious of their right of self-determina-
tion, was in favour of her integration
with India, or at least of her autonomy,
as a step for her fuller growth.

Shri Hari Vishnu Kamath: Are we
discussing Nagaland or Goa?

Mr. Speaker: Ie is expressing his
sentiments.

Shri Hari Vishau Kamath: Of course
they are very fine sentiments and wc
are pleased to hear them.

Mr. Speaker: 1 have asked him to
conclude. The hon. Member will have
many more opportunities Now, he
skould conclude.

Dr. Colaco: 1 am finishing. It was
ais¢ ascertained that even the passive
movement of Satyagraha would only
nmeet with violence and utter blood-
shed. The nation was also aware of
the gradual impairing of the situaticn
of Goans crushed under the wheels of
dictatorship, which deprived them of
their voice, of their capacity of reac-
tion, even of their thought, while an
immoral system of seduction, of deper-
sonnelization, of buymgz and selling of
conscience was going on as danger-
ously as the contraband in the
frontier. The moment of actisn defi-
nitely arrived. It was inevitable. And,
then, with due care and some conser-
vative strategy, libz2ration came in 24
to 26 hours. I would rot discuss the
happenings that followed and the for-
malities that hai to b: implemented
after this event, but, as an eminent
Goan journalist has aptly put it, . . .

Mr. Speaker: The hon. Member
should conclude now. I think with
this “liberation” it is better that he
concludes.
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Dr. Colaco: Sir, as an eminent Goan
journalist has aptly put it,’I want only
to say that the armed liberation of Goa
was “morally justified”. The method
foliowed in this, as in the other case,
can be, on the whole, summarised in
the following code of ethics: scund
moral grounds, clean propaganda,
clear-cut and unassailable logic, talks
and negotiations and, only after com-
plete failure of these non-violent
means, the exceptional recourse to the
armed intervention.

Shri Hari Vishnu Kamath: Is he
arguing for a State of Goa? )

Dr. Colaco: I am sure that the same
method is applied to the case of China,
Pakistan and others. All of us want
to be pround of belonging to a noble
and honourable nation, with a clean
sheet and clean hands.

Mr. Speaker: 1 am very eager to
hear the hon. Member, but there are
pressures that it is not relevant here.

Dr. Colaco: Sir, I am just conclud-
ing. This is a consequence of that.
The same standards should be applied
to the inner life of the country. Cor-
ruption, exploitation, communalism and
casteism, adulteration of food and
drugs, so vehemently criticised by
some hon. Members of this House, some
aspects, 1 may say euphemistically, of
the family planning that would even
hurt the soul of the Father of the
nation, all these stains must be wiped
out vigorously from the Indian life.

Shri Hari Vishnu Kamath: Is it his
maiden speech?

Mr. Speaker: Yes.

Dr. Colaco: Moral reputation is the
most precious asset of a country. What
really matters, in this and in the other
world, is moral greatness. According
to the biblical saying, let us seek, first
of all, the Kingdom of God and His
justice, being assured that all other
blessings will be added unto us, in due
course. Let us establish in the coun-
try the Ramraj of Mahatma Gandhi—
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or, in its fuller and more transcenden-
tal sense, the Kingdom of God!

Mr. Spukér: The hon. Member has
demonstrated that Goans are very tena-
cious ang resolute.

Shri Gauri Shanker Kakkar (Fateh-
pur): Mr. Speaker, Sir, I am glad
that in view of the bloodshed and
all the consequences that followed
we were not forced to accede to a
separate State and we are now called
upon to legislate for a territory with-
in India. To that extent, I am wel-
coming the two pieces of legislation
that have been brought before the
House,

But when I go through these pro-
visions I find that there is a half-

hearted measure for giving birth to-

this new sort of a State. According to
the Constitution, Sir, there are cen-
trally governed territories and there
are States which are full-fledged
States. Here an attempt has been
made to keep it mid-way. You can
nreither call it a full-fledged State as
in the case of other States, nor can
you call it a centrally governed ter-
ritory. Therefore, I have got my own
apprehensions that this particular
attempt that is being made just to
pacify the Nagas may not go, in the
long run, to satisfy them.

There is another apprehension that
by legislating this particular Bill
there might arise an occasion for
those centrally governed territories
tc demand regular elected legislative
assemblies. Here I find that large
powers have been given to the Gover-
nor. No separate high court has been
created. In this way, that large
amount of freedom of democracy
which should have been enjoyed by
an elected body has not been allowed
in this particular Bill. How far that
is in accordance with the cardinal
principle of democracy is the ques-
tion. It has been provided here:

“If any question arises whether
any matter is or is not a matter
as respects which the Governor
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is under this sub-clause required
to act in the exercise of his indi-
vidual judgment, the decision of
the Governor in his discretion
shall be final, and the validity of
anything done by the Gover-
nor shall not be called in ques-
tion on the ground that he ought
or ought not to have acted in the
exercise of his individual judg-
ment:”

So, Sir, there is a very great
apprehension that this particular
piece of legislation may not be able
to pacify the Naga people. They can
say that they have been given a State
but still there is a break and demo-
cracy has been jeopardised to that
extent.

There is another provision. In the
case of other States it is the Home
Ministry which is responsible. Here,
the question of law and order has
been entrusted to the Ministry of
External Affairs. That too gives a
sort of sentiment that equal treatment
has not been meted out.

As T said, Sir, I welcome this Bill
only because, after all, we are going
to create a State within our Indian
Union. But I have got anothet very
great apprehension. The very fact

Shri Hem Barua: Is Parliament
feminine, Sir? The hon. Member is
saying: “if we give birth”.

Shri Gauri Shanker Kakkar: We
are creating a new State (Interrup-
tion).

Mr. Speaker: If some hon. Member
wants to speak for himself why
should there be any objection?

Shri Gauri Shanker Kakkar: Sir,
1 was saying that the very fact that
we are creating a new State will, in
the long run, give encouragement to
all those sections which are trying to
have separate States, I can under-
stand the demand for a separate State
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of Punjab and the demand of the
DMK people. That is quite illogical.
But there is a mentality in our
country that if our Government has
acceded to create a new State they
should come with the slogan saying
that if the Government can create a
new State for the Nagas why should
they not create new States in other
places. I do not mean to say that
this should not have been done. But
what is the safeguard to avoid this
disintegration in this age of integra-
tion? That has to be safeguarded. I
think the propaganda, the slogans
or the public opinion created as a
result of the passing of this Bill will
not be checked. It would be very
difficult to check it or to stop it from
giving rise to demands for other
separate States. They will at least
put up their demands with vehemence
and with force. Therefore, this
should be kept in mind and it should
be safeguarded.

Sir, when our slogan is for integra-
tion and all our attempts are centered
round this, we have to see how far
we can go with such sort of attempts
in acceding te such separate States.

Then, as this is a very small State,
whose area is very small and whose
population is three lakhs and some
thousand, it will create a great strain
on our finances. Because, the legis-

lative body would be functioning
there and so we have to incur ‘all
sort of expenses, Instead of intro-

ducing this new experiment by a half-
hearted measure, as I have already
stated, it could have been a Union
Territory and that arrangement cotld
have been in force for some time to
see how it works. Anyway, if this

particular legislation is really able to :

pacify a section which is located in
the border of our vast country, that
will help to a very great extent the
peace and tranquillity of our domi-
nion.

But if the Government think that
this is the panacea and by the enact-
ment of this particular Bill everything
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will be all right, I have to say one
thing. This measure has come very
late. It should have been done ear-
lier in order to avoid the confusion,
anarchy and heavy expenses incur-
red in establishing peace and order
in that particular area. Anyway, we
are going to have this enactment and
the thirteenth amendment to the
Constitution. So, in this case we are
having a lesser evil and, therefore, I
welcome it. But there should be a
limit to the amendment of the Consti-
tution and creating such new and
separate States. As a matter of fact,
that mentality should be curbed. We
should live in the same manner as
if they are all our brethren, our own
kith angq kin, the members of the
same family. If that spirit is created
and that spirit is allowed to pmevail
in the country then, and then alone,
can we succeed in our Five Year
Plans, in integration, in maintaining
the solidarity of this country and so
on.

With these words, as I already said,
I welcome this measure only to the
extent that it is a lesser evil by
which we were able to succeed in
preventing the creation of a separate
State headed by Phizo.

=t T A qEd - A A fauaw
AT T}, THHET A NS FET g
9% S GHET § °g WO & A% §
& gaR 3 F g Y & A g g
q TH 9N F gF FGT AGT 4T,
I aAE q I G fwar wm @
fagy owgg aut ¥ zfogm #Y afg #w
3@ A1 FI9! qH R0 FF 9w g
T foan € @7 agr &, foaar & o=
T & AR frw awg ¥ TEEEr AR
TF g6 ¥ Al wlam@ AT &1 T a9
TET A § Y wewAr Y A &Y
ST g ¥

WS 5 I F GG T TG 7
fodas @1 & g TF AN T F¥
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I9 A T F | @ § = A
FEr | afg gw @ QA0 fagwsi F
= o o fF fw e A
wifts & ford g wega forar mm &,
W gH I IIA FT A G FW
wHa | fRe st oY grer aga e s
T &, SUFT ST &7 AT T |

g @Er & f5 amm & g oS
| 4, 7 fegrm ¥ w v A
q | SR I T 4 AT | T g A
X T A A, Ag A W g e
qATET FIT IS A g HR F A S
T T F 9 4, I T F g AR
oo ¥ A3 ad fggamr & 99
F =g g 5 9% A W §@
FT A9 T GEEAY AT IATT A
i wifgd dar fr fogs o Al
¥ faar mm &0

wq g9 faaas 1 A A & av
qy § fF sEE Am Amee faguw
T@TIETE | g9y 93T ¥ AT TG §
£ 7g N AvTES fagas mET A @
R A A A R TR WE
FEHT WAL AW 92 £ I9qF FgT AT
Y SUTRT H=JT &N | Yg FA« ATH
B w7 § A wwan g A
St TEr T SFTC FT AT | a|r
FE F AE weET A e Tfed |
qY TAR AW WA §, AN A g,
A TR §, I NI F AT gE W
%, S9F ¥ qg ATMAS WAL FET
T Y TAT AT @ A AL HIE g
WATAE L F fadew w&T 99F
Wt ot ¥ fF o 773 7 W A
qfead A g smar & 1 gw fewwi
AR 9T oF s wEHE @ OE,
AT EEE wd § AR
FNE gamEd G @ § T AR
T AR g2 T for v & s
ey g
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zw fadas a7 9T 98 FY AT W
Te7 & 1 o 2 fF 33 us amm s
FY TGAT Y FAAT F TS § WX qgy
& faanfaai &1 7z s faar o & f5
g mﬁqﬁwmﬁmmm

gl @, a| § SaT WM I 99
FTATC | fF7 39F 12 517 F37 AT
2 fF 7 g E o agr A faw gy
& forar iy, g qfy anfert wanfarre
F g At griY afew agt ax A Fropae
FrSfaa ¥ o1 gRNY, IaF qIEI
g W Wit ¥ fag g g,
S CORGHE T AR
I F fagwa F faoda o 3
A amag o st & qf & fag
7% fagas weqa far man &, s9ay gf
A T T A A

I R A ag feamr gET & —

‘“Provided that for the period
referred to in clause (2) of article
371A, the total number of seats
in the Legislative Assembly of
Nagaland shall be 46 of which—

(a) six seats shall be allocated
to the Tuensang district and
shall be filled by persons
chosen by the members of
the regional council from
amongst themselves. ... .. »

it foer Fefed 1 wET @y
I A ¥ g wehwEi w1 G,
7g 9 917 = fadaw 7 § 78 smefa-
5% § | 9@ F} I A fF arfa
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[=ft 2w G a1=9]
FAMFK 9 qfE 3T T g6 @l g,
IgF wfaFrd 9K A TF WHR FT
TR § AR A FAAA A HI-
AN G\ F AT g fF @R ¥
@ fraee fear smg o

IQART 3 FT A AT & IAH
W 7Y AT Tfed I AT 9T S
fs a7 faew feam €

dfearer & S wae fear S @
¢, 99 fadas N 9 59 & 9w § 0
sifera 392(T) A & I9F mfgay
(&) #iT () st § 9 9% T2
N &T ¢ §, T g7 4fw staaT ¥ fagral
¥ faeg w5y § wie o fede
Ffrar s wfgd A W AT
T FIA §, T fF gat fadas #
ar | 49 ag W Fq & fF AmeE A
g AT RW F faar s gt
sgt qOlt d@fqa & dataw faaas &
ANME  WTT @, Jg0 98T SaF AT
e SRy F2 faar s

IgH 1 I gH AT A § ar
39¢ (T) &7 ¥ swrfaat §, SEd faar
g O § —

“Provided that if any question
arises whether any matter is or is
not a matter as respects which
the Governor is under this sub-
clause required to act in the
exercise of his individual judg-
ment, the decision of the Gover-
nor in his discretion shall be
final, and the validity of anything
done by the Governor shall not
be called in question...... ",

TF aTE a7 g9 ag freeE /W
%Y TaToeT F § Sfiew gaF wra & q@i
¥ IR B W a@ @ ufuee W §
AN T ey q|r s T g & fr
A TN fF L F

AUGUST 28, 1962 (Thirteenth Amendment) 4572

Bill and State of
Nagaland Bill

T ¥ 9t | 389 GET o g fF fae
=9l # gwa Hi ¥ favwa & faar
&, S A g TR & e g &, 9ot
@Ry R A R ®E

T TRATEH (d) (i) &S
¥ ey :

(d) as from such date as the Govr-
nor of Nagaland may by public noti-
fication in this behalf specify, there
shall be established a regional council
for the Tuensang district consisting of
thirty-five members and the Gover-
nor shall in his discretion make rules
providing for—

(i) the composition of the regional
council and the manner in
which the members of the
regional council shall be
chosen:

Provided that the Deputy Commis-
sioner of the Tuensang district shall
be the Chairman ex officio of regional
council and the Vice-Chairman of
the regional council shall be elected
by the members thereof from amongst
themselves”.

ug W T A g 0F Qo sifas
1 T I | AT IFET QAT
M, a8 I ford foam qadT fw
fragcg I e dl, e aw ¥
T &) | TF A wifaa a3 gy
g 9T T, § oo 99FT IgmA I
gy? agt F1 o=@ | ag St
ad § 7, fow awag €Y qft & fod
su #AY 3 g fadaw Safeaa fear g,
AR IR qFT T FT qh | AR 9 F
T AR, 3, ¥, L AR & ITITqT
g
fox (@) & ¥W@q

(c) no Act of the Legislature of
Nagaland shall apply to the Tuensang
district unless the Governor, on the
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recommendation of the regional
council, by public notification so
directs and the Governor in giving
such direction with respect to any
such Act may direct that the Act
shall in its application to the Tuen-
sang district or any part thereof have
effect subject to such exceptions or
modifications as the Governor may
specify on the recommendation of
the regional council”.

og FT 7 qFa & 6 39 TG Y e
wfag S @ ¢ fr @ a@w i &
wF @ Hefaaq g | SfFa a9 faias
# 7% syaeay § 5 o as@w I¥ o
WA

‘One of the members represent-
ing the Tuensang district in the
Legislative Assembly of Nagaland
shall be appointed Minister for
Tuensang affairs.”

STt eeq 99 fore & T FT A@T A ¥
TF qAT ER | Y FAT a8 FTH AG &
fe agt ¥ feal 7 ag goar 31 390
o v ag FX fear & f5 oY agr Y Oo-
F9 Fifae R SAFT AAS q”E AT
fraTeia 9T ST AW TEAET Y A
gfasr i<t o fr 98 Sa% fad faw
F@ | 78 A IR T@ ¥ & R wr
ST § £ “gregiee WO § 1 3T AR
1 gfee g § o g A g
famr & & 1 38 Qo ‘greEee we)”
g fr fom a@ N @@ a1 &
T gt F AW ARY 9 99 U qgY
Fom | @ fed F = § w3 ar
AT B A I T Ao Ay FAwT
faar s Ak QO e @R
¥ S afaFre I &, ¥ fF gat Ty
# & F agt oUf fe@ s

THA F0 A 99 I AT faaaet
R WEQE fFT A @ g AT TR
§ o5 I g T w3 &, A & @
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R, wfrgT #1 gaTHT g ar gae ad g
I AR F W F gy ERA W OF Tl
fre @ FT &z A9 F IgT & 1 F agr
T feeT aXHTT 3T ARy & A A
fFm @A AR TN T A e
A g9 OF &Y AT AT 9% w9
g fr ¥ F aOA F15 @ aw@ F
I A, WE Ao AG, T wF
¥ 3T 99, S AT, IH A AT A
FL Y TE | AT qE ¥ FIT F& q@T
F fad #1¢ faqiv sgaeqr s A A
Y KT FI HF aqAGH A1 7 |

TG AT a3 F ag N w7
SR 9 A § TAT HRT T a4 av
gAY T dfe AW Fwe g, 2
T ST AR FAS &Y AT, FfT &
aga fararan ¥ frdzw w5 5 & 9aa
T ¥ FEHE TG §, Fife W ® T
Ft 7 faar 7 aY o g I T
§ F g FASQ T araw q T R
™ T ) AG WA fF q® Ty
T A F FAAR F §, AHGT TG
F § 1 9 AT § 6 AR A o st
ft #R =T sewEaE § 3%
QT FA T fod ow ag ¥ s R
R 5@ @ F gawfas gET )
AT T G qg AR FT Y T |
IY I AT AT, FRA AL gAMM1
N F AT fip 79 R F 9 A qa-
a fr F afoge gfs & ar § Far
grag &1 %R sureT weEy g6 £ 5w
TRE | A AT fq90F T ATH AT
T FY WIF FCH F9a% A0 I |
WY qHT W TN S AT =
frardam

Mr. Speaker: Dr. Aney. I might
inform hon. Members that I will be
requesting the hon, Prime Minister
to reply to this debate at 4.30 and at
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about 5 o’ clock there will be voting
on the motion for consideration. I
am forewarning hon. Members so
that they may have this information
in time and may be present if they
want to be present.

Dr. M. S. Aney: Sir, I wholeheart-
edly welcome this Bill. It is in a
way a concession made to the people
of Nagaland after a good deal of
time. But the gratifying thing about
what is being done is that it is on
the agreement that was arrived at
between the Naga people themselves
that their own demand has virtually
been embodied in this Bill. What
should be the constitution for the
people, what should be the status of
the people in a given nation is a
matter more or less to be determined
by the people themselves. In the
case of Nagaland the hon. Prime
Minister has observed this principle.
They fought for something and this
has removed all suspicion from their
minds about their being maltreated
or being neglected. The hon, Prime
Minister has taken the proper step
in ascertaining their views, their
thought and their demand. Judging
them from the resolutions passed by
their own Convention as also from
their memoranda and deputations
which they sent to the hon. Prime
Minister, he has arrived at the con-
clusion that a State with the kind of
autonomy that is embodied in this
Bill should be given to them. It is
with their agreement that the State
is coming into existence. The main
point is that it is with their consent
and in conformity with their demand
that this Bill has been drafted and
the State is being created.

Generally, I find that the tendency
is that if there is a demand for a
separate State, many people rather
feel a sense of horror at the same
and do not go into its merits. It is
a fact that when some people make
a demand for a new State they feel
it like a horror and even suspect the
motives of those who make a demand
of that kind. It is due to mothing
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but short inertia. There is a kind of
thing which is known as inertia which
means what is going on is all right.
They are not prepared to make a
departure from that because of the
inertia which is in them. Inertia, no
doubt, is a good virtue Dbecause it
helps the cause of stability to some
extent, but it is also one of the
greatest obstacles to any progressive
thinking and action on the part of
the people.

The Nagaland people had been
misled by some of their leaders and
were likely to be a source of great
menace to this country. Ultimately,
they have been reconciled and will
now have a State of their own. There-
fore 1 welcome this Bill. It will give
an additional State to the whole of
India. Some people think that if you
create a small State, you create so
many different States. If there are
many pillars in a building, they hold
the whole building. They are a sup-
port. The number of pillars does not
weaken the building at all.

Shri Sonavane (Pandharpur): It
will be all pillars and no building.

Dr. M, S. Aney: It is some new
kind of engineering. It is better to
go by the old idea of having support.
However, in this speech I am not
advocating my demand for the forma-
tion of a separate Vidarbha State for
which I stand and which is the appre-
hension of my hon. friend there. That
is not my object today.

The second thing is this. We are
running a democratic State and the
Naga people are living on the border.
To leave them discontented or un-
satisfied is a source of greater danger
than to make such an effort to win
them over and make them loyal
citzens of the State If you
look at it from this statesman-
like point of view, you will appreciate
that the step that has been taken by
the Prime Minister is one of great
statesmanship and of lasting interest
and benefit to India as a whole.
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The situation that has been created
on our border is very dangerous. China
is there, and other friends are also
there who are seeking for an opportu-
nity to find out some kind of excuse
for interfering with our affairs.
Therefore, want, on the border, men
who are fully contented, and who are
satisfied, and who are loyal, and who
are prepared to be one with us and
stand by us both in adversity and in
prosperity. We want people of that
kind on the border, and the step that
the Prime Minister has taken is no
doubt a step that will lead us in that
direction.

Some people think that the rights
given to the new State are not suffi-
cient enough. 1 take it that this is
only a provisional arrangement. The
Prime Minister has stated in his speech
today that after some experience, if it
is necessary, they may get all those
rights which other autonomous States
have got today and they may become
a full-fledged State. Or, perhaps, some
other idea may strike them at a later
time, and they might think of assimi-
lating themselves with some other
neighbouring State also. Al] that will
come out as a result of the experience
that they gain in the course of the
years. But, now, a good beginning
hag been made, and I heartily welcome
this Bill for this reason.

As regards the other provisions of
the Bill, I have looked into thosc
things. 1 feel that in the present
circumstances, it is better that the
jurisdiction of the Assam High Court
extends to the new State of Nagaland
also. Of course, there is also a com-
mon Governor, but that is for other
purposes. So far as the High Court is
concerned, the High Court is common
to Assam and Nagaland. That is be-
cause the laws, customs and usages are
all maintained intact. I like that pre-
cedure for this reason. After all, if
there is to be reform, the demand for
that reform must grow among the peo-
ple themselves. If their laws, customs
and usages are specially different from
those of others, then they may not like
that. But so long as they feel that
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those laws, customs and usages are
good, and they are doing them a ser-
vice, and they are keeping them all
united as a solid people, we ourselves
should not put any difficulties in their
way.

At the same time I want to make
one suggestion. At present, there are
some foreign agents or foreign ras-
sionaries who are there, and for the
sake of conversion, in the name of reli-
gion and in the name of many other
things, they are creating conditions by
which the customs and usages etc. of
the Naga people are being changed,
and changed in such a way as to de-
natioalise them. 1t shall be the duty
of the new State of Nagaland to guard
the people against this danger. We
have heard these reports very often,
that particularly in these regions as
well ag in certain regions of Bihar, the
foreign missionaries are making those
efforts. I do not want to mention the
name of any particular church, but it
is a fact. As a Governor, I had to look
at those conditions in those days. I
think that it is necessary that we must
encourage our people to start institu-
tions by which the missionaries estab-
lish contact with the people, and be-
friend them. But we are not doing
that One of the duties of the welfare
State should be :that after having
created this new State, we have to see
that the people’s loyalty to their State
will grow, and their loyalty to the
whole of India will also grow. I feel
that some effort should be made in this
direction. We should try to wean the
people away from those reactionary
forces which want to create religious
fanaticism and which have a tendency
to take the people away. That sort of
thing should be checked, and such bad
forces should be curbed.

From this point of view, the creation
of this new State will be a great boon
to the people there, and it will also be
a source of strength to the Indian
nation.

With these words, I give my whole-
hearted support to this Bill
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Shri A. C. Guha: Mr. Speaker Sir, I
think that except one Member, prac-
tically all the Members who have
spoken have supported this Bill. 1
also lend my ful] support to this Bill.
But I think that every Member has at
the back of his mind this idea that
under the circumstances, this is the
best that .we could have done. No-
body would say that by itself this s a
progressive step or that it might lead
to anything for the fuller integration
and consolidation of India, particularly,
of the eastern regions. This matter
was discussed in the Assam Assembly
and practically all the Members ex-
pressed their dissatisfaction with ihe
provisions of the Bill. They have only
passed a resolution noting that the
Government js willing to have a Bill
like this enacted. Shri P. C. Borooah
from Assam also expressed his dissatis-
faction with the provisions of the Bill.
At the same time, I would like to re-
mind him of what the Chief Minister
himself stated in this connection. He
said that it was no use blaming the
Government of India for all the steps
we are going to take now, but blame
should also be shared by those ras-
ponsible in Assam. He said:

“If there be any fault for which
we have reached such a stage, well,
let us be all fair and share it equi-
tably”.

Then he said as Chief Minister, “I
blame myself more for what has hap-
pened in regard to Nagaland”.

It has been contended in the Assam
Assembly that the creation of Nagaland
would weaken our defence on the
north-east-frontier. 1 do not agree
with this view. The north-east-fron-
tier was during the British rule not a
very active or live frontier. The live
frontier was the north-west frontier.
The north-east frontier was more or
less a dormant frontier. But now I
think it is a very active and live fron-
tier and no defence in that frontier can
be called satisfactory if there are dis-
contended elements residing in that
area. The vontentment of the people
of the frontier region is the first neces-
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sity for the security and defence of
that frontier. From that point of view,
it is envitable under the circumstances
that Nagaland should be separated
from Assam.

In the debates in the Assam Assem-
bly I find one very significant phrase.
Assam wag called particularly during
recent years a ‘problem State’. It has
the problem of the Pakisian frontier,
the problem of the China frontier, the
problem of the linguistic minorities
and dissensions between the linguistic
groups. In the course of the debate
there one Member calleg Assam a
‘problematic State’. Shri Borooah also
more or less followed that line of
argument. Parts of Assam are being
separated. NEFA has been separated.
Of course, it would not be correct to
claim NEFA ever as an integral part
of Assam. It was always created as a
separate administrative unit under the
direct control of the Governor of Assam
and previously under the Governor-
General of India.

Now Nagaland is being separated.
The Naga area—not the Tuensang area
—was within the administrative area
of Assam. Just beyond the frontier on
the Burma side, there are also certain
regions which even during the British
days were called ‘unadministereq re-
gions’. Quite a number of Nagas are
residing there. That has made the
position very difficult, because Nagas
come over this side and then go into
Burma and take shelter there. It is
difficult to trace them. The difficult ter-
rain also precludes military operations.
It was all along the policy of the
British Government to keep the Nagas,
the tribal areas, separate from India
or from the plains people. This Naga
problem is the legacy of the British
imperialist policy. It will not be quite
correct to put all the blame either on
the Government of India or on the
Government of Assam. Of course, both
the Governments have their share of
the responsibility, as also this House,
but we should consider the problem
from the prespective of the past legacy
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which we have got from the British
imperialist policy.

16 hrs.

Another point in this connection is
that the problem should not be consi-
dered to be whaolly localised to Naga-
land. The problem is expanding. The
Government should make some deci-
sion before it is too late. For these
13 or 14 years the Nagas have been
almost in a rebellion, and it was not
a pleasant task for our Government to
have any military operations against
our own citizens. I must say in this
connection that the Government have
acted more with the intention of con-
ciliation and consolidation than with
the purpose of having a military vic-
tory over the hostile Nagas. However
difficult the terrain, it would not
have been difficult for the army of the
Government of India to obtain a com-
plete military victory over the 360,000
Nagas and to have peace, peace of
the grave it may be called. But any-
‘how we could have established law
and order surely, but the Govern-
ment have proceeded on the basis of
conciliation and winning over rather
crushing down the people there. From
that point of view, the Government
should consider what their attitude
should be regarding the claims ‘made
by other tribals.

Only yesterday’s paper gave a big
description of a conference held by
the hill leaders planning civil disobe-
dience for a separate State of their
own. One Member of Parliament,
Prof. D. G. Swell, attended that con-
ference. Apparently that conference
had his blessings. Further, in the
Lushai Hills, now called the Mizo
area, there is I think something like
another Phizo appearing, claiming a
completely separate and independent
State of the Mizos. These are the pro-
blems on the fromtiers. I think the
Assam Government and the Govern-
ment of India should make a definite
policy decision before things move
further. The tribal people who are
virile, active and loyal to India,
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should be given their real position
within the Indian federation. The
Assam Government also have to make
their choice. In spite of all that may
be said in favour of the Assam Gov-
ernment, of the difficulties that they
have to face in dealing with different
‘minorities, it should also be admitted,
as has been admitted by the Chief
Minister of Assam, that there has been
a failure of leadership and statesman-
ship in dealing with the problem be-
fore the problem became so acute as
to make g sort of surgical operation
necessary and essential for the safety
and security of that area. So, I would
plead with the Government that an
early decision should be made about
the claims of the other hill tribes and
also of the Mizos.

According to the report of the States
Reorganisation Commission, the entire
area including Tripura was to be put
under one Government. Then Tripura
objected to that, Assam also resisted
that, therefore that was not given
effect to. I think even now a liberal
federation of the plains people at least,
if the hill people are determined to
get out of the Assam administration,
should be considered at an early date
before any further bitterness is
created. But there should be a con-
solidateq State of the plains people
and Government should make a move
in that direction.

Before concluding, I like to men-
tion one thing. During the last 4 or 5
years, rather from 1957, Government
have been moving towards the separa-
tion of the Nagaland and forming
Nagaland into a separate State. At
the same time, Government have also
been doing consolidation work in that
region. I find from the Statesman
Year Bdok, from 1956 to 1960, the
Government of India have spent about
Rs. 27.86 crores for the educational and
medical services, drinking water sup-
ply, for elctricity and for roads. T
think we should not grudge this con-
tribution from the Central Government
for the development of that area—not
only of the Naga Hill areas but of
al] the other tribal areas also,
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Lastly, I should like to say one thing.
Government should even now consi-
der whether the Sixth Schedule of
the Constitution has led to the consoli-
dation of that area or has led to the
further disintegration of that area. I
suggest Goverrment should take some
policy decision about the Sixth Sche-
dule either to give the whole hill
people a State of their own or abolish
this Schedule altogether and make
them an integral part of the States
along with the plains people. It is
no use keeping them as separate and
-yet not giving them an opportunity
for separate administration,

Shri Basumatari (Goalpara): Sir, I
rise to support the Bill whole-hearted-
ly. I also thank our Prime Minister
for his untiring effort to settle this
matter in this way after negotiations.
There has been no time when the
Naga Hills were not separate from
Assam’s general administration.

If you go into the history, you will
see that it was not so even in the
British time. They were kept under
the excluded area of Assam. Prior
to that also, when Assam waseruled
by the Kacharj rulers, they were
separate from the Assam administra-
tion under the Kachari Kings from
whom the Maharaja of Cooch Behar
and the Maharaja of Tripura come.
At the time of the Ahom’s subjuga-
tion from the Kachari rulers also the
Naga people were not in the general
administration. But the relations bet-
ween the people of Assam and the
Naga people were very cordial. It was
said that in 1954, when the Naga
Goodwill mission came and visited all
parts of the districts and won the
hearts of the leaders, they called the
Kachari King Mama, meaning mater-
nal uncle. That was the relationship.
This Naga word itself is of Kachari ori-
gin. Therefore, there is no point to
be sorry about separation. Now, we
have to see how to keep them in a
united way in India.

Many hon. Members have referred
to the failure of this Government and
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this and that. Particularly, Shri Hem
Barua said that the Congress Gov-
errment failed. But I must say 1 >
not only the Congress Government’s
failure. It is the failure of the whole
leadership of Assam. The Assam peo-
ple never associated with them. Even
during British regime they were kept
aloof. Therefore, we cannot blame
only the Congress Government. I feel
that in the machinery of Government
there might have been some difficulty
by which they cannot mix freely. But,
there are people who could mix free-
ly. The blame should not be on one
party. The other leaders are also to
blame. They must go to the people
and mix with them. They never mix-
ed with the people of Nagaland and
this is the result of that. We have
not been able to win over the hearts of
the tribal people.

I cannot agree with Shri Guha who
says that there is no statesmanship or
leadership and all that. I do not know
what he means by that. It depends
upon how people are dealt with. The
Nagas and the tribal people are so
simple and unsophisticated; it is easy
to win them over. Our Prime Minis-
ter has often said that they should be
allowed to grow on their own lines so
that they would not despise their past.
But in the actual administration that
was not the approach. Therefore, sus-
picions arise in the minds of the people.
We should therefore be very careful
in dealing with the tribal people who
have been negelected by the superior
community for ages. This is a deli-
cate question. I am glad that the Naga
people have been given a separate
State. But I may not be supported by
many people if I say so. Now that
they will have their State on their own
lines, they should be allowed to deve-
lop and strengthen India. . Everybody
heard what our hon. Parliamentary
Secretary said about the history of
Nagas and how this trouble started.
There was a time. Immediately after
Independence, they wanted; they
were very anxious to come and meet
people in plains. There was some
difficulty. Even the hon. Prime Min-
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ister was not advised by the Govt. of
Assam to meet the Naga when he came
there in 1952. They also wanted to
meet the Congress President. They
could not. Then certain events were
there. Al that lead to suspicion in
their minds and so trouble started.
From the very beginning, the way of
administration and the way of dealings
were not proper.

The Nagas are a simple people they
are hardworkers. They are united.
Their unity can be compared with no
one else’s. They cannot work alone;
they work collectively. If one sort of
a sound is made, it is enough to col-
lect people in hundreds even from ten
miles within a short time. You can
well imagine the unity of such people.
They should be dealt with carefully.
Therefore, 1 cannot say whether Shri
Hem Barua was correct in saying that
the Government of Assam had gone
wrong. I blame the leaders them-
selves, in Assam. They claim Assamese
as their language for exchanging
views amongst themselves. Now
the language problem comes in.
That language is really a mix-
ture of tribal languages. But
the difficulty is that they do not
admit that it is a mixture of tribal
languages? That will be accepted by
the tribals. There was a great man,
Muhapurush Shankar Mahadeo who
wanted the unity of the communities
and he discussed the question there.
The Assemese *who are called Assa-
mese now, are all from outside. Only
the indigenous people, the tribals
were in Assam. Assemese itself is a
mixture of all the tribal people. Now
Bengali language comes in and we
had that trouble. I do not want to
say about that now. The plain tri-
bals have their own distinct culture,
language and everything, still they
accepted Assamese language for the
greater interest of the country. So, it
has nothing to do with language.

Finally, I welcome this measure
which has been accepted by our Gov-
ernment. It is at the right moment
that our Prime Minister took this de-
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cision. It is very encouraging. I
wish the Naga people develop in their
own way and in due course unite
with Assam. I wish them all success.

ot gl ey (ART) A=
TEET, I 9 F A AT ¥
AAE TF @A 2T @ I i
A & fog Y fawr s @, g &
g gurE FaT E |
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FIE FHATET A FT TS | THAT 7 T
1T N T HEGA F1 T F a0 AR
1 o dfa-faw ok wraeT &
TOF F TN TH AT T2 F G A
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TSt gRaT fas |
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qfad T |1 FAT & W ST F7 55 T=FF
gdr & 7 & 9 qu w7 ¥ fo@
SAAA i 55T & Ji UF THI 1 U3TY
hT AT & W) Wi w7 T ©
qrEt @ HI S w19 AT 91T g &,
Fi A FTF TATT a7 g7 8, IT F1 AY
| LY 94T § | & I Wi smer
FTUW AT 91 & W g 9ma
A A FiE AT FH | g T W@eqTA
gy & s Wiews g § qar et 9%
fufefaes y3faat w=mt & 37 sz
q & Tl F1 faqzru #@ & fag
TAT AT TAF Fid §, AL VW g
%, AfFa forgeam & st AR §,
I3 X wiafafees G4 oTE SarEEr
F1 frafor g F3ar 92 & #wk S9
& ) 99 B ¢ 7R F§1 aT
F g @), s Ffaa & g Y g #1q
FAT &, g @l F faE gA &,
3IF FY qET F), 3T KT ATHEH FT
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qZA A A A T AT TR 7
" qz fearsa ¥ ¥ UF 9 gF IR &

This Assembly is of the view
that the provisions of the State of
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Nagaland Bill, 1962, are not con-
ducive to the aforesaid objectives.

ug &% § f%F Sigia g% Al
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e & fiv 1S aEea g fea 11 |
qH AT F Whedwa w3 FW
o @t gt wfaw ) @ #T, @
faFs = g AT 5 ogH faegw
$3 @ FO whed, B @ § A
TEFIFE AT A )

w0 H F gar §r FEAr A §
fF a7 W fad AnET € TG 9™
F arX ¥ AT &, 3g 7€ WA A7 A9

BHADRA 6, 1884 (SAKA)

(Thirteenth Amend-4590
ment) Bill and State
of Nagaland Bill

g dfeqrst QuIFFI@ AT FT
afeeg fagm & fF ag swisst &1 fHaar
Wz 37 § AR SutEfes O ¥
DFMFETIRT § 1 AT
FwEar § 5 5@ w4l i 7 3w Af
& aar IF AR IqF odgefd ¥
qig T faar s

o ¥ & A9 F gER 4T §
S ST AF A1 &1 AT feaT
Mr. Speaker: The hon. Prime Minis-
ter.

Shri Bade: Sir, I have moved an
amendment. I may be given some
time to speak.

Mr, Speaker: If his leader wanted
to speak, what could I have done?
Why did he not put himself on be-
half of the party?

Shri Bade: I have given an amend-
ment and, therefore, I may be given
five minutes.

Mr. Speaker: There is no inherent
right.

shri Bade: He has not taken the
brief to plead for my amendment.

Mr. Speaker: That is a different
thing. The party must have acted in
a manner....

Shri U. M. Trivedi: Sir, he has
moved an amendment and therefore
he must be allowed some time.

Mr. Speaker: I cannot allow two
speakers. The leader has spoken.
Now he cannot be allowed another
opportunity. Because he has moved
an amendment, he has no special
right that he must be given an oppor-
tunity. ] first asked him because he
moved an amendment. But then the
leader said that he wanted to speak
and, therefore, I gave him that time.

Shri Bade: That was wrong, Sir. I
may be given five minutes.

Mr. Speaker: If he can finish with-
in five minutes I can allow him.
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Shri Bade: 1 can finish In five
minutes.

TN WIS, U3 I AT T
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FT qgg ST qE X & T § 1 W
¥ dr agg W < foar ¢ fF ames
FHFIR AT g gw o
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wfeT 1 S AR o EEfEE, befE,
et o wfew ¥ @y § oA
FifeegTm #, I AT F AT
TE AASHH § W & A G, W A
oo fFay w5 AT § F oweT
Luceiicicit |

Shri Jawaharlal Nehrn: Mr. Spea-
ker, Sir, the House has on the whole
welcomed these Bills. Some hon.
Members have pointed out some de-
fects in them and have suggested some
amendments. I shall deal with them
a little later. But on the whole every
hon. Member who has spoken, except
one or perhaps two, has welcomed

the whole idea underlying these Bills.
I am happy about that.

Before I deal with these Bills I
should like to say a few words about
what our fundamental approach should
be. That approach has been, not
from today but from the day of inde-
pendence and even before that, that
we shall build up a united India with
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the goodwill of the Indian people
preserving the variety of India in its
unity. That has been the approach
and not the approac’h’ fundamentally,
of the hon. Member opposite, Shri
Trivedi, who believes in everything
which divides India although he talks
about the unity of India. I was amaz-
ed at the crudity of his approach and
his expressions in the House today
which, if given effect to, would split
India into a thousand fragments. He
calls himself a nationalist and yet his
nationalism is confined to the frog-in-
the-well policy where he believes that
he is a nationalist and everybody else
is not a nationalist; the Muslims are
not nationalists; the Christians are not
nationalists. Everybody who is not a
Hindu is not a nationalist. Apparent-
ly that will be the next stage.

Snri U. M. Trivedi: That is not what
I have said. I never meant that.

Shri Jawaharlal Nehru: That is
what he said about Muslims to my
ears. But I am very glad that he
does not believe in that.

So, I take it that Shri Trivedi be-
lieves that India consists of Hindus,
Muslims, Christians, Buddhists and
atheists and that everybody who lives
in India is a fullfledged nationalist.
Let us understand that.

Shri U. M. Trivedi: Everybody who
believes in India and believes him-
self to be an Indian has got a right
to live in this country. That is what
1 believe in.

Shri Buta Singh (Moga): Please do
not forget or try to neglet the Sikhs.

Shri Jawaharlal Nehru: The hon.
Member has now defined his creed.
Everybody who lives in India and be-
lieves himself to be an Indian has a
right to live in it. That right, of
course, he has in law in spite of Shri
Trivedi. But the point is whether he
is in any way in his opinion any the
less nationalist than he is. I think
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personally—and I speak with great
respect—that he is not a nationalist—
I mean Shri Trivedi—because nation-
alism is something which includes
everybody in India.

Shri U. M. Trivedi: To make that
statement that I am not a nationalist
is going too far.

Shri Jawaharlal Nehru: I said so
with all respect. Natiomalism cannot
be confined to a religion, however
great that religion may be. Nationa-
lism is something to the nation and
everything pertaining to that nation
comes within its scope. The hon.
Member and some others, perhaps
very few in this House fortunately,
and some outside believe in that and
talk in terms of nationalism as if that
was their private preserve and. every-
body who did not fall in line with
them is outside that domain. That is
the mind which I can very well un-
derstand, does not appreciate this Bjll.
It talks about disruption. The hon.
Member who spoke last went on talk-
ing about disruption because a State
was being created. I do not under-
stand that. I am not quite sure if
his idea was that India should be one
unitary whole and the creation of a
State is disruption. He did not say
that but I think this was the trend of
his argument. I do not understand
that. That is fundamentally opposed
to our approach which is that the
great variety of India should be con-
taineg within our .unity. India has
grown great in the past and has lived
thousands of years. If India or the
great men of India in the past had
followed the policy suggested by the
hon. Member opposite, India’s great-
ness would not have risen to the
heights that it did. Indian culture
spread all over Asia. Indians went
abroad. Others came here, and they
were absorbed here. Their ideas
were absorbed; their religions were
absorbed, so that India is a country
of many religions which are all Indian
in a sense because they have been
here for hundreds and hundreds of
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years. India is not a one-religion-
country or a one-language country.
These are the varieties that have
come together to make this great
Indian nation. And what makes an
individual or a community or a nation
great is its wideness of vision, its
receptiveness, not its exclusiveness,
not untouchability. Unfortunately,
exculsiveness came to India and made
a very great people narrow-minded
and small and led to their fall.

Well, I hope that we aim in a diffe-
rent way, in a different direction. We
are not exclusive. And I hope that a
time will come, as it is rapidly com-
ing, when even nationalism is not
enough. When people are going to
the stars and to the moon and all that,
nationalism_ that is, the concept of
national boundaries etc., is getting
rapidly out of date. However, that is
not for the present. And, therefore,
our whole approach has to be to wel-
come all people who live in India as
of one family, whatever religion they
may belong to, and whatever customs
they may have, and work In co-opera-
tion with all.

This Bill, as I stated, is a right Bill.
1 am talking on the merits of the two
Bills. But, apart from that, it is the
product of an agreement, an agree-
ment not only based on the original
sixteen-point memorandum which
came two years ago, which Mr. Im-
konglibo Ao brought here with his
colleagues. But even after this Bill
wag drafted it was largely by agree-
ment with their representatives that
is, the Naga leaders, who came here
and had seen it, so that many of the
criticisms made in regard to some
provisions in it are rather beside the
point.

For instance, some of the criticilsms
made were about the Governor's
powers. First of all, we should rea-
lise that so far as this Bill goes, it
establishes a full-fledged State. It is
not a restricted State. It is a full-
fledgej State with certain temporary
restrictions. The temporary restric-
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tions are, first, in regard to the law
and order situation, secondly in regard
to certain finances, and thirdly in
regard to the Tuensang district. These
are the three where there are tem-
porary restrictions. For the rest, it
is a full-fledged State.
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Now, in regard to the first restric-
tion in regard to the law and order
situation, hon. Members will realise,
as our Naga friends realise, that the
situation still in Nagaland is one
which is not quite normal. It has to
be dealt with abnormally. We hope
that it is much more normal than it
was, but it has to be dealt with ab-
normally. Therefore, it is desirable
for the Governor to shoulder that
burden partially; of course, partly,
the Ministry there will shoulder the
burden, but it is not right to leave
it to them entirely; it is a heavy bur-
den. In regard to that, it is stated
here that as soon as the conditions
return to normal, the Governor will
report to the President to put an end
to these special provisions, so that it
is a temporaryv provision which is
necessitated by the conditions of to-
day.

As for finances, we have rather an
odd position here. These finanzes
mean, apart from small sums, the
moneys given by the Central Govern-
ment by way of subvention. Of
course, subventions are given to other
States too, but a great part of their
expenditure comes from their own
revenues. But, here a small part
only comes from their own revenues.
Since large sums are going, it was
thought that the representatives of
the Central Government, or call them
what you will, should be partly res-
ponsible for the disposal of these
funds, which mostly, goes, of course,
for developmental works. It requires
some experience and some judgment
as to how to do it. They can raise
their own revenues. All revenues
will, of course, be spent with their
concurrence. The final decision in a
matters of this kind will temporarily
be the Governor's.
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As for the Tuensang district, what-
ever has been put down is word for
word what was suggested by the re-
presentatives of the Tuensang district
and agreed to generally by the Nagas
leaders. For various reasons, into
which I need not go, the Tuensang
district people require it. They want-
ed it. We agreed to it. It did not
strike us to have special provisions
for them, but when they wanted it
and when the Naga leaders agreed to
it, we had no choice in the matter,

So far as the Governor is concern-
ed he is not some Grand Moghul
sitting there and doing things. The
Governor is the servant not only of
the Central Government, not only of
the President but of this Parliament.
He has always to function under
strict limitations and whatever he
does comes up here and before Gov-
ernment.

Shri Bade: If there is a difference
of opinion, the Governor’s opinion
will prevail. That is the provision
here.

Shri Jawaharlal Nehru: Shrimat!
Renu Chakravartty asked: why not a
separate High Court?; why not a
separate Governor? Well, why a
separate High Court?—I ask. Here is
the High Court of Assam which, I am
glad to say of all High Courts in
India, has no arrears of work.

Shri Hari Vishnu Kamath: Because
it is very efficient.

Shri Hem Barua: That shows how
smart we are.

Shri Jawaharla] Nehru; To create
another High Court therefore a rela-
tively small area, with not enough
work, with very little work, is hard-
ly worthwhile. Of course, it is open
to the High Court, specially it is
always open to the Chief Justice, to
have a Bench there or do anything
of that kind. That is a different
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matter. But it would not be worth-
while from any point of view to in-
crease the number of High Courts for
such small areas.

As for a separate Governor, there
is nothing in these draft Bills which
prevents that. At the present mo-
ment, I think it is desirable to have
the same Governor, I do not say it is
likely that it will continue to be—
desirable. But I say that there is
nothing to prevent that.

There is another thing. The Gov-
ernor of Assam has a special respon-
sibility in regard to NEFA. The
North-East Frontier Agency used to
include the Tuensang region that was
separated two or three years ago by
Parliament. Conditions are different
In the two places. Nevertheless, he
has a special respons!bility. That is
why, if I may say so, we have to take
very special care about whom we
send as Governor to Assam. He has,
of course, the same functions as
Governors have elsewhere plus some-
thing plus NEFA....

Shri Hem Barua: The Governor of
Assam is the most heavily worked
Governor in India.

Shri Jawaharlal Nehru: Yes, he has
heavy work and great responsibilities.
We have had a very eminent Gover-
nor who has done very well and we
are sending very soon a very experi-
enced public servant there, because
he has to face difficult problems.
Therefore, it is purely from the point
of view of practicality that it is de-
sirable to have the same person as
Governor of Nagaland. Of courss, he
is Governor of Nagaland because he
1s separately Governor of Nagaland,
but there would be no point in p-
pointing a Governor there who, the
chances are, would not be so experi-
enced.

Shrimati Renu Chakravartty: What
would be his seat of office? Will it
be Shillong or Mokokchang in Naga-



4601 Consiitution

land? When you are giving him such
Jarge administrative functions—not
enly political functions, but also ad-
ministrative functions—would it not
be better that you have a separate
Governor?

Shri Hari Vishnu Kamath: By rota-
tion. He will function in both places
by rotation.

Shri Jawaharlal Nehru: He will go
to both places.

Some hon. Members thought that
by creating this Nagaland the finan-
cial burden would be very great,
Rs. 4 crores, but they did not seem
to realise that those figures, that that
burden is more now. The fact is that
the area that is going to be called
Nagaland has been separate, a sepa-
rate entity all along; nothing is being
separated. It was separated some
time back, some years back, it
has been functioning like that. Now
that separate entity is being given 3
certain name. The separation does
not take place now. It took place
years ago, but it is given some auto-
nomy, and the amount, what has been
spent on that separate entity thus far,
1z likely to be spent in future. The
separation again does not add to the
expenditure, at least I do not supg.se
it will add very much.

Then, some one asked me about
NEFA and Manipur and Tripura.
NEFA stands on an entirely separa.e
footing, and so far as we are co..-
cerned, we have, at the present m.-
ment, no particular intention of
changing the administration there It
is not very easy to apply some gene-
ral rules everywhere regardless of con-
ditions. So far as Manipur and Tri-
pura are concerned, presumably fairly
soon, my colleague the Home Minister
would put forward suggestions or
proposals for the Union Territories,
and those proposals are based on
giving them a large measure of auto-
nomy.

I really do not know why I should
take the time of the House when the
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House is so agreeable to these Bills,
but I would like to say that some-
thing has been said abeut Assam,
about the Assam Assembly resolution.
It is perfectly true that the Assam
Assembly viewed this question with
some distaste, and the resolution they
passed was presumably passed with
some reluctance, but we must recog-
nise first of all that this was not a
new thing for the Assam Assembly.
This very Bill which has come up
today was envisaged more than two
years ago, they knew it, we knew it,
it is not a surprise to them.

Secondly, whatever they may have
had in their hearts, this area was
separated from Assam some years
ago completely. They had nothing to
do with it in the last two or three
years. It is only recognising a fact,
and recognising another fact which I
am prepared perfectly to admit, as
we should admit whenever there is
some failure on our own part. What
happened in this Naga territory, and
the troubles we have had and tae
Naga people have had, have distres-
sed us exceedingly, distressed us for
a variety of reasons, because firstly
any such problem distresses one, and
secondly, that we should have to use
the military and our police force to
deal with people is always distressing.
But what I was going to say was this,
that in some measure at least, the
fault was ours and that of the Assam
Government—I am including both the
Central Government and the Assam
Government, It may be our fault
because we did not pay enough atten-
tion to begin with. We were busy
after independence with our own in-
numerable problems, and perhaps
if we had dealt with it, and if the
Assam Government which was direct-
ly in charge had dealt with it, some-
what differently, the consequences
might have been different. That may
be. I am not blaming anybody,
because I am including ourselves.
There it is, but a certain situation
having arisen, we have to find a way
out of it. There is no use getting an-
noyed at everything that hapens. And,
I do think that the way out which
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we have found is a good wav on the
merits and it is a good way above all
because I think it is satisfactory to a
great majority of the Naga people.
And, what is more, it will, T earnestly
hope, bring about not only superficial
changes but changes of heart among
the people so that there may be co-
operation between 21l of us.

It is interesting to see, talking about
the Assembly. that the two Members
—as far as I can see only two from
Assam spoke—have supported these
Bills heartily and fully. And, the
speech which I am sure all hon.
Members must have listened to with
great interest here, was the speech
from my young colleague, the repre-
sentative from the Nagaland itself.
He spoke with fire, young as he is
and with greater authority because
he comes from that place, and knows
the place and he knows the peoplie and
he is one of the people. Therefcre, I
venture to say that these Bills should
be formally approved and passed as
they are.

Mr. Speaker: I will now put the
amendment of Shrj Bade first.

Shri Bade: Yes, Sir; both the
amendments.

Mr. Speaker: 1 will first put the
amendment regarding the Nagaland
Bill because I have said that the
division wlil take place at five.

The amendment was put and
negatived.

Mr. Speaker: Then I will put the
motion to the vote,

The .question is:

“That the Bill to provide for the
formation of the State of Naga-
jand and for matters connected
therewith be taken into consi-
deration.”

The motion was adopted.
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Mr. Speaker: I will now put the
second motion also.

The question is:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

This requires a statutory majority.
as hon. Members know. If there are
some Members outside we may ring
the bell. Every hon. Member shall be
in his seat.

Shri Hari Vishnu Kamath: Shall
we go into the lobbies or will the
votes be taken by the automatic
machine?

Mr. Speaker: If the auicmatic
machine works, we will try.

Shri Hari Vishnu Kamath: It often
does not work; it is much cafer to go
into the lobbies.

Shri Tyagi: It is not necessary un-
less a division is called for.

Mr. Speaker: If it does not work,
then we shall distribute chits 1o the
hon. Members and collect them.
Before that I have to put Shri Bade's
amendment to this Bill to the vote of
the House. I shall now put Shri
Bade’s amendment ‘0 the vote of the
House.

The amendment was put and
negatived.

Mr. Speaker: Now, I shall put the
motion for consideration.
The question is:

‘“That the Bill further to amend
the Constitution of India be taken
into consideration.”

The Lok Sabha divided.
Some Hon. Members 7r0se—
Mr. Speaker: One by one.

Dr. Colaco: Sir, I vote for ‘Ayes’;
my machine is not working and so it
has not been recorded.
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Shri Tyagi: How is that possible?

Shri Kappen (Muvattupuzha): Sir,
My vote has not been recorded......
(Interruptions).

Shri Tyagi: If one has pressed the
‘ayes’ button, how can it show ‘no’?
It is his mistake. The machine is
working.

Several Hon. Members rose—

Mr. Speaker: Order, order. T have
been advised to ask those hon. Mem-
bers who have worked their machine
and whose machine also has respond-
ed but who have recorded their votes
wrongly to write and let me know
their voting. About the others whose
machines have not worked, T will

[Division No. 2 AYES
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certainly take down their votes. So,
only those whose machines had not
worked may stand those who tried
their machines but the symbols are
not there,

Some Hon. Members rose—

Mr. Speaker: Well, there are éight-
teen hon. Members standing. These are
all Members who have tried to work
the machine, but the signs have not
come in here. .

17 hrs.
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Shri Lonikar (Jalna): My vote has
not been recorded.

Mr. Speaker: Very well

[16°59 hrs.
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Shri Kachhavaiya b 3 be

Mr. Speaker: The result of the
division is as follows:

Ayes: 315 plus 20, that is, 335.
Noes: 5.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than two-
thirds of the members present and
voting.

The motion was adopted.

Mr. Speaker: Now, though there
was a desire expressed that the State
of Nagaland Bill be taken up first, I
thought that the House being full, we

might take first the Constitution
(Thirteenth Amendment) Bill and
finish it. If hon. Members have no
objection and if the House is agree-
able, we might do that.

Several Hom. Members: Yes, yes.

Shri Hari Vishnu Kamath: There
is another item on the Order Paper
to be taken up at 5 o'clock. It is a
half-an-hour discussion.

Mr. Speaker: Thrat will have to be
postponed.

S Hari Vishnu Kamath: How
long will the House sit?

****Names of three Members were not recorded.
* 11tfNames of two Members were not recorded.
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Mr. Speaker: We will finish these
Bills, We take up clause-by-clause
consideration of the Constitution
(Thirteenth Amendment) Bill.

Shri Tyagi: May I just make a
humble suggestion? It becomeg odd
really that while the machine is
working all right, we sometimes make
a mistake and corrections are effected
afterwards. 1 suggest that you give
a ruling that no corrections should be
made or corrections could be effected
only when the machine is tested, as
to whether it is working ‘well or not.

Mr. Speaker: Even if we go to the
lobbies, then too corrections are
allowed afterwards, though I have
always advised hon. Members to be
careful. Because the rules stand like
that, 1 cannot accept the hon.
Member’s suggestion. Let us proceed
to the clauses now,

M TwEAE TR WU ARRY,
ot masdT &

"AA KT . FA A FHSHE
r?

*t TRASE AT ¢ § A 9 AHSHE
¥ faur a1
Clause 2— (Amendment of Part XXI)

Shrimatj Renu Chakravartty: 1 beg
to move:

Page 1, line 26, after “Nagaiand”,
insert—

“who shall be a separate in-
cumbent from that of the Gover-
nor of Assam and who”. (5)

While hearing the Prime Minister 1
thought that he would give some
plausible answer as to why it should
lead to better governance of the State
if we have the same Governor for
both Assam and the State of
Nagaland.

Now, as a matter of fact, one of the
greatest reasons why in these very
remote parts the administration has
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not been up to the mark is the fact
that we have not had people to go
into the details of the administration
and help the local people to function
more effectively. This has often led
to greater difficulties. It is for that
reason, because while the hon. Prime
Minister has stated that there is
nothing which militates against our
having a separate Governor, as far as
I can make out, the whole process, as
it is being envisaged, is to have the
same Governor. Because not suffi-
cient and cogent arguments have been
put forward for having the same
Governor, I have moved this amend-
ment. I feel that it will be much
better for the government of 2
separate State, egpecially in a remote
area like Nagaland, to have a separate
person, who will be in charge of
both the political azpects as well as
the administrative aspects and who
wil be able o devote all his time,
instead of having a person who will
only be a one-third Governor because
he will have to look after Nagaland,
NEFA as well as the complicated
situation in Assam. It is from this
point of view, Sir, that I have moved
this amendment and I hope. the
Prime Minister will accept it.

Mr, Speaker: What about her
amendments Nos. 7 and 9?

Shrimati Renu Chakravartty: I beg
to move:

Pages 3 and 4, lines 39 and 1
to 3.respectively—omit “and any
regulations so made may repeai
or amend with retrospective
effect, if necessary, any Act of
Parliament or any other law which
is for the time being applicable
to that district.”(™

I am not moving my amendment
No. 8, because that js more or less
the same thing. What is the reason
for giving to the Governor the power
to repeal or amend any Act of Parlia-
ment which may be applicable to a
district? 1 have not yet understood
what particular Acts of Parliament it
would be necessary to be repealed by
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the Governor. It is quite an im-
portant power that we are giving him.
At a time when we are trying to in-
tegrate the State of Nagaland into
the whole order of the Republic of
India, whether this particular sub-
clause is necessary or not is the
question. That is why I have moved
this amendment. Jf there is some
sufficiently good reason for it I will
withdraw it. But I have not been

able to understand the reason for
giving this power.
I am not moving my amendment

No. 9.

Shri Hari Vishnu Kamath: Sir, I
beg to move:

(i) Page 1, line 24 and wherever
it occurs.—for “Nagaland”
substitute “Naga Lima”. (3)

(ii) Page 1, line 24 and wherever
it occurs,—for “Nagaland”
substitute “Naga Pradesh”.
(4

(iii) Page 2. line 19.—
add at the end—

“Every order made under
sub-clause (b) of clause (1)
shall be laid before Parlia-
ment.” (6)

(iv) Page 5,—

ajter line 3, insert—

“Provided further that every
ordes made under clause (3)
shall be laid before Parlia-
ment.” (10)

Sir, I shall speak first on my
amendments 6 and 10. Both these
amendments are on a similar pattern.
to the effect that every order made
by the President under the various
sub-clauses or clause of the proposed
article shall be 'laid before Parlia-
ment. It ig an atcepted principle of
this House and of the Constituent
Assembly that every order that the
President makes should come before
Parliament for such modification or
alteration as thg House may deem fit,
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and it should not be open to any
controversy of any kind. I hope the
Prime Minister will see his way 1o
accept this very salutary principle
which is embodied in the Constitu-
tion itself.

Now I will take up amendments 3
and 4. I should like to explain this
in a little more elaborate manner. I
have suggested that for the word
“Nagaiand” either the words “Naga
Lima” or the words “Naga Pradesh”
may be substituted. The word
“Lima” in the Naga language is, if
not absolutely synonymous, near
synonymous with “Pradesh”. That I
have ascertained from my Naga
friends in the House. It may be con-
tested that the word “Lima” is neither
English nor Hindi and, therefore, on
that ground, its propriety may be
contested or challenged. But in this
House, we know our friends from the
South have suggested ‘“Tamilnad” for
Madras. The word “nad” in
“Tamilnad” is a Tamil word and not
a Hindi word or English word.
Therefore, if our Naga friends prefer
the word “Nagalima” instead of “Naga-
land”, it should be accepted. The word
“Nagaland” jars on the ear, Naga-
land like England, Scotland and that
kind of thing. I do not think it
should find a place at this time of the
day; in the Thirteenth year of our
Republic, the word “land” must not
ceep into such legislation with regard
to the nomenclature of States. We
have no oher State in India whose
name ends with the outlandish word
“land”. Therefore, I would suggest
that the word “Lima” might be ac-
cepted; failing that, if that is not
acceptable, then the word “Pradesh”,
which ig well-known to all of us.
should be accepted. The reason for
this is that though we are happy....

Mr. Speaker: I do not think there
is any need for argument.

Shri Wari Vishnu Kamath: There
is one great need and I will call your
attention to that. The point is what
happened a few days ago in London.
1 welcome the formation of the State
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ot Nagaland. Our objective in doing
s0 is to draw our Naga brethren
nearer, closer, to India, grapple them
to our hearts with hoops of steel, so
to say. It is unfortunate that by re-
taining the word ‘Nagaland” an im-=
pression might be created in the
country that this particular State of
Nagaland is something different,
something separate from the rest of
India, for this word “Land” does not
occur at all in the names of other
States. Here may I invite your
attention to a very serious happening
in London the other day? I quote
from the Ministry of External Affairs
World Press Review of Saturday, the
25th of August, last week:

‘“The Prime Minister of Bhutan,
Mr. Digmi Jorji, is reported to
have stated in an interview to
the press that the recent Chinese
proposal for a confederation of
Himalayan States including Nepal,
Sikkim, Bhutan, the North East
Forntier Area and Nagaland”.

Mark the word “Nagaland”.

“is likely to have serious re-
percussions on India’s northern
frontier.”

This is the view of Mr. Digmi Jorji,
the Prime Ministcr of Bhutan, who
was recently in London for trade
discussioens. This is from Scotsman
of August 24th. The use of the word
“Nagaland” will encourage, will
promote an impression abroad and in
the country also, that this Naga
State, this Naga territory, is not part
and parcel of India, is not an integral
part of the Indian Union, where we
do not have a single State with the
word “land” attached to its name.
Therefore, to promote the feeling of
unity and oneness for full integration
of this State with the rest of India,
1 move my amendments and commend
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them for the acceptance of the House.

Shri Hem Barua: 1 beg to move:
Pages 1 to 5,-—
for clause 2, substitute:—

‘2. Amendment of Part XXL—
In Part XXI of the Constitution,
after article 371, the following
article shall be inserted, namely:—

“371A. The Governor of Naga-
land shall enjoy the same powers
and discharge the same functions
as laid down in the Constitution
for the Governor of a State.” (2)

While speaking on this Bill I have
said that enormous powers are being
given to the Governor and that this
clause reflects sections 91 and 92 of
the Government of India Act, 1935.

This specific thing that the adminis-
tration of the Tuensang District shall
be carried on by the Governor goes
counter to other proposals. We have
admitted that some six representa-
tives will be chosen by the regional
council of Tuensang District to be the
members of the Nagaland Assembly.
But here it is said specifically that
the administration of the Tuensang
District shall be carried on by the
Governor. In this case the question
naturally arises as to what the
functions of the representatives of
Tuensang in the Nagaland Assembly
would be. They only become a
rubber stamp; or, they are reduced
to titlar figureheads and nothing else.
Therefore, I think that this is all re-
dundant.

Then about money it is said:—

“the Governor shall in his dis-
cretion arrange for an equitable
allocation of that money between
the Tuensang district and the the
rest of the State;”.

I feel this also should go. We should
entrust the Nagaland Assembly with
complete filnancial powers or else
there would be a conflict between
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the Governor and the Nagaland State
Assembly. In order to avoid that I
say that this must be deleted.

Then under sub-clause (c¢) it is

said:—

“no Act of the Legislature of
Nagaland shall apply to the
Tuensang  district unless the
Governor, on the resommendation
of the regional council, by public
notification so directs and the
Governor in giving such direction
with respect to any such Act may
direct that the Act shall in its
application to the Tuensang dis-
trict on any part thereof have
effect subject to such exceptions or
modifications as the Governor
may specify on the recommenda-
tion of the regional council;”.

This Nagaland State Assembly would
adopt certain legislative measures.
The representatives of Tusensang
District will also be there, But these
legislative measuress adopted by the
Nagaland State Assembly would not
be applicable to the Tuensang District
until and unless the Governor puts his
seal on them. If he wants, those
legislative measures might be with-
drawn from operation in the Tuensang
area. Then what purpose these re-
presentatives of Tuensang would
serve in the Nagaland State Assembly,
I am not able to understand.

Then, sub-clause (2)(d) says:i—
“the Governor may make re-
gulations for the peace, progress
and good government of the
Tuensang district and any regula-
tions so made may repeal or
amend with retrospective effect,
it necessary, any Act of Parlia-
ment or av other law which is
for the t. e being applicable tc
that district:”.
This is atrocious. Parliament is a
sovereign body. It is the forum of
the nation. It is a sovereign autho-
rity to legislate. But the legislative
meastures adopted by Parliament
might be put at nought by the
Governor if he so desires. The
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Governor is given enormous power
under this, even the power to override
the decisions of Parliament. There-
fore I say that this should also go.

Then, sub-clause (2)(e) says:—

“(i) one of the members re-
presenting the Tuensang district
in the Legislative Assembly of
Nagaland shall be appointed
Minister for Tuensang affairs by
the Governor on the advice of
the Chief Minister and the Chief
Minister in tendering his advice
shall act on the recommendation
of the majority of the members
as aforesaid;

(ii) the Minister for Tuensang
affairs shall deal with, and have
direct access to the Governor on,
all matters relating to the
Tuensang district but he shali
keep the Chief Minister informed
about the same;”.

The Chief Minister will only be kept
informed about that and this Minister
who has joint responsibility in the
Council of Ministers will have direct
access to the Governor. This might
give rise to some conflict between this
particular Minister for Tuensang
Aflairs and the rest of the Council of
Ministers. By this there is going tio
be a lot of anomaly.
Sub-clause (2)(f) provides:—

“notwithstanding anything in
the foregoing provisions of this
cluse, the final decision on all
matters relating to the Tuensang
district shall be made by the
Governor in his discretion;”.

This, again, is an arbitrary power
given to the Governor. There is a
regional council for Tuensang Dis-
trict. Then there are representatives
of the Tuensang District in the Naga-
land State Assembly. All these
people have no authority. They do
not have any status’ The Governor
can override their decisions. There-
fore I say that this entire clause
should be withdrawn and we shouléd
make another provision saying that
the Governor of Nagaland will enjoy
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the same powers and privileges and
will discharge the same functions as
the Governors of other States in
India.

Shri U. M. Trivedi: I would like to
have clarification on one point. The
amendment which has been moved by
Shrimati Renu Chakravartty deserves
consideration. The hon. Law Minister
is here, and I would like him to
explain one point.

It is impossible to have subordinate
le;islation of such a vast nature. Here,
the Governor is given the power
whereby he may repeal or amend with
reirospective effect if necessary, any
Act of Parliament or any other law
which is for the time being applicable
to that district. Giving power in the
hands of a Governor for the purpose
of repealing any Act made by Parlia-
ment is something which is beyond
the conception of any subordinate
legislation. 1 have not come across
anything of that sort so far. I wonder
whether the Law Minister will be
able to enlighten us on this point.

The Minister of Law (Shri A. K.
Sen): The purpose for which it is
there is this. As of today, this area
was a Union Territory, and Parlia-
ment and the Central Government
were competent to legislate on Lists
1. 7T and III of the Seventh Schedule.
After it becomes a State, whatever be
the legislative authority, it would be
competient to legislate on List II any-
thing which may be repugnant to
any Centra! law. So far as List II is
concerned, because it hag exclusive
competence to deal with List II, it can
pass laws. So far as List III is con-
cerned, it can alsp pass laws repug-
nant to Central laws, with the assent
of the President. That is the provis-
ion in the Constitution.

The reason why we have mentioned
this with regard to the Governors
powers in regard to Tuensang is this.
For ten years, we have envisaged that
the Assembly of Nagaland would not
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.have any competence, so far as legis-

lative matters are concerned for the
Tuensang area, the legislative
authority that we are setting up by
this constitutional amendment is the
Governor, and, therefore, we have to
clothe him with the authority to make
similar laws as the State Legislature
can do. Since the entire legislative
authority for the Tuensang area has
now been concentrated in the
Governor, therefore, we have to give
him that power, because all laws in
their application to the Tuensang area
will have to be passed by him. Either
he keeps the laws as they are, or if it
is necessary, he may have to amend
some of them, and since the Nagaland
legislature will not have any com-
petence, we have to give him that
power. So, what is the peculiar
nature of it, if the Constitution itself
sets up the legislative authority? It
is not a case of subordinate legislation
at all. It is a case of the Constitution
setting up the legislative authority,
and when the Constitution itself sets
up that legislative authority, then it
is the primary legislative authority.

Shri U. M. Trivedi: My point has
not been answered by the hon. Minis-
ter. What he says is that so far as
the Concurrent List is concerned,
there is the authority for the State
legislature to go to the extent of re-
pealing a provision.

Shri A. K. Sen: I did not mean that.
I said only this that there is nothing
wrong in a legislative body passing
laws which are repugnant to Central
laws, like the new Nagaland legis-
lature which will be capable of passing
laws falling within List II, repugnant
to the Central laws; so far as List IIT
is concerned, they can do so with the
assent of the President.

Shri U. M. Trivedi: But you are not
saying that it is subject to the assent
of the President.

Shri A. K. Sen: There is no need
to say so.
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Shri U. M. Trivedi: You are not
saying ‘subject to any Act of Parlia-
ment’.

Shri A, K. Sen: With regard to a
legislature that question does not arise
at all, because that will be governed
by the Seventh Schedule and Lists I,
II and III contained therein.

With regard to the Governor, I
would submit that we are setting up
a concurrent legislative authority; it
is not a subordinate legislative body
at all. So long as the Governor
retains the legislative competence, he
will be a concurrent legislative autho-
rity with regard to the Tuensang area.

An Hon. Member: Above the Parlia-
ment also?

Shri A. K. Sen: Of course, that is
the purpose of this provision. After
all, what is legislation? It is a ques-
tion of policy whether Parliament
confers that power or not.

Shri Tyagi: Even in regard to the
Concurrent List, this is something
which really deserves consideration.
To bring in a constitutional amend-
ment that a Governor can also pass
a law which might contravene a
Central law or a parliamentary law
does not look very well; it does not
sound very well.

Shri A, K. Sen: That power is
already there.

Shri Tyagi: It does not sound very
well even in regard to the Concurrent
List that legislative Assemblies which
are representative bodies in various
States should go against the spirit of
a law falling within the Concurrent
List, which has been passed by the
Centre in this Parliament.

Mr. Speaker: The Governor in
Nagaiand has to discharge the func-
tions of the State legislature. That is
what the hon. Minister is distinguish-
ing. He is the legislature for that
purpose. Does the Law Minister want
to say anything?

Shri A, K. Sen: May I say, again,
that the hon. Member will have to
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turn to the Sixth Schedule and see
paragraph 19 which gives the power
to Governor to legislate for these
tribal areas? Paragraph 19(b) reads
thus:

“the Governor may make regu-
lations for the peace and good
government of any such area and
any regulations so made may
repeal or amend any Act of Parlia-
ment or of the Legislature of the
State or any existing law which
is for the time being applicable to
such area.”

So, it is there in the Constitution
itself. We are only keeping it alive,
because for the Tuensang area, the
new legislature will have no legisla-
tive competence for sanction. Shri 1.
M. Trivedi was saying that it is un-
heard of. The Constitution itself re-
tains such a provision.

Shri Hem Barua: As regards what
the Law Minister has just said, may
I say something? He has quoted from
the Constitution. The reference there
was to those hilly areas where no
Legislative Assembly functions, where
no State is carved out. When a State
is carved out so far as the hilly areas
of Assam are concerned, so far as
Nagalang is concerned. it enjoys a
different status altogether. Therefore,
the powers given to the Governor
under the Constitution so far as the
hilly areas are concerned are powers
when they were not States. and they
do not apply in the case of Nagaland
because it is constituted as a separate
State.

Mr. Speaker: Would the hon. Prime
Minister like to say anything on the
other objections raised?

Shri Jawaharlal Nehru: The first
point is about the Governor being the
same for Assam and Nagaland. The
Constitution says:

“There shall be a Governor for
each State:

Provided nothing in this ‘article
shall prevent the appointment of
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the same person as Governor for
two or more States.”

The amendment that the hon. Member
proposes is a limitation on the power
given by the Constitution. I personally
think it is desirable in present circum-
stances for the same Governor to be
there for both. That is on the merits.
Apart from that, it will constitute a
limitation on the power given by the
Constitution. That will not be proper
at all.

Mr. Speaker: Whenever desired, a
separate Governor can be appointed.

Dr. M. S. Aney: These are terri-
‘tories which are outside the legisla-
tive jurisdiction of Parliament. For
‘them, the powers are different from
those territories which are within the
' jurisdiction of this Parliament. (Inter-
ruptions).

Mr. Speaker: Order, orcfer. Let the
Prime Minister reply to the argu-
ments.

Shri Jawaharlal Nehru: As regards
Shri Kamath’s suggestion to change
the name ‘Nagaland’ into ‘Naga Lima’
‘or ‘Naga Pradesh’, I might inform him
that this matter was gone into re-
‘peatedly two years ago. Frankly, we
would have preferred some such name
as Naga Pradesh. But our Naga
friends were so insistent on the name
‘Nagaland’. They attached so much
importance to it and we did not think
it worthwhile not to agree with them
‘ana so we accepted it. It does not
make any change, whatever name is
mven. I do not think the name
“*Nagaland’ indicates that it is some
foreign country and so on.

Shn Hari Vishnu Kamath: It
:sounds so.

‘Shri Jawaharlal Nehru: I do not
think so.

Shri Hari Vishnu Kamath: Sound
does count.

Shri Jawaharlal Nehru: Then there
are some amendments suggested by
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Shri Hem Barua. As I listened te
him, I did not think it possible to
accept them....

Mr. Speaker: The point made
was that the powers given to the
Governor should be the same as other
Governors and these special powers
should not be given.

Shri Jawaharlal Nehru: That is the
whole basis of the scheme. It is not
a trivial thing. As I have explained,
the Governor has special temporary
powers so far as law and order and
finance are concerned. As for Tuen-
sang, the arrangement arrived at is
by agreement with the parties. At
their suggestion, we have given some
more powers. How can I change that
basic thing, that part of the agree-
ment? [ submit that those powers
should remain as they are considering
the circumstances we have to deal
with.

Shri Hari Vishnu Kamath: What
about the other amendments? Will
the President’s Order be laid on the
Table? Does he object to that?

Shri Jawaharlal Nehru: I do mot
object. But that does not mean that
every petty order, which is not impor-
tant, should be 1laid here. Every
important thing will, of course, be
laid here.

Shri Hari Vishnu Kamath: With-
out a provision, how can it be laid?
There is no guarantee.

Shri Jawaharlal Nehru: Not that.

Shri Hari Vishnu Kamath: The
President will not pass ‘petty’ orders.
Will he?

Shri Jawaharlal Nehru: I am refer-
ring to day-to-day orders on different
aspects of administration, How cam
we say that every little order will be
laid on the Table?

Shri Tyagi: I also want a clarifica-
tion. Will these orders be submitted
forthwith to the President for his
congent?
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Shri Jawaharlal Nehru: Which

order?

Shri Tyagi: Because it says that the
regulations made under clause (b) of
sub-para (1) of this paragraph shall
be submitted forthwith to the Presi-
dent and until assented to by him,
shall have no effect. This is in the
schedule. Will that also affect this
new power being given?

Mr, Speaker: So far as the hill
areas are concerned, the Governor
was given those powers. Perhaps he
is reading from that.

Shri Bade: May I submit that the
Law Minister has not, according to
me, given a correct statement, because
those regulations are only applicable
to the scheduled area; only if it is a
scheduled area, the Governor can
make regulations.

Mr. Speaker: Whether it is correct
or not is to be judged by the House.
He has given the answer. Whether
it is correct or not....

o @ AW F @ & av e
Tgdga s fFr o € 7 frgges ofar
g & o fvg sy § 1w o
w2z & fag, a1 fe awm 93 &, Trme
& g

Shri Hem Barua: I pointed out that
specific thing.

Shrimati Renu Chakravartty: It is
for a scheduled area which will now
be a State. Actually we are now
legislating for a particular State.

Shri Hari Vishnu Kamath: There
is mental fatigue, Sir, on the other
side. They are not able to follow.
(Interruptions). ¢

Mr. Speaker: Order, order. Not so
many at one and the same time. They
wanted a further clarification. What
the Law Minister said, namely that
the Governor had those powers in the
Constitution, is in connection with the
scheduled areas.
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Shri A. K. Sen: We have put that
for two reasons. The first reason is
that it will be most cumbersome to
refer every order to the President.
Especially that area has been reserved
to the Governor for very special re-
asons. It is a disturbeqd area, and it is
a backwarq area, and there are other
important reasons. .Secondly, there
would be also a legal difficulty. Oof
course, a Constitutional amendment
can always cure it. That was another
reason why we should not keep the
provision as in the Sixth Schedule.
We are including this provision only
for a period of ten years officially, un-
less it is extended later on, and it
would technically be a part of the new
State, but during the ten years, we
are setting up a convenient legislative
authority in the Governor himself, and
he being the head of the State, it would
be rather awkward and possibly flying
against the State autonomy if we
reserve all these orders for the Presi-
dent. When the original clause 19 was
put in the Sixth Schedule, there was
no Governor of an autonomous State,

Mr. Speaker: The question is:

Pages 1 to 5,—

for clause 2, substitute—

‘2. Amendment of Part XXI—
In Part XXI of the Constitution,
after article 371, the following
article shall be inserted, namely:—

“371A. The Governor of Naga-
land shall enjoy the same
powers and discharge the same
tunctions as laid down in the
Constitution for the Governor of
a State”.” (2)

The motion was negatived.
Mr. Speaker: The question is:

Page 1, line 24 and wherever it
occurs,—

for “Nagaland” substitute “Naga
Lima”. (3)

The motion was negatived.
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Mr. Speaker: The question is:

Page 1, line 24 and wherever it
occurs,—

for “Nagaland” substitute
Pradesh”. (4).

Those in favour will kindly say
“Aye”,

Some Hon. Members: Aye.

“Naga

Mr. Speaker: Those against will
kindly say “No”.

Some Hon. Members: No.

Mr. Speaker: 1 think the ‘“Noes”
have it.

Shri Hari Vishnu Kamath: The
“Ayes” have it.

Mr. Speaker: If he insists, I will
not have any objection. May I ask
those hon. Members who are in
favour of Amendment No. 4 to rise in
their seats?

Shri Hari Vishnu Kamath: Sir,
under the rules....

Mr. Speaker: I know that. Shri
Kamath has quoted it so many times.
Then I will have to have the lobbies
cleared again.

Mr. Speaker: The question is:

Page 1, line 24 and wherever it
occurs,—

for “Nagaland” substitute ‘“Naga
Pradesh”. (4)
The House divided.
Several Hon, Members rose—

Shri Hanumanthaiya: My vote has
not been recorded.

Division No. 3]

Dr. M. S. Aney

Shri Himmat Singhji
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Bill and State of
Nagaland Bill

Mr. Speaker: Order, order. Hon.
Members may kindly give their divi-
sion numbers and the corrections they
want to make and pass on slips to
the Table.

Shri Tyagi: The Chief Whip by mis-
take has not pressed the button.

Mr. Speaker: Order, order. I have
requested hon. Members to send slips
because I see there is a large number.
Those whose votes have not been
correctly recorded may pass on their
corrections one by one. (Interrup-
tions). Order, order. Since there are
such a large number of hon. Members
whose votes have to be taken into
account, I would request them to
resume their seats; I shall have the
division taken again.

Shri Hari Vishnu Kamath: Some
hon. Members have gone out; I do not
know how. The Bell may be rung
again. It will be helpful.

Mr. Speaker: Nobody can go out.
The gates have not been opened.
Now, I shall put the question. Every
hon. Member knows that both hands
are to be used. He might put his
right hand on the handle and then
when the gong goes, he may press
the button with his left hand and
keep it pressed till the gong goes a
second time. ‘The question is:

Page 1, line 24 and wherever it
occurs,—

for “Nagaland” substitute “Naga
Pradesh”. (4).

The House divided.

AYES

[17.45 hrs.

Shri Y N. Singha
Dr. L.XA. Singhvi

Shri Bade Shri Kachhavaiya
Shri Hem Barua Shri Hari Vishnu Kamath Shri H. C. Soy
Shri Bhanu Prakash Singh Shri Karni Singhji Shri Tan Singh
Shri Brij Raj Singh Shri Kishnapal Singh Shri U. M. Trivedi
Shri Buta Singh Shri Mahananda Shri Utiya

Shri Narendra Singh Mahlien Shri Vishram Prasad

ShriY. S. Chaudhary
ShriP. K. Deo
Shri Gauri Shanker

Shri Marandi

Shri Nataraja Pillai
Shri Prakash Vir Shastri

Shri Radheylal Vyas
Shri Ram Sewak Yadav
Shri Yashpal Singh
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Abdul Wahid, Shri

Achal Sinhg, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, ShriA. S.
Arunachlam, Shri

Azad, Shri Bhagwat Jha
Bakliwal, Shri

Balmiki, Shri

Barkataki, Shrimati Repuka
Barupal, ShriP. L.
Basappa, Shri
Basumatari, Shri

Bhagat, Shri B.R.

Bhakt Darshan, Shri
Bhanja Deo,Shri L. N.
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bhattacharya, Shri Dinen
Biren Dutta, Shri

Bist, ShriJ. B. S.
Boroogh, ShriP. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh Kotah, Shri
Chakravartty, Shrimati Renu
Chakraverti, ShriP. R.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri S. N.
Chaudhuri, ShriD. S.
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daji, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, ShiB. K

Das, ShriN. T.

Dag, Shri S. B.

Dasappa, Shri

Datar, Shri

Deo Bhanj, ShriP. C.
Desai, Shri Morarji -
Deshmukh, Dr. P. S,
Deshmukh, ShriB.D.
Deshmukh, Shri Shivaji Rao S.
Deshpande, Shri

Dey, Shri S. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri

Dube, Shri Mulchand
Dwivedi, Shri M. L.

BHADRA 6, 1884 (SAKA)

NOES

Elayaperumal, Shri
Ering, ShriD.

Firoda, Shri

Gaitonde, Dr.

Gajraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, ShriV. B.
Ghosh, ShriN. R.
Goni, Shri Abul Ghani
Govind Dass, Dr.
Guha, ShriA. C.
Gupts, Shri Badshah
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hagq, Shri M. M.
Harvani, Shri Ansar
Hazarika, Shri]. N.
Heda, Shri

Hem Raj, Shri
Imbichibava, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulsidas
Jagjivan Ram, Shri
Jamir, Shri S. C.
Jedhe, Shri

Jena, Shri

Joshi, Shri A.C.
Joshi, Shrimati Subhadra
Jyotishi, Shri]. P.
Kavbir, Shri Humayun
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
Kanungo, Shri
Kappen, Shri

Kar, Shri Prabhat
Karuthrman, Shri
Kedariai, Shri C. M.
Khadilkar, Shri

Khan, Dr. P. N.
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P, K.
Kindar Lal, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishns, Shri M. R.
Krishnamachari, Shri T. T.
Kunhan, ShriP.
Kureel, Shri B. N.
Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Laxmi Dass, Shr.,
Loni kar, Shri

Mahad eo Prasad, Shri
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Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarojim
Maimoona Sultan, Shrimati
Malaviya, ShriK. D.
Malhotra, ShriInder J.
Mallick, Shri

Manaen, Shri

Mandal, Dr.

Mandal, Shri Yemuna Prasad
Mantri, Shri

Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mehdi, ShriS.A.
Mehrotra, ShriB. B,
Mechta, Shri Jashvant
Mengi, Shri Gopal Datt
Menon, ShriKrishna
Minimata, Shrimati
Mirza, ShriBakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, ShriM. P.

Maisra, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri

Morarks, Shri

More, ShriK. L.

More, ShriS. S.
Mukerjee, Shrimati Sharda
Murli Manohar, Shri
Murmu, Shri Sarkar
Muthiah, Shri y
Naidu, ShriV. G.

Naik, ShriD. J.

Nzik, Shri Maheswar
Nair, Shri Vasudevan
Nallakoya, Shri

Nanda, Shri

Naskar, ShriP. S.

Nayak, Shri Mohan
Nayar, Dr. Sushila

Nehru, ShriJawaharlal
Nesamony, Shri

Nigam, Shrimati Savitri
Niranjan Lal, Shri

Oza, Shri

Paliwal, Shri

Pande, Shri K. N.

Pandey, ShriR.S.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, ShriK. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, ShriMan Sinh

Patel, ShriN. N.

Patel, ShriP .R.

Patel, ShriR1jes hwar
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Patil, ShriD. S.

Patil, Shri M. B.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri Vasantrao
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri, ShriD, D,
Raghavan, ShriA. V.,
Raghunath Singh, Shri
Raghuramaiah, Shri

Raj Bahadur, Shri

Raja, ShriC. R.

Raju, Dr, D. S.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri S. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri
Rao,Dr. K. L.

Rao, Shri Jaganatha
Rao, ShriKrishnamoorthy
Rao, ShriE. Madhusudan
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rattan Lal, Shri

Raut, ShriBhola

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala

Mr. Speaker: The result of the divi-

sion is:
Ayes ..

Noes .. 204
The motion was negatived,
Mr. Speaker: The question is:
line 26, after “Nagaland’

Page 1,
insert—

“who shall be a

cumbent
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Reddy, Shri Eswara
Reddy, ShriK. C.
Reddy, Shri Narayan
Roy, ShriBishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, ShriA. S.
Samanta, Shri S. C.
Samnani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Sen, ShriA. K. N
Sen, ShriP. G.

Shah, Shri Manabendra
Shah, Shri Manubhai
Shah, Shrimti Jayaben
Sham Nath, Shri
Sharma, ShriA. P.
Sharma, ShriD. C.
Shastri, Shri Lal Bahadur
Sheo Narain, Shri
Shinde, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K. L.
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, ShriJ. B,

Singh, ShriR.P.

Singh, ShriS.T.
Singha, Shri G. K.

Bill and State of
Nagaland Bill

Srinivasan, Dr, P,
Subramaniam, ShriC.
Subramanyam , Shri T,
Sumat Prasad, Shri
Sunder Lal, Shri
Surendrapal Singh, Shri
Suraya Prasad, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
Tahir, Shri Mohammad
‘Tantia, Shri Rameshwar
Thomas, Shri A. M.
Tiwary, ShriD. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S,
Tripathi, ShriKrishna Deo
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Ulka, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerabasappa, Shri
Veerappa, Shri
Venkaiah, Shri Kolla
Venkatasubbaish, Shri P,
Verma, ShriB.
Vidyalankar, Shri A. N.
Virbhadra Singh, Shri

Sinha, ShriB. P. Wad.xwa,shlv'l
Sinha, Shri Satya Narayan Warior, Shri

. ' . I . Wasnik, Shri Balkrishna
Sinha, Shrimati Ramdulari .

. : . . Yadab, ShriN. P,
Sinha, Shrimati Tarkeshwari .
si an Singh, Shri Yadav, Shri Ram Harkh
S:mﬂ“‘f AP Yadava, ShriB. P.

ane, Shl Yusuf, Shri Mohammad

Soundaram Rama Chandran,
Shrimati

Those who are in favour of

motion will please say “Aye”.

Some Hon. Members: Aye.

Some Hon. Members: No.

Mr. Speaker: The Noes have it.

separate in-
from that

of the

Shri Hari

Vishnu Kamath:

the

Mr. Speaker: Those who are against
the motion will please say “No”.

The

Governor of Assam and who”(5).
The motion was negatived.

Mrr. Speaker: The question is:

Page 2, line 19, add at the end—

“Every order made under sub-
clause (b) of clause (1) shall be
laid before Parliament.”(6)

Ayes have it.

Mr. Speaker: Should I cal] for a

division? No one has gone out, I
think.

Shri Hari Vishnu Kamath: It is a
very important amendment. It is in

relation to the President’s order.
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Mr. Speaker: But the proviso is
there. If Shri Kamath insists on a
division unnecessarily, I could ask
hon. Members to rise in their place:,
and then the House could decide.

Shri Hari Vishnu Kamath: I would
like to have a division. The lobbies
have not been cleared, I think. Have
they been cleared? As I said, it is a
very important amendment.

Mr. Speaker: But the proviso says
as follows:

“Provided that, if in the opinion
of the Speaker, the division is un-
necessarily claimed, he may ask
t’ie members who are for “Aye”
and those for “No” respectively
to rise in their places and on a
count being taken, he may declare
the determination of the House...”
Shri Hari Vishnu Kamath: May I

take it that you do not think that my
claim for the division is unnecessary?
A principle is involved in my amend-
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ment) Bill and State
of Nagaland Bill

Mr. Speaker: I think we have had
two or three divisions already. We
know the trend of the House and the
opinion also.

Shri Hari Vishnu Kamath: This 1s a
different matter, a matter of principle.

Mr. Speaker: All right; if the hon.
Member insists so much, the bell may

again be rung.....
.

The question is:
Page 2, line 19,—
add at the end—
“Every order made under sub-

clause (b) of clause (1) shall be
laid before Parliament.”(6)

The Lok Sabha divided.

Shri A. K. Sen: Sir, my note has
been recorded wrongly. I have votad
against the amendment.

Shri P. Kunhan (Palghat): Sir, one

ment.

Division No. 4]

Bade, Shri

Barua, Shri Hem

Bhanu Prakash Singh, Shri
Bhattacharya, Shri Dinen
Biren Dutta, Shri

Brij Raj Singh, Shri

Buta Singh, Shri
Chakravartty, Shrimati Renu
Chaudhary, ShriY. S.
Daji, Shri

Deo, ShriP. K.

Guugj Shanker, Shri
Himmatsinhji, Shri
Imbichibava, Shri

Abdul Wahid, Shri

Achal Singh, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, ShriA. S.
Arunachalam , Shri

Azad, Shri Bhagwat Jha
Bakliwal, Shri

Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, ShriP. L.
Basappa, Shri

more may be added to ‘Ayes’.

AYES

Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kar, Shri Prabhat
Krishnapal Singh, Shri
Mahananda, Shri
Mahida, Shri Narendra Singh
Marandi, Shri

Murmu, Shri Sarmkar
Nair, Shri Vasudevan
Pottekkatt, Shri
Raghavan, ShriA. V.
Reddi, ShriR. N.

Reddy, Shri Eswara

NOES

Basumatari, Shri
Boswant, Shri

Bhagat, ShriB. R.
Bhakt Darshan, Shri
Bhanja Deo, ShriL. N.
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist Shri]. B. S.
Boroosh, ShriP.C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
BrijBasi Lal, Shri

[17.54 hrs

Shastri ShriFrakash Vir
Singh, ShriJ. B.
Singha, ShriY. N.
Singhvi, Dr. L. M.
Soy, ShriH. C.

Tan Singh, Shri
Tyagi, Shri

Utiya, Shri

Venkaiah, ShriKolla
Vishram Prasad, Shri
Warior, Shri

Yadav, Shri Ram Scwak
Yashpal Singh, Shri

BrijRaj Singh Kotah, Shri
Chakraverti, ShriP. R,
Chandrasckhar, Shrimati
Chattar Singh, Shri
Chaturvedi, ShriS. N.
Chaudhuri, ShriD. S.
Chaudhuri, Shrimati Kamala
Chavan, ShriD. R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
ChuniLel, Shri

Colaco, Dr.
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Dafle, Shri
Daljit Singh, Shri
Das, Dr. M. M.
Das, ShriB. K.
Das, ShriN. T,
Das, Shri S. B.
Dasappa, Shri
Datar, Shri
Deo Bhanj, ShriP. C.
Deshmukh, Dr. P. S.
Deshmukh, ShriB. D.
Deshmukh, Shri Shivaji Reo S.
Despande, Shri
Dhuleshwar Meenz, Shri
Dighe, Shri
Dinesh Singh, Shri
Dube, Shri Mulchand
Dwivedi,ShriM. L.
Elayaperumal, Shri
Ering, ShriD.
Firodia, Shri
Gaitonde, Dr.
Ganapati Ram, Shri
Gandbi, ShriV. B.
Ganga Devi, Shrimati
Ghosh, ShriN. R.
Goni, ShriAbdul Ghani
Govind Das, Dr.
Gula; ShriA. C.
Gupta, Shri Badshah
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charan
Hazarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hagq, Shri M. M.
Harvani, Shri Ansar
Hajarika, ShriJ. N.
Heda, Shri
Hem Raj, Shri
Iqbal Singh, Shri
Jadhav, ShriM. L.
Jadhav, Shi Tulshidas
Jagjivan Ram, Shri
Jamir, Shri 8. C.
Jedbe, Shri
Jena, Shri
Joshi, ShriA. C.
Joshi, Shrimati, Subhadra
Jyotishi, ShriJ. P.
Kabir, Shri Humayun
Kadadi, Shri
Kamble, Shri
Kanungo, Shri
Kappen, Shri
Karuthiruman, Shri
Kedaria, Shri C. M.
Khadilkar, Shri
Khan, Dr. P. N.
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
‘Khannas, ShriP. K.
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Kindar Lal, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, ShriM. R,
Krishnamachari, ShriT. T.
Kureel, Shri B. N.
Lakshmikanthammas, Shrimati
Lalit Sen, Shri

Laskar, ShriN. R.

Laxmi Bai, Shrimati
Laxmi Dass, Shri
Lonikar, Shri

Mabhadeo Prasad, Shri
Mehadeva Prasad, Dr.
Mahtab, Shri

Maimoona Sultan, Shrimati
Malaviya, ShriK. D.
Malhotrs, Shrilnder J.
Mallick, Shri

Manaen, Shri

Mandal, Dr.

Mandal, Shri Yamuna Prasad
Mantri, Shri

Masuriya Din, Shri
Mathur, ShriHarish Chandra
Mehdi, ShriS. A,
Mehrotra, Shri B. B,
Mehta, Shri)ashvant
Mengi, Shri Gopal Datt
Menon, ShriKrishna
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, ShriBibhuiti
Mishra, Shri M. P.
Maisra, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri

Moratka, Shri

More, ShriK. L.

More, Shri S. S.
Mukerjee, Shrimati Sharda
Murli Marohar, Shri
Muthiah, Shri

Naidu, ShriV. G.

Naik, ShriD. J.

Naik, Shri Maheswar
Nallakoyas, Shri

Nanda, Shri

Naskar, ShriP. S.

Nayak, Shri Mohan
Nayar, Dr. Sushila
Nehru, Stri Jawaharlal
Nesamony, Shri

Nigam, Shrimati Savitir
Niranjan Lal, Shri

Oza, Shri

Pande, Shri K. N.

Pandey, ShriR. S.
Pandey, Shri Vishwa Nzth
Panna Lal, Shri

Pnat, ShriK. C.

Bill and State of
Nagaland Bill
Paramasivan, Shri
Parashar, Shri
Patel, Shri Chhotubhai
Patel, Shri Man Sinh
Patel, ShriN. N.

Patel, ShriP. R,

Patel, Shri Rajeshwar
Patil, ShriD. S.

Patil, ShriJ. S.

Patil, Shri M. B.

Patil, ShriS. B,

Patil, Shri S. K.

Patil, Shri Vasantrao
Patnaik, Shri B. C.
Pattabhi Raman, ShriC. R.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri, ShriD. D.
Raghunath Singh, Shri
Raghuramaiah, Shri

Raj Bahadur, Shri

Raja, ShriC. R.

Réju, Dr. D. S.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, ShriS. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, ShriM.
Rananjai Singh, Shri
Rane, Shri

Ranga Reo, Shri

Ranjit Singh, Shri
Rao,Dr. K. L.

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
Raeo, Shri Muthyal

Rao, ShriRameshwar
Rattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimati Renuke
Reddi, Dr. B, Gopala
Reddiar, Shri

Reddy, ShriK. C.

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, ShriA. S. -
Samanta, Shri S. C.
Samanani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimat{
Satyanarayana, Shri

Sen, ShriP. G.

Shah, Shr i M anttencra
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ment) Bill and State -

Shah, Shri Manubhai
Shah, Shrimati Jayaben
Sham Nath, Shri
Sharma, ShriA. P,
Sharma, ShriD. C.
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Shree Narayan Das. Shri
Shrimali, Dr. K. L.
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, ShriR. P.

Singh, ShriS. T.
Singha, ShriG. K.
Sinha, ShriB. P.

Sinha, Shri Satya Narayan

Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

of Nagaland Bill

Soundaram Ramachandran, Uikey, Shri

Shrimati. Ulska, Shri
Srivinavasan, Dr. P. Upadhyaya, Shri Shiva Dutt
Subbaraman, Shri Vaishya, Shri M. B.
Subramaniam, Shri C. Salvi, Shri
Subramanyam, Shri T. Varma, ShriM. L.
Sumat Prasad, Shri Varma, ShriRavindra
Surendrapal Singh, Shri Veerappa, Shri
Sunder Lal, Shri . Venkatasubbaiah, Shri P.
Surya Prasad, Shri Vermas, Shri B-
Swamy, S}ni M.P. Vidyalankar, Shri A.N.
Swaran Singh, Shri Virbhadra Singh, Shri
Tahir, Shri Mohammad Vyas, Shri Radhelal
Tantia, Shri Rameshwar Wadiwa, Shri
Thomas, Shri A. M. Wasnik, Shri Balkrishna
Tiwary, ShriD. N. Yadsb, ShriN. P.
Tiwary, Shri K. N. Yadav, Shri Ram Harkah

Tiwary, ShriR. S.
Tripathi, Shri Krishna Deo
Tula Ram, Shri

Yadava, ShriB. P.
Yusuf, Shri Mohammad

Mr. Speaker: The result of the divi-
sion is as follows:

Ayes ..o 42
Noes .. 281

The motion was negatived.
Mr. Speaker: The question is:

Page 3 and 4, lines 39 and 1 to 3
respectively,—

omit “and any regulations so
made may repeal or amend with
retrospective effect, if necessary,
any Act of Parliament or any
other law which is for the time
being aplicable to that district”.
M

The motion was negatived.

Mr. Speaker: The question is:
Page 5,—
after line 3, insert

“Provided further that every

order made under clause (3) shall
be laid before Parliament.”(10)

The motion was megatived.
Mr. Speaker: The question is:

“that clause 2 stand part of the
Bill.”

The Lok Sabha divided.

Shri Chuni Lal (Ambala): My vote,
which is for ‘Ayes’, has not been re-
corded.

Shri L. N. Bhanja Deo (Keonjhar):
My vote for ‘Ayes’ has also not been
recorded.

Shri Arunachalam  (Ramanatha-
puram): My vote for ‘Ayes’ haz not
been recorded.

Division No. §]

Abdul Wahid, Shri
Achal Singh  Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A.S.

Aney, Dr. M. S.

Azad, Shri Bhagwat Jha
Bakliwal, Shri

Balmiki, Shri

AYES

Barkataki, Shrimati Renuka
Barupal, Shri P. L.
Basappa, Shri

Basumatari, Shri

Baswant, Shri

Bhagat, Shri B.R.

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhatkar, Shri
Bhattacharyya, Shri C.K.

[17.57 hrs.

Bhattacharya, Shri Dinen,
Biren Dutta, Shri

Bist, Shri J.B.S.

Borooah, ShriP.C.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri

Brij Basi Lal, Shri

Brij Raj Singh Kotah, Shri
Chakravertty , Shrimati Renu
Chskraverti, ShriP. R,
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Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri S.N.
Chaudhuri, ShriD.S.
Chaudhuri, Shrimati Kamala
Chavan, Shri D.R.
Chavda, Shrimati
Chettiar, Shri Remanathan
Colaco, Dr.

Dafle, Shri

Daji, Shri

Daljit Singh, Shri

Das. Dr. M.M.

Das, Shri B.K.

Das, ShriN.T.

Das, Shri S.B.

Dasappa, Shri

Datar, Shri

Dev, Shri P. K.

Deo Bhanj, ShriP.C.
Desai, Shri Morarji
Deshmukh, Dr. P.S.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Reo S.
Deshpande, Shri
Dhuleshwer Meena, Shri
Dighe, Shri

Denesh Singh, Shri
Dube, Shri Mulchand
Dwivedi, Shri M.L.
Elayaperumal, Shri
Ering, Shri D.

Firodia, Shri

Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, Shri V.B,

Ganga Devi, Shrimati
Gauri Shankar, Shri

Ghosh, Shri N.R,
Gokaran Prasad, Shri
Goni, Shri Abdul Ghani

Govind Das, Dr.

Gubha, ShriA.C.

Gupta, Shri Badshah
Gupta, Shri Ram Raten
Gupta, Shri Shiv Charan

Hajarnavis, Shri
Hansda, Shri Subodh

Hunumanthaiya, Shri
Hagq, Shri M.M.
Harvani, Shri Ansar
Hazarika, Shri J.N.,
Heda. Shri

Hem Raj, Shri
Imbichibava, Shri

Igbal Singh, Shri
adhav, Shri M.L.
adhav, Shri Tulshias
agjivan Ram, Shri

amir, Shri S.C.

edhe, Shri

ena, Shri

oshi. Shri A.C,
Joshi, Shrimati Subhadra
Joui Saroop, Shri

Jyotishi, Shri J.P,
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Kabir, Shri Humayun
Kadadi, Shri
Kamble, Shri
Kanungo, Shri
Kappen, Shri

Kar, Shri Prabhat
Keruthiruman, Shri
Kedaria, Shri C.M.
Kesar Lal, Shri
Khadilkar, Shri
Khan, Dr. P.N.
Khan, Shri Shehnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P.K.
Kindar Lal, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M.R.

Krishnamachari, Shri T.T.
Kunhan, Sari P.

Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati

Laxmi Dass, Shri

Lonikar, Shri

Mahadeo Prasad, Shri

Mahadeva Prasad, Dr.
Mahananda, Shri

Mahatab, Shri

Maimoona Sultan, Shrimati
Malaviya, Shri K.D.
Malhotra. Shri Inder J.
Mallick, Shri

Manaen, Shri

Mangdal, Dr.

Mandal, Shri Yamuna Prasad
Mantri, Shri

Marandi, Shri
Masuriya Din, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri S.A.
Mehrotra, Shri B.B.
Mehta, Shri Jashvant
Mengi, Shri Gopal Datt
Menon, Shri Krishna
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M.P.

Misrs, Shri Shyam Dhar
Mohanty, Shri G.
Mohsin, Shri

Morarka, Shri

More, Shri K.L,

More, Shri S.S.

Mukerjee, Shrimati Sharda
Murli Manohar, Shri
Murmu, Shri Sarkar

Muthiah. Shri
Naidu, Shri V.G.

Bill and State of
Nagaland Bill

Naik, Shri D.J.

Naik, Shri Maheswar
Nayar, Shri Vasudeva
Nallakoya, Shri

Nanda, Shri

Naskar ,Shri P.S.
Nayak, Shri Mohan
Nayar, Dr. Sushila
Nehru , Shri Jawaharlal
Nigam, Shrimati Savitri
Niranjan Lal, Shri
Oza, Shri

Paliwal, Shri

Pande, Shri K.N.
Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, ShriK.C.
Paramasivan, Shri
Parashar, Shri

Patel, Sbri Chhotubhai
Patel, Shri Man Sinh
Patel, Shri N.N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Patil, Shri J.S.

Patil, Shri M.B.

Patil, Shri S.B.

Patil Shri S.K.

Patil, Shri Vasantrao
Patnaik, Shri B.C.
Pattabhi Raman, Shri C.R.
Pillai,Shri Nataraja
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri. D.D.
Raghavan, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri
Raj Bahadur, Shri
Raja, Shri C.R.

Raju, Dr. D.S.

Ram, Shri T.

Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Ramakrishnan, ShriP.R.
Ramaswamy, Shri S.V.
Ramaswamy, Shri V.K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Reo, Shri
Ranjit Singh, Shri
Rso Dr R.L.

Rao, Shri Jaganatha
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Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rattan Lal, Shri

Raut, Shri Bhola

Ray, Shrimati Renuka

Reddi, Dr. B. Gopala
Reddi Shri R. N.
Reddiar, Shri

Reddy, Shri Eswara
Reddy, Shri K.C.
Roy , Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S.K.

Sahu, Shri Rameshwar
Saigal, Shri .A.S.
Samanta, Shri S.C.
Samnani, Shri

Sanji Rupji, Shri
Saraf, Shri Sham Lall
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Sen, Shri A.K.

Sen, Shri P.G.

Shah, Shri Manabendra
Shah, Shri Manubhai
Shah, Shirmati Jayaben
Sham Nath, Shri
Sharma, ShriA.P.
Sharma, Shri D.C.

Shastri, Shri Lal Bahadur

Bade, Shri
Chaudhary, Shri Y.S.
Chuni Lal, Shri

Mr. Speaker: So, the result of the

BHADRA 6, 1884 (SAKA)

Shastri, Shri-Ramanand

Sheo Narain, Shri
Shinde, Shri

Shree Narayan Das, Shri
Shrimali, Dr. K.L.
Siddiah, Shri
Sidheshwar Prasad, Shr
Singh, Shn J. B.

Singh ShriR.P.

Singh, Shri S.T.
Singha, Shri G.K.

Singha, Shri Y. N.

Singhvi, Dr. L M.

Sinha, Shri B.P.

Sinha, Shri Satya Narayan

Sinha, Shrimati Ramdu’ari

Sinha, Shrimati Tarkeshwari

Sinhasan Singh, Shri

Sonavane, Shri

Soundaram Ramachandran, Shri-
matj

Soy, Shri H. C.
Srinivasan , Dr. P.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendrapal Singh, Shri
Sunder Lal, Shri

Surya Prasad, Shri
Swamy, Shri M.P.
Swuran Singh, Shri
Tahir, Shri Mohammad

NOES

Kachhavaiya, Shri
Laxmi Dass Shri
Singh, Shri B.J.

Shri Jawaharlal Nehru: I

(Thirteenth Amend-4642
ment) Bill and State
of Nagaland Bill
Tantia, Shri Rameshwar
Thomas, Shri AM.
Tiwary, Shri D.N.

Tiwary, ShriK.N,
“Tiwary, ShriR.S.
Tripathi, Shri Krishna Deo
‘Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Upadhyaya, Shri Shiva Du
Utiya, Shri

Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M.L.
Varma, Shri Ravindra
Veerappa, Shri
Venkaiah, Shri Kolla
Verma, ShriB.
Vidyalankar, Shri A.N.
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Rddhelal
Wadiwa, Shri

‘Warior, Shri

‘Wasnik, Shri Balkrishna
Yadab, Shri N.P.

Yadav, Shri Ram Herkh
Yadav, Shri Ram Sewak
Yadava, Shri B.P.

Yusuf, Shri Mohammad

Singh, Shri Tan

Trivedi, Shri U.M.

Vishram Prasad, Shri

have

division, after making the corrections,
;s: Ayes 310; Noes 9.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the members present
and voting.

The motion was adopted.

Clause 2 was gdded to the Bill.
Now the question is:

“That Clause 1, the Enacting
Formula and the title stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formu.la and
the title were added to the Bill.

‘nothing further to add. So, I move:

‘“That the Bill be passed.”
Mr, Speaker: The question is:

“That the Bill be passed.”
The Lok Sabha divided.
Shri Sadhu Ram (Phillaur): My
vote, which is for Ayes, has been
wronly recorded for Noes.

An hon, Member: My vote which is
for Ayes has wrongly been recorded
for Noes.

An Hon, Member: My vote for Ayes
has been wrongly been recorded as
for Noes.

Shri Arunachalam; My vote which
is for Ayes, has been wrongly record-
ed for Noes.
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Division No. 6]

Abdul Wahid, Shri
Achal Singh, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, ShriA.S.

Aney,Dr. M.S.

Azad, Shri Bhagwat Jha
Bakliwal, Shri

Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal, ShriP.L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Bhagat, Shri B.R.

Bhkt Darshan, Shri

Bhanu Prakash Singh, Shri
Bhatker, Shri
Bhatachary ya, Shri C.K.
Bhattacharya, Shri Dinen
Biren Dutta, Shri

Bist, ShriJ.B.S.

Borooah, ShriP.C.

Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh Kotah, Shri
Buta Singh, Shri
Chakravartty, Shrimati Renu
Chakraverti, Shri PR.
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chattar Singh, Shri
Chaturvedi, Shri S.N.
Chaudhuri, ShriD.S.
Chaudhuri, Shrimati Kamala
Chavan, ShriD.R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal, Shri

Colaco, Dr.

Dafle, Shri

Daji, Shri

Daljit Singh, Shri

Das, Dr. M.M.

Das, Shri B.K.

Das,, ShriN.T.

Das, ShriS.B.

Dasappa, Shri

Datar, Shri

Deo, Shri P.K.

Deo Bhanj, Shri P.C.
Desai, Shri Morarji

Deshmukh, Dr: P.S.
Deshmukh, Shri B.D.
Deshmukh, Shri Shivaji Rao S.
Deshpande, Shri
Dhullshwar Meena, Shri

Dighe, Shri
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AYES

Dinesh Singh, Shri
Dube, Shri Mulchand
Dwivedi, Shri M.L.
Elayaperumal, Shri
Ering, Shri D.

Firodia, Shri

Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Ghosh, Shri N.R.

Goni, Shri Abdul Ghani
Govind Das, Dr,

Guha, Shri A.C.

Gupta, Shri Badshah
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Cheran
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hagq, Shri MM,
Harvani, Shri Ansar
Hazarika, ShriJ.N.

Heda, Shri

Hem Raj, Shri
Himmatsinhji, Shri
Imbichivaba, Shri

Igbal Singh, Shri
Jadhav, Shri M.L.
Jadhav, Shri Tulshidas
Jagjivan Ram, Shri
Jamir, ShriS.C.

Jedhe, Shri

Jena, Shri

Joshi, Shri A.C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kabir, Shri Humayun
Kachhavaiya, Shri
Kadadi, Shri

Kanungo, Shri

Kappen, Shri

Kar, Shri Prabhat

Karni Singhji, Shri
Karuthiruman, Shri
Kedaria, Shri C.M.
Khadilkar, Shri

Kham, Dr. PN.

Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P.K.
Kindar Lal, Shri
Kotoki, Shri Liladhar
Krips Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Krishnapal Singh, Shri
Kunhan, Shri P,

Kureel, Shri B.N.
Lakshmikanthamma, Shrimati

Bill and State of
Nagaland Bill

[18.00 hrs.

Lalit Sen, Shri

Laskar, Shri N.R.
Laxmi Bai, Shrimati
Laxmi Dass, Shri
Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mghananda ,Shri

Mahtab Shri

Mahida, ShriNarendra Singh
Maimoona Sultan, Shrimati
Malaviya, ShriK.D.
Malhotra, Shri Inder J.
Mallick, Shri

Manaen, Shri

Mandal, Dr,

Mandal, Shri Jamuna Prasad
Mantri, Shri

Marandi, Shri

Masuriya Din, Shri
Mathur, Shri Hraish Chandra
Mehdi, Shri S.A.
Mehrotra, ShriB.B.
Mehta, Shri Jashvant
Mengi, Shri Gopal Datt
Menon, ShriKrishna
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, ShriBibudhendra
Mishra, Shri Bibhuti
Mishra, Shri M.P,
Misra, Shri Shyam Dhar
Mobhanty, Shri G.
Mohsin, Shri

Morarka, Shri

More, ShriK.L.

More, Shri S.S.
Mukerjee, Shrimati Sharda
Murli Manohar, Shri
Murmu, Shri Sarkar
Muthiah, Shri

Naidu, Shri V.G.

Naik, ShriD.]J.

Naik, Shri Maheswar
Nair, Shri Vasudevan
Nallakoya, Shri

Nanda, Shri

Naskar, ShriP.S.

Nayak, ShriMohan
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Nesamony, Shri
Nigam, Shrimati Savitri
Niranjan Lal, Shri

Oza, Shri

- Paliwal, Shri

Pande, Shri K.N.

Pandey, ShriR S.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
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Pant, ShriK.C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Singh P,
Patel, Shri N.N.

Patc], ShriP.R.

Patil, Shri D.S.

Patil, Shri M.B.

Patil, Shri S.B.

Patil, ShriS.K.

Patil, Shri Vasantrao
Patnaik, Shri B.C.
Pattabhi Rimin,Shri C.R.
Pillai, Shri Nataraja
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D.D.
Raghavan, ShriA.V.
Raghunath Singh, Shri
Raghuramaish, Shri

Raj Bahadur, Shri
Raju, Dr. D.S.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri -
Ramakrishnan, Shri P.R.
Ramaswamy, Shri S.V.
Ramaswamy, Shri V.K .
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Rso, Dr. K.L.

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rao, Shri Rameshwar
Rattan Lal, Shri -

Brij Raj Singh,Shri
Chaudhary, Shri Y. S.

Mr. Speaker: The final result of the
division is: Ayes 313; Noes 5.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less
two-thirds of the members

and voting.

The motion was adopted.

BHADRA 6, 1884 (SAISA)

Eaut, ShriBhola

Ray, Shrimati Renuka -
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri Eswara
Reddy, Shri K.C.

Reddy, Shri Narayan

Roy, ShriBishwanath
Saha, Dr. S.K.

Sahu, Shri Rameshwar
Saigal, ShriA.S.
Samanta, ShriS.C.
Samnani, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lall
Satyabhama Devi, Shrimati
Satyanarayana, Shri -
Sen, ShriA.K.

Sen, ShriP.G.

Shah, Shri Manabendra
Shah, Shri Manubhai
Shah, ShrimatiJayaben
Sham Nath, Shri

Sharma, Shri A.P.
Sharma, ShriD.C.
Shastri, Shri Lal Bahadur
Sheo Narain, Shri

Shinde, -Shri

Shree Narayan Das, Shri
Shrimali,Dr. N.L.
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri].B.

Singh, ShriR.P.
Singh,Shri S.T.

Singha, Shri G.K.
Singha, Shri Y.N.

Sinha, Shri B.P. -
Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sonavane, Shri

NOES

Gauri Shanker, Shri
Trivedi, Shri U.M.

than
present

(Thirteenth Amend-4646
ment) Bill and State
of Nagaland Bill

Soundaram Ramachandran, Shri-
mati

Soy, Shri H.C.
Srinivasan, Dr. P.
Subramaniam, Shri C. -
Subramanyam, Shri T,
Sumat Prasad, Shri
Sunder Lal Shri,
Surendrapal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M.P.
Swaran Singh, Shri
Tahir, Shri Mohammad
Tantia, Shri Rameshwar -
Thomas, Shri A.M. -
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, ShriR.S.
Tripathi, Shri Krishna Deo
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Ulaka, Shri

Upadhyaya, Shri Shiva Dutt
Utiya, Shri

Vaishya, Shri M.B.
Valvi, Shri

Varma, ShriM.L.
Varma, Shr i Ravindra
Veerappa, Shri
Venkaiah, Shri Kolla
Venkatasubbaiah, Shri P.
Verma, Shri B.
Vidyalankar, Shri A.N.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Warior, Shri

‘Wasnik, Shri Balkrishna
Yadab, Shri N.P. -
Yadav, Shri Ram Harkh
Yadava, Shri B.P.
Yashpal Singh, Shri
Yusuf, Shri Mohammad

Vishram Prasad, Shri

Mr. Speaker: We will now take up
the State of Nagaland Bill.

Shri Hari Vishnu Kamath: This is
not an amending Bill to the Constitu-
tion. It does not
majority and all that.

need a special

So it may be

taken up tomorrow as a simple majo-

rity is enough for it.

There are a
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[Shri Hari Vishnu Kamath]
lot of amendments which will take a
long time.

Mr. Speaker: Hon. Members have
already spoken at length on this Bill.

Shri Hari Vishnu Kamath: There
are a large number of amendments.

Mr. Speaker: I will allow the hon.
Member to move, or speak about,
those amendments.

Shri Hari Vishnu Kamath: Hon.
Members are anxious that we should

AUGUST 28, 1962 (Thirteenth Amendment) 4648

Bill and State of
Nagaland Bill

adjourn now and take up that Bill
tomorrow.

Mr. Speaker: I am in the hands of
the House. I will do as the House
wishes.

Some hon. Members: We will take
it up tomorrow.

Mr. Speaker: All right.
18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
August 29, 1962/Bhadra 17, 1884
(Saka).
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CoLUMNS WRITTEN ANSWERS TO

ORAL ANSWERS TO QUES- QUESTIONS—contd.
TIONS 4369—4412 U.S.Q. Subject CoLUMNS
5.Q. Subject No. ) ,
No 1804 Transportation of mi-
: neral ores from Calcutta
- . Port . . . 4419~20
643 Linking of Tapti and
Godavari rivers . . 4369—71 1805 All)md fish parcels at
644 Agricultural Umvcrsxty waye - i 4420
Mysore 4371—73 1806 Ptgrlcapt}q consumption
645 Strike by Bombay Sea- ofelectriclty . .  4420—22
men . 4373—76 1807 Desert in Rajasthan . 4422=—25
646 Shortage of vtheels and 1808 Production of seeds in
axies on Indian Railways  4376—8 Lahaul and Spiti. . 4426
647 Mata Tila Dam . . 4378—8I 1809 Forest cases in Tripura. 4426-27
i una . 818, 1810 Appointments and pro-
648 Bnd.gcs on Y?m 2 43 4 motions in Chakradhar-
649 Agricultural implements 438488 pur division i i 4427
650 Second Shipyard - 4388—9r 1811 Booking by Indian pas-
651 Power from Rihand sengers going abroad . 4427-28
Project . 439195 1812 Floating Post Office in
652 Ayurvedic and Unam Kerala . . . 4428
medicines . : 4395=99 1813 Coconut plantations .  4428-29
653 Fruitand cattle farms . 4399—440: 1814 Retiring rooms etc. at
654 Purna Hydro-electric Quilon junction . . 4429
Project . 4401—03 1815 Waiting room at Tri-
655 Soviet aided ’I‘hcrrnal vandrum Pettah . . 4429-30
Plants in India . 4403—05 1816 P. & T. buxldmgs, Re-
656 Earthquakes in Pumab wari . 4430
and Kashmir . 4405-06 1817 Shifting of Post Master
657 Shortage of forms in General’s Office Am-
Post Offices . . 4406-07 bala . . 4430-31
1818 Running of addmonal
S.N.Q. train on Karjat Khopoh
No. Railway line . 4431
1819 Insulated refngerator
7 gf;l’{’:&i of “alfl‘:ssp‘xlgl Railway wagons  for
New Delhi . 4407—12 transporting fish : 4431-32
1820 Over-bridge at Jharsu-
WRITTEN ANSWERS TO guda Railway  level
QUESTIONS . . . 4413—4648 crossing . 4432
5.Q 1821 Grant from Central Road
No. . Fund to Andhra Pradesh 4432-33
1822 Buildings for Post Offices
658 Pochampad Multi- pur- in Andhra Pradesh . 4433-34
pose Project . 4413 1823 Ravanasamudram Sta-
659 Oil dakotas . 441314 tion, S. Railway . 4434-35
660 Stolen Railway Propcrt\ 4414 1824 National Highways . 4435
661 Upper Sileru Project . 4415 1825 Salad and Ujh Hydro-
662 Alna\ar-Dandeh Rail- electric Projects . . 4435-36
way line . 4415-16 1826 Increase in T.B. 4436
663 Rise in freight rates 0f 1827 Doctors in rural arcas . 4437
oilcakes . 4416 1828 Milk booths . 4437
664 ;‘;\ggglanc ~ﬁrc alarm ' P 1829 l(-';irc ix:) Kdandla Plin 1433
« " 1830 Over-bridge at Kesinga
665 Crew of “Adi Jayanti”. 4417-18 3 level Cmsfing on S.%E.

666 Power development . 4418 Railway . . 4438 -39
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

1831

1832
1833

1834
1835
1836
1837
1838
1839
1840
1841
1842
1843

1844

1845
1846
1847
1848
1849
1850

1851

1852

1853

1854
1855
1856

1857

Subject

Hydro-power potenual
in India

Telephone connections.
Commercial advertise-
ments of Air India

Seed potatoes
Vamcadhara Project

Air crash near Bangkok.
Delhi Telephone Ad-
visory Committee

P. & T. employees
Drinking water  and
drainage facilities during
Third Plan.

Landscape near Purana
Qila .

Night allowance to le-
way employees

Postal dak found strewn
in a street in Delhi .
Sharvatty Hydro-clec-
tric Project. .
Major and Medium Im-
gation Pro)ects in
Gujarat .
Manurial resources in
rural areas .

Land under lrnganon
in Gujarat .

Accident at Bhatni junc-
tion on N.E. Railway

Mayoral Conferences .

Power from  Madras
State to Andhra Pra-
desh .

Dry stone pltchmg along
Kota-Bina Railway track

Scheduled Caste Class
IV employees in Gorakh-
pur division of N.E.
Railway .
Survey of land in Tn-
pura .

Maredumilli- Chmmr
road in Andhra Pra-
desh . .
Booking of Lemons on
S. Railway

Advertising campaxgn
by ‘Air India’

Foreign exchange for
power requirements in
Bihar-West Bengal areas
Rural electrification in
Andhra Pradesh .

[DAamLy DrGEsT]

CoLUMNS

4439
4439-40

4440-41
4441
4441-42
4442
4442-43
4443
4443-44
4444-45
4445
4445-46

4446

4447-48
4448-49
4449-50

4450
4450-51

4451-52

4452

4452-53

4453
4453-54

4454

4454-55
4455

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject
No.
1858

1859

1860

1861
1862
1863

1864
1865

1866
1867

1868
1879
1870

1871
1872

1873

1874

1875
1876
1877
1878

1879
1880

1881

1882

1883

1884

Money bag found by
T.T.E. . . .

Discontinuance of train
service from Patna to
Barwadih .

Quarters for

employees .
Cultivation of tobacco
Kothar dam

Locust  invasions in
Rajasthan

P.& T. annual sports

Drinking Water Supply
Schemes in U.P. .

Air crash

Agricultural Umversxty
in Assam

Non-gazetted Medlcal

P.&T.

Officers in Railways
Agricultural Commis-
sioner

Recruitment to senior
posts

Package programme

Training Schemes on
rural development

Light houses in Androth
and Kavarathy Islands .

Medical facilities in
Kadunath and Chetlat
Islands

Major Irngatwn Pro-
jects in Maharashtra

Major Irrigation Pro-
jects in Maharashtra

Group booking for fo-
reign tourists on I.A.C..

Drinking Water Supply
in Sholapur District
(Maharashtra)

Wagons for Jaipur lel-
sion . .

Issue of false academlc
certificates for employ-
ment and promotion in
Railways

Assistance for raplace-
ment of aircrafts to In-
dependent Air Opera-
tors .

Committee for " Small
multi-purpose dams on
Yamuna

Freight paid for lmport
of foodgrains

Foreign exchange for
acquisition of ships .
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CoLuMNS

4455-56

4456

4456
4557
"4457-58

4458-59
4459-60

4460-61
4461-62

4462
4462-63
4463—65

4465
4465

446667
4467
4467-68
4468-69
4469

447071

4471

4472

44,2-73

4473
4473-74
4474

4475
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WRITTEN ANSWERS TO CoLUMNS
QUESTIONS—contd. SUSPENSION OF RULE . 4483—08

U.S.Q. Subject COLUMNS The Prime Minister and Mi-
No. nister of External Affairs
) aEnd Min(ig;ex: c}f Alt‘on}iti
i nergy ri Jawaharla
1885 fg;:;eglag&r txfne 01: 4475-76 Nehru) moved that the
[ .. proviso to Rule 66 of the
1886 P.O. building, Deoria . 4476-77 Rules of Procedure and
1887 Teaching staff in Rail- Conduct of Business in
way schools . . 4477 Lok Sabh}: in lts_applltga-
1888  Sitimati bridge on Hubli taking inte. comsideration
-Sholapur line . - 4477-78 and passing of the Consti-
1889 National Rural Water tution (Thirteenth Amend-
Supply Schemes in My- ment) Bill, 1962, and the
sore State . . . 4478 State of Nagaland Bill,

1962, be suspended. The

1890 Telephone Exchanges motion was adopted

and P.C.Os. in Mysore. ~4478-79
1891 National Water Supply BILLS UNDER CONSIDER-
ATION . . .

and Sanitation Program-
me in Mysore anc% Ra- - 4494—4648
jasthan States: . - 4479-80 The Prime Minister and
1892 Rural electrification in Minister of External Affairs
Mysore State . . 4480 and Minister of Atomic
1893 Power Supply in West Nahis) moved o the cor-
llic]r:ge.zl-Bxh.ar m(flustnal 4480-81 sideration of the Consti-
tution (Thirteenth Amend-
1894 World Bank loan for ment) Bill, 1962; and the
P.&T. . . . 4481 State of Nagaland Bill,
1895 Derailment of De Luxe 1962. Two amendments
Express at Morena . 4481-82 for reference of the Bills
. to Select Committees were
1896 Accident at level cros- negatived. The motion for
;smg with  Tinnevelly consideration of the State
Xpress . . . 4482 of Nagaland Bill, 1962 was
adopted. On the motion
E(:); cgnsi'dera(t'if‘)}l: of tll_':e
nstitution irteent
P‘%I-,EgLSELAID ON THE 3 Amendment) Bill, 1962,
. . 4482-83 the House divided: Ayes
335; Noes 9 and the motion
(1) A copy of the Drugs (First was adopted by a majority
Amendment) Rules, 1962 of the total membership of
published in Notification the House and by a ma-
No. G.S.R. 984 dated the jority of not less than two-
215t July, 1962, under sub- thirds of the members pre-

sent and voting. Clause-
by-clause consideration of
the Constitution (Thir-
teenth Amendment) Bill,

section (3) of section 33
of the Drugs Act, 1940.

(2) A copy of the Arms Rules 1962 was taken up. Two
1962 published in Notifica- amendments of Shri Hari
tion No. G.S.R. 987 dated Vishnu Kamath to clause

the 28th July, 1962, under 2 werg negatived by divi-
sub-section (3) of section sions: Ayes 29; Noes 294

44 of the Arms’Act, 1959. and Ayes 42; Noes 281,
respectively. Clause 2 was

adopted by a majority of

(3) A copy of Record of con- h 1 hi
clusions raached at the Con- :hg lt-?;?lsen;enn&bg;s al pmgf
ference of State Ministers jority of not less than two-
in charge of Backward thirds of the members
Classes held in New Delhi present and voting: Ayes
on the 26th and 27th July, 310; Noes 9. Clause 1,
1962, on the Report of the Enacting Formula and the
Scheduled Areas and Sche- Title were adopted by

duled Tribes Commission simple majority. On the
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BILLS UNDER CONSIDE-

RATION—conid.

motion to pass the Bill also,
the House divided; Ayes
313; Noes s, and the Bill
was passed by a majority
of the total membership
of the House and by a
majority of not less than
two-thirds of the Mem-
bers present and voting.

[DarLy Digest]

AGENDA FOR WEDNES-
DAY, AUGUST 29, 1962/
BHADRA, 7, 1884 (SAKA)

Further consideration and
passing of the State of
Nagaland Bill.' Conside-
ration and passing of the
Land Acquisition (Am-
endment) Bill.

GMGIPND—LS1I—1647 (Ai) LSD—19-9-62—900.
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